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PARLIAMENT OF INDIA

Wednesday, 2nd August, 1950

The House met at a Quarter to
Eleven of the Clock

[Mr. SPEsKER in the Chair]

ORAL ANSWERS TO QUESTIONS

EXPENDITURE ON RE-CLASSIFICATION
OF RATILWAY COMPARTMENTS

*62, Shri Kamath: Will the
Minister of Railways be pleased to
state the expenditure incwred in
reversion to the old classification of
railway compartments viz., class one,
class two, Inter and class three?

The Minister of Transport and
Railways (Shri Gopalaswami): DPre-
sumably the hon. Member is refer-
ring to the expenditure involved in
the reversion to the old nomencla-
ture of classcs of passenger accom-
modation from 1st July, 1950. So
far as the Assam, B.B. & C.I,
E.I., E.P., O.T. and S. I. Railways
are concerned, this is estimated not
to exceed Rs. 6,000. In regard to
the other three major railways,
namely, B.N,, G.I.LP. and M. & 8.
M., the information is being obtain-
ed. On a proportionate basis, tha
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total expenditure on all the nine
major railways is, however, not ex-
pected to exceed Rs. 10,000.

Shri Kamath: What was the ex-
penditure incurred by Government
in switching over to three classes
from four in August 1947 or soon
thereafter?

Shri @opalaswami: In answer to
vour question last year it was esti-
mated to have been Rs. 24 lakhs.

Shri Kamath: Does this include
the cost incurred in converting the
old compartments for the new cate-
gories and also the money spent on
repainting, and printing card tickets?

Shri Gopalaswami: It includes sll
expenditure on the conversion.

Seth Govind Das: With regard to
this Rs. 10,000 that is now being
spent, may I know ¢n what items
will it be spent, on repainting or on
other things?

Shri Gopalaswami: Mosily on re-
painting.

Prof. Ranga: Are we to understand
that the Rs. 24 lakhs that was speut
originally to convert these Railways
from three classes to four classes is
practically lost?

Shri Gopalaswami: I supposze if we
had not taken the decision then we
chould have saved that amount.

Prof. Ranga: Hear, hear!
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Dr. Deshmukh: May 1 know  if
any attempt has been made to cal-
culate the loss of fare as a result of
this change in the classification?

8hri Gopalaswami: Whether it is
o loss or gain, no calculation has been
made.

8hri Tyagi: May I know if it is the
hon. Minister who was responsible
for this suggestion or the Railway
Board which was responsible for this
commercial loss?

~ Suri Gopalaswami: I think largely
hon. Members of Parliament were
responsible.

Shri J. R. Kapoor: Is it a fact that
a major portion of the Rs. 24 lakhs
that were spent were spent in  im-
proving the upholstery?

Shri Gopalaswami: DPartly in im-
proving upholstery, partly in perhaps
altering the nature of the accom-
modation with the seats and things
like that.

Mr. Speaker: We will go to the
next question now.

TREES PLANTED DURING Vanamahot-
sava

*88. Shri Kamath: \Vill the Minis-
ter of Agriculture be pleased to
state:

(n) the number of trees planted
during the Vanamahotsava in each
of the States in India;

(b) how many of these are edible-

fruit bearing; ‘and

(c) the total expenditure incurred
in connection with the Vanamahat-
sava and that expected to be incurred
for the up-bringing and care of the
trees?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) to
(¢). The Vanamahotsava having
been extended upto August 31, 1950,
complete information is not yet
available but from the reports which
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have come the original target of ome
crore of trees has been substantially
increased.

Shri Kamath: Is this Vanamahot-
sava part of a long range plan for the
Grow More Food Campaign by try-
ing to get more rain?

Shri K. M. Munshi: Yes. It is a
part of not merely Grow More Food
Campaign but also preventing soil
erosion.

Dr. Deshmukh: May I know if the
hon. Member has tried to discover
any relationship between the Vana-
mahotsava and the excessive rainfall
from which we are suffering at the
present day?

Shri K. M. Munshi: T thought that
it will take 20 years to bring down
the rains, but on the authority of
Sardar, T am able to say that im-
mediately the seedlings were plantpd
rains poured down.

Sardar B. S. Man: I wanted to
know which of the two was greater
in number, the photographs taken or
the trees planted.

Shri Tyagi: What is the estimate
of expenditure which the ministry
has sanctioned for this Vanamahot-
sava?

Shri K. M. Munshi: It is a part of
the next question and if you will per-
mit . me, T wi'l answer it now. It is
part of question No. 64.

&3 nfex q@: F1 AEAE TR
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[Seth Govind Das: Hus the hon.
Minister received any reports to the
effect that out of the trees that were
planted a large number have since
been destroyed for wan* of proper
care?]
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Shri K. M. Munshi: No reports
have come so far but the arrange-
ment is such that more trees are
likely to survive this year than last

year.

Shri Kamath: Have any reports
reached the hon. Minister that some
of the seedlings and saplings planted
have been washed away by the sub-
sequent rains?

Shri K. M. Munshi: No. But it is
likely.

Shri B. Das: With deference to
the hon. Ministers’ appeals that dur-
ing the Vanamahotsava Week every-
body should live on forest produce
and tubers, how many Ministers and
Government. officials lived on forest
produce and without any cereal food
that week?

Shri Jhunjhunwala: In view of the

fact that the organic property of the
land is getting deteriorated for want
of farm-yard manure specially cow-
dung which is burnt as fuel, is it part
and parcel of the Vanamahotsava
Scheme to have trees planted so that
the cultivators might get fuel wood
and save this farm-yard manure?
. Shri K. M. Munshi: As a matter
of fact, as part of the Vanamahot-
sava, the provincial Governments are
being requested to set apart in every
village a few acres of land where fuel
may be grown so that cowdung may
be saved as useful manure.

Vanamahotsave AND TREE PLANTING

“*64. Shri Sidhva: (a) Will the
Minister of Agriculture be pleased
to state the number of  trees
planted during the Vanamahotsava?

(b) What is the total target
contemplated by the Ministry?

(¢) What efforts are made to
maintain and grow to the full height
all the trees which are planted
during the Utsav?

(d) What are the commitments of
the Government of India and States
Governments in  planting  and
maintaining these trees?

T 2 AURUDT T IV T T O URewWeTee——mp

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a)
Information is not yet available as
the period of planting extends upto

August 31st.

(b) The target fixed was originally
one crore but it has been substan-
tially exceeded.

(c) It has been emphasized on sll
concerned that the after-care of trees
is as important, if not more, as plant-
ing itself and instructions regarding
the after-care and up-keep of the
plants have already been issued..
While details for the protection of
plants are being further elaborated,
State Departments and public bodies
are reported to be doing all they can
to nurse up the young seedlings
planted along public highways, rail-

way lands, canal banks, municipal
parks, camping grounds, canton-
ments, public buildings and com-

pounds of schools and colleges. The
planting and nursing of trees along
road sides is a'so being encouraged
by letting the villagers appropriate
the fruit and also the timber cf the
trees they plant. It may be expect-
ed that this condition will instil a
sense of responsibility on those plans-
ing the trees for their up-keep and
after-care.

(d) About Rs. 20,000 were spent
on handbills and posters. A provi-
sion of about Rs. 80,000 has been
made for the award of prizes. State
Governments depend largely upon
the efforts of private and public
bodies and individuals for planting
and looking after the trees. Tnform-
ation regarding their actual com-
mitments is not available.

Shri Sidhva: May I know what
will be the cost of maintenance of
each plant?

Shri K. M. Munshi: As g matter
of fact, the seedling costs very little
because the Government nurgries
supply it in most cases.
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As regards the guard which ims to
be put round the tree, it costs about
8 or 4 rupees. Then, watering and
other charges for the two or three
months when it requires protection,
come to Rs. 7 or 8. In the re-
sult, it comes to about Rs. 15/- on a
rough average for a tree to be looked
after till it is able to look after itself.

Bhri 8idhva: If this calculation is
correct, it would come to about =a
crore of rupees. May I know wko
will spend this amount, the State
Governments or the Central Govern-
ment ?

Shri K. M. Munshi: The
Forest Departments of the State
Governments will look: after

the trees planted in their buildings.
The schools, colleges and universities
will look after the trees planted by
them. 8o far as the villages are con-
cerned, the villagers who have plant-
ed the trees on the road-side will lock
after them because they will get the
fruits and timber.

8hri Bidhva: What will be the
check over these various bodies?

8hri K, M. Munshi: There cannot
be any check over State Govern-
ments. There cannot be any check
over universities and colleges.  As
regards the trecs which are planted
on the road-side, their care would
depend upon the officers of {he
District and Local Poards and other
veople.

8hri Dwlvedi: How is it that in
some parts of the country like the
Vindhya Pradesh and Uttar Pradesh
forests are being uprooted on one side
and on the other bhunl, Vanamahot-
sava is going on?

Mr. Speaker: Order, order. I thirk
that is an argument.

Dr. Deshmukh: May I know if any
etcps are being taken for the protec-
tion of the trees which are already
thate?

Shri K. M. Munshi: I have nct
thought of this so far.
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Shri Raj Bahadur: From such in-
formation as the hon. Minister may
have in his possession, can he tell us
what is the proportion of trees that
have been planted in rural areas as
distinguished from urban areas?

Shri K. M. Munshi: I have not got
that figure. I will get it after the 31st
of August.

Shri M. L. Gupta: Will the hon.
Minister please state as to whether to
protect forests and conserve wood for
fuel purposes any proposals to en-
courage and instal coal gas supply
plants in big towns were being put
forward by Government?

Shri K, M. Munshi: I do not think
coal gas plants fall in my jurisdiction.

Shri R. Velayudhan: May I imow
if Government have received eauny
complaints regarding de-forestation in
any of the States?

Shri K. M. Munshi: There is uot
only complaint, but it is a fact that
on account of political changes and
incidental affairs large forests have
been cut down during the last two
years.

Mr Speaker: Next question.

SucaAr

*@5. Shri Sidhva: (a) Will the
Minister of Agriculture be p'eased
to state what is the position of
Sugar Syndicate at present?

(b) Has any purchase of sugar

from foreign  countries been
contemplated and if so, at what
price?

The Minister of Food and Agricul
ture (Shri K. M. Munsghi): (a) The
Statutory recognition given to the In-
dian Sugar Syndicate by the U. P.
and Bibar Governments has been
withdrawn and it is being wound up.

(b) Governmaent have placed an
order for the purchase of 100,000 tons
sugar from abroad. It is not in the
public interest at present to disclose
the sources and the prices.
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Shri Sidhva: May I know whether
the Governiment has taken any deci-
sion to see that a percentage of this
sugar which will be imported is kept
in reserve, or will it be given to the
merchants for sale?

Shri K. M. Munshi: This is the
stock purchased by Government on
Government account, to meet the
rationing commitments as the stock
at the disposal of Government is run-
ning down. TFor the moment, there
is no intention to give it to the mer-
chants or to use it for any other pur-

pose.
Shri Sidhva: What is the price at
which this sugar has been purchased?
Shri K. M. Munshi: Not in the
public interest to say.

Shri Sidhva: Has it already been
purchased or is it aboub to be pur-
chased?

Shri K. M, Munshi: About to hbe
purchased.

Shri Sidhva: When is the ship-
ment likely to arrive?

Shri K. M. Munshi: T hope to
have it before the end of September.

Shri Sidhva: May I know whether
the order has actually been placed?

Shri K. M. Munshi: That again,
as [ have already said, is not in the
public interest to disclose.

Shri Sidhva: If the shipment is to
come next month, how does he say
that it is not in the public interest?

Mr. Speaker: I think that is an
agrument.

§5 NMfERA W : ;T & AT
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[Seth Govind Das: Is the Govern-
ment still considering whether to
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retain sugar control or to remove it?
If so, by wher a decision is likely to

be arrived at?] = "

Shri K. M. Munshi: At present, as
I said, the stocks are running low. It
is only when we have got a certain
reserve and when we may be able to
induce the State Governiments to fall
in & line for a unified policy, I hopa to
consider that question.

Shri Jhunjhunwala: Is it a fach
that there are sufficient facilities here
in India to produce the requirements
of sugar, and if the answer is in the
affirmative, why were no proper steps
taken to produce sufficient sugar in
the country and save the foreign ex-
change?

Shri K. M. Munshi: The capacity
of the factories in India is 14 lakh
tons. If sugar is de-controlled, we
must have normally 11 or 12 lakh
tons sugar in our hand. So, the
capacity is there. Last year we pro-
duced 9-8 lakh tons only. That was
largely because, as I pointed out,
there is no unified policy in the dif-
ferent States.

Shri Sidhva: May I know what is
the present stock of Indian sugar?

Shri K. M. Munshi: The total pro-
duce was 9.80 lakh tons. Eighty
thousand tons per month were allot-
ted up to April and 76,000 tons per
month for May and June, 1950. For
July it is 70,000 tons. Whatever is
left is there.

Shri Sidhva: Am I correct in stat-
ing that between 5 and 6 lakh tons
are still available? '

Shri K. M. Munshi: If you give s
time, I shall fotal vp and give the
figure. I am not a very good mathe.
matician.

Dr. Deshmukh: Has it been
brought to the notice of the hon.
Minister or not that the figures sup-
plied tc the Department by the Syndi-
cate were entirely misleading and that
as a matter of fact there are far larger
stocks in the country than has been
represented or made known to ‘he
Ministry ? - S
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Shri K. M. Munshi: I think that
would be for the Ganga Nath Jha
Committee to find. I have no infor-
mation in my possession.

Shri J. R. Kapoor: May I know
what was the open market price of
sugar before control and the highest
black-market price after control?

Shri K., M. Munshi: I should like
to have notice.

8hri Karunakara Menon: May I
know how it is that notwithstanding
the fact that larger production of
sugar is published in the Bulletins
and Government publications, there is
more scarcity of sugar in the rural
parts of India than lust year?

8hri K, M. Munshi: As I said, this
time the production is much less than
last year. Secondly, the other factor
is that people are consuming more
sugar than before, mostly in tea.
There is a considerable quantity of
gur which is going to illict distilla-
tion.

3 Mfex | : grEEE S S
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[Seth Govind Das: The hon. Minis-
ter has just stated that we can pro-
duce here as much sugar as we require
but that the production last year waus
deficient. What, then, is the Gov-
ernment doing to ensure sufficient
production of sugar this year?)

8hri K. M. Munshi: I hope snd
trust that the State Governments
will accept a unified system.
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Shri Tyagi: Is it the policy of the
Government to divert the next sugar
cane harvest from gur manufacture
to sugar manufacture?

Shri K. M, Munshi: Unfortunately
the Centre has very little power in
that matter.

NicHT AIR SERVICES

*68. Shri Sidhva: Will the Minis-
ter of Communications be pleased
to state:

(a) the number of passengers
travelling from 1st January, 1950
to 30th June, 1950 by Night Air
Services between Bombay and Delhi
and between Bombay, Calcutta and
Madras and vice versa; and

(b) the accommodation available
in these services during the above
period?

‘The Deputy Minister of Communi-
cations (Shri Khurshed Lal):.(a) and
(b). I lay on the Table two state-
ments giving the required informa-
tion for the period January to May,
1950. [See Appendiz I, annexure
No. 21.] Information for the month
of June, 1950 is being collected and
will be laid on the Table in due
course.

Shri Sidhva: What is the number
of passengers carried from Bombay
to Delhi and from Delhi to Pombay?

Shri Khurshed Lal: The numbers
are given in the Statement. They
are, from Delhi to Bombay, by
Himalayan Aviation, January 147;
February 139, March 9Q, April 72
and May 82. And by Air Irdia in
March it is 673, in April 650 and in
May 694. The figures from Bombay
to Delhi are alsc given. By Himala-
yan Aviation they are January 157,
February 146, March 88. April 90 and
May 101. By Air India they are,
March 655, April 667 and May G91.

Shri Sidhva: May I know whether
the major portion of the freight con-
sists of mail or passengers?

Shri Khurshed Lal: It all depends
on the passangers offering; but the
majority of the traffic is of passen-
gers. :
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Shri Sidhva: Sir, may I know
whether it is contemplated to have &
direct service between Bombay and
Calcutta or Delhi and Calcutta?

Shri Khurshed Lal: There is a
direct service between Bombay and
Calcutta. Delhi and Calcutta night
service is under consideration.

Shri Sidhva: I mean night air ser-
vice, Sir.

Shri Khurshed ILal: Yes, there is
night air service between Bombay
and Calcutla.

Shri Sidhva: But is there not a
diversion at Nagpur?

Shri Khurshed Lal: But Nagpur is
on the way.
Shri Sidhva: But then....

Mr. Speaker: No arguments please.

Shrimati Renuka Ray: May I know
from the Minister of Communications
whether any licences have been
granted. to any air companies now
who had refused to help in the pro.
ject of night service, and if so to
which companies?

Shri Khurshed Lal: The Ministry
of Communications does not take a
vindictive view of these things. The
Air India applied for licence and the
application was considered on its
merits.

Dr. Deshmukh: May T know what
passenger amenities are afforded by
these night services?

Shri Khurshed Lal: The Himala-
yan offers coffee, when it stops at
Nagpur.

Shri Buragohain: Sir, are there
any arrangements for emergency land-
ings for these night services?

Shri Khurshed Lal: Yes, there
are.

Shri Buragohain: What is the ave-

rage distance between these landing
stations?

8hri Khurshed Lal: Normally the
place is never over a hundred miles
from a landing place.

2 AUGUST 1950

Oral answers 84

Shri Kamath: Sir, after the re-
sumption of night flying during this
monsoon, have any proposals been
received from Sonegaon Airport in
Nagpur for better night lighting?

Shri Khurshed Lal: All necessary
facilities are given.

Shri A. C. Guha: May I know, Sir,
if the day ' traffic is being affected
as a result of these night services?

Shri Khurshed Lal: This was the
subject matter of a debate last time;
I may say it has nct very much affec-
ted the day traffic.

Shri Tyagi: Sir, are the fares for
these air services fixed in consultation
with the Railway Ministry to see that
we are nobt competing with the rail-
ways with regard to passenger traffic?

Shri Khurshed Lal: There
such complaint from the
Ministry.

is no
Railway

Shri Tyagi: Sir. I want to know if
the fares are fixed after consultation
with the Railway Ministry or not.,
It is not a question of the Railway
Ministry objecting or not objecting.
The question is whether the fares are
fixed in consultation with the Rail-
way Ministry.

Shri Khurshed "Lal: The
Ministry was not consulted.

Shri Chattopadhyay: Sir, in view
of the fact that the night air service
is getting sufficient quantity of pos-
tal mail, is there any proposal to re-
duce the passenger fares on these
night air services?

Shri Khurshed Lal: There is mno
such proposal.

Dr. Deshmukh: Was the stopping
of the Sunday delivery a consequence
of the introduction of the night air
mail service?

Mr. Speaker: I am afraid that
question does not arise.

Railway
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Nox-INp1aN NaTIONALS Enx.omb
v Major PorTs

*87. Shri Kesava BRao: (a) Wil
the Minister of Transport be
pleased to state the number of
technical  personnel employed in
the major ports in the country?

(b) How many of these are non-
Indian Nutignals and how long do
their contracts run if on contract
service?

(¢) When will it be possible  for
India to replace all  these foreign
personnel? .

The Minister of Transport and
Railways (Shri Gopalaswami): (a)
and (b). A statement giving the
necessary information is placed on
the Table. [See Appendixz I, an-
nexure No. 22.]

(¢) Non-Tndian employees in per-
manent service can ordinarily be
replaced only after they attain the
age of superannuation.  Fmployees
on contract will as far as possible be
replaced by Indians on the expiry of
their present terms of contract. Steps
have been taken to speed up tha
pace of Indianisation by providing
training facilities wherever possible.

Shri Kesava Rao: Sir, is it a fact
that Indian technicians are  being
puid less pay than non-Tndian tech-
Ricians?

Shri Gopalaswami: It is quite
possible. .

Shri Kesava Ra0: What is  the
reason for paying lesg salary to the
Indian technicians who have got the
same qualificationg as the foreign
technicians?

Shri Gopalaswami: Foreign tech-
nicians were all practically recruited
during the pre-independence days,
and in those days there was always
a weightage in the matter of salaries
in favour of foreign technicians.

8hri Kesava Rao: May I know,
Sir, whether it is a fact that there
is no standard scales of pay for these
foreign technicians employeed in
this country?
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Shri Gopalaswami: We have no
separate scaleg of pay for foreign
technicians to-day. If foreign tech-
nicians are required, and if they
could not be got on the sanctioned
scales of pay, we make specific con-
tracts with them and obtain their
services.

Shri Kesava Rao: Is it a fact thab
technicians having the same qualifi-.
cations are paid different scales of
pay in different ports?

Shri Gopalaswami: That also is
possible, because each port has deve-
loped in its own way in the past.

Shri Kamath: Sir, which nationa-

lity preponderates among the non-
Indian technical personnel?

Shri Gopalaswami : It is difficult
to say, but if we take the whole lot
of the personnel, I think Pakistan
preponderates.

Shri Kamath: Are Britishers re-
garded as foreigners for this pur-
pose?

Shri Gopalaswami: Yes, certainly;
non-Indian in any case.

Shri Kamath: Not foreigners?

Shri Chaliha: Hus any scheme for
training technicians been started in
Kidderpore Dock?

Shri Gopalaswami: Yes, a train-
ing centre has been started there.

Shri Kamath: Sir, how many such
Pakiztani technicians are there?

Shri Gopalaswami: [ can give the
figures so far as the non-Indian tech-
nical staff receiving less than Rs.
500 per month are concerned. Ths
total of Pakistani technicians in that
];n}:sogroup is 2,780 out of a total of
3.530.

Shri Kamath: Among these, are
there any who initially opted for
Pakistan in August 1947?

8hri Gopalaswami: That
require some investigation.

would
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Shri A. O. Guha: Sir, what is the
number of students undergoing train-
ing in the school recently started in
Calcutta ?

Shri Gopalaswami: I would re-
quire notice of that question.

WELLS FOR IRRIGATION IN BHOPAL
STATE

*68, Thakur Lal Singh: Will the
Minister of Agriculture be pleased
to state:

(a) how many new wells are to be
sunk in Bhopal State for irrigation
purposes in the year 1950-51;

(b) what part of this expenditure
will be borne by the agriculturists;
and

(¢) how many of these we'ls will
be in the area where sugar-cane is
grown?

The M'nister of Food and Agricul-
ture (Shri K. M. Munshi): (a) It is
proposed to give subsidies to culti-
vators in Bhopal for sinking 20 new
wells during 1950-51.

(b) The subsidy given by the Goy-
ecrnment will be limited to 50 per
cent. of the cost; the remaining 50
per cent. of the cost will be found
by the cultivators themselves.

(c) These wells will be sunk for
growing foodgrains only.

F1FT T Qg : TR AT
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[Thakur Lal Singh: Is the Govern-
ment making any special grants to
cultivators for the sinking of new
wells in sugar-producing areas, with
a view to step up the production of
sugar?]

Shri K. M. Munshi: The Ehopal
Administratfon has approached the
Indian Sugar-cane Committee sepa-
rately for funds for grant of loang {o
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agriculturisty for comstruction of
wells to grow sugar-cane.

Prof. Ranga: Are these tube_wells
or ordinary wells and how much is
each one expected to cost?

Shri K. M. Munshi: These are not
tube-wells. The cost of a well to be
borne by Government is Rs. 2,000
and the cost of repairs to old wells
is Rs. 500.

Prof. Ranga: How was this num-
ber arrived at? Was it because of
the request of the State Government
or the Government did not have any
more money than to give for twenty
wells for the whole State?

Shri K. M. Munshi: The money
was being distributed according to 2
certain formula and also the recom-
mendations of the State Govern-
ments are taken into account.

Shri Kesava Rao: What is the
acreage that a single well can irri-
gate?

Shri K. M. Munshi: It differs from
Province {o province. The figures are
not available for Bhopal.

TRACTORIZED LAND IN BHOPAL STATE

*69. Thakur Lal Singh: Will the
Minister of Agriculture be pleased
to state:

(a) how many acres of land were
scheduled to be tractorized up to the
80th June 1950, in Bhopal State;

(b) how many acres were actually
tractorized ;

(c) what portion of such tracto-
rized land was under cultivation;

(d) how many families of dis-
placed persons are to be rettled on
such tractorized land; and

(e) what facilities in the form of
taccavt, cattle and seed have been
given to these displaced persons?

The Minister of Food and Agri-
culture (Shri XK. M. Munshi): (a) The
target for reclamation operations in
Bhopal State by the Central Tractor
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Organisation for the working sea-
son ending with the 31st May 1950,
was 15,000 acres to 20,000 acres.
(b) 18,509 acres.
(c) 11,000 acres.

(d) 1,500 acres of unoccupied land
out of those reclaimed are being
settled by 200 families of displaced
persons.

(e) Taccavi at the rate of Rs. 1,168
per family has been sanctioned, and
this includes a provision for the pur-
chase of sceds and a bullock,
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Thakur Lal Singh: Is it correct
that they have already spent some
money out of the taccavi granted to
them and that they no longer have
money to buy oxcen ete.?]

Shri K. M. Munshi: [ require no-
tice of this question.

Sardar B. S. Man: \What is the
average output daily, so far as re-
clamation is concerned per tractor
in Blopal?

Shri K. M. Munshi: The hon.
Member will give me notice of that
question.

8hri Deshbandhu Gupta: How
many tractors were employed by the
Central Tractor  Organisation  for
tractorising  these 18 thousand
acres? = What was the average
of working bours given by these
tractors? Are there any  repairing
arrangements made  available  for
these tractors?

Shri K. M, Munshi: Out of :he
875 tractors to be purchased for the
Central Tractor Organisation 60 ars
to be used in Bhopal. Out of them
80 tractors have already started
work on the 15th February, 1950.

Shri IA! Babadur: What is the
cost of cultivation per acre done by
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means of these iractors and what
was the maximum number of trac-
tors which at any one time was lying
idle?

Shri K. M. Munshi: That is an-
other question which is coming uap
subsequently on which the whole
matter may be gone into. I have
not got separate figures for Bhopal.

Sardar B. S. Maa: The total
land so reclaimed was 15,000 acres
to 20,000 acres, out of which 11,000
acres were allotted to refugees. May
I know as to what has become of
the rest of the land; whether it was
reclaimed and ploughed and is under
cultivation or not?

Shri K. M. Munshi: No: the en-
tire land cannot possibly be culti-
vated; unless there is a follow_up
of the tractoring it is not possible
to cultivate ib. That is one reason.
The second reason is that as regards
the kharif crop one of the principles
to be observed is that unless conser-
vation takes place you cannot use the
land for a next kharif seasou.

Sardar B. S. Man: After the land
was reclaimed what was the reason;
why the land was not allowed to be
ploughed ?

Shri K, M. Munshi: The follow-
up is undertaken by the State Gov-
ernment. Schemes for this purpose
have been received from the Phopal
Admgnistration and are under exa-
mination.

Shri Tyagi: What is the average
cost of tractorising an acre in Bhopal
State?

Shri K. M. Munshi: As I said, I
cannot give you the exact figures
for Bhopal: but I can tell you that
the average = charge is Rs. 52 per
tractor hour.

Ch. Ranbir S8ingh: May I know the
number of ploughed acres which
have again gone as fallow land?

Shri K. M. Munshi: I should like
to have notice of that question.

Sardar B. 8. Man: As regards
this reclamation of land what
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arrangements have been made by the
State Government to follow up those
operations Is it a fact that reclaimed
land in the initial stage cannot be
followed up by bullocks? Have a
certain number of tractors been made
available to the State to follow up
those operations?

Shri K. M, Munshi: As I told you,
the scheme for the follow up and con-
servation has been received from the
Bhopal Government and it is being
examined. The tractors there will
be placed at the disposal of ths
Bhopal Government.

PrOCUREMENT AND DEricit oF Foop
GRAINS
*70. Shri Raj Bahadur: Will the
Minister of Food be pleased to state:
(a) the quantity and value of food
grains of rabi crop collected in each
State; and

(b) the quantity and value of the
anticipated deficit of food-grains in
the country during the year 1950-51
in the light of the aforesaid collection?

The Minister of Food and
Agriculture (Shri K. M. Munshi):
(a) A statement is laid on the Table
of the House. [See Appendiz I,
annexure No. 23.] Actual price paid
varies from place to place. 1t is
not, therefore, possible to give an
accurate estimate of the value of the
quantities procured without calling
for detailed information from all
States.

(b) The total deficit of the country
depends on the prospects of both the
rabi and the kharif food crops. It
is too early yet to make an 3ssess-
ment of the kharif crops to be
harvested from December 1950
onwards. It is not, therefore, pos-
sible at this stage to calculate the
extent of the total food deficit during
1950-51.

Shri Raj Bahadur: What is the

total quantity of grains procured
all over the country?

Shri K. M. Munshi: The quantity
of rabi grains procured upto the
80th June, 1950, was 10,29,000 tons.
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Shri Raj Bahadur: I want the
information for kharif also.

Shri K. M. Munshi: For the
kharif crop the figure for January to
June is 24,59,000 tons.

Shri ‘Raj Bahadur: What was the
total cost incurred on this procure-
ment?

Shri K. M. Munshi: T would like
to have notice of that.
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[Seth Govind Das: Was the food
procured this year more or less than
that was procured last year?]

Shri K. M. Munshi: For compari-
son, I can ouly give the figures from
January to June of both the years.
Last year’s rabi crop actuals were
8.16,000; this year it was 11,06,000.
So far as kharif is concerned, it was
37.57,000 last year and this jyear
43,18,000. So, there is an increase.

Shri Karmarkar: May I  know
whether it is a fact that theve is nct
even a rough estimate of the deficit
likely to be incurred this year, and if
that is so, how does the hon. \inis-
ter propose to frame the estimated
imports of food grains?

Shri K. M. Munshi: T think I
made a mistake in the last ques-
tion. I referred to the procurement
of food grains—not to the production.
I have no figures of production at
the moment.

Shri R. Velayudhan: May I know
whether the procurement price of
paddy is fixed by the Centre ur by
the States?

Shri K. M. Munshi: It is fixed by
the States.

Shri 8idhva: May I know whether

these figures which have been given
are forecasts or actuals?.

Shri K. M. Munshi: These are-
actuals.
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Shri Raj Bahadyr: Taking the
figures given by &e‘gmn. B ;Igibiqter
into account, may I lnow whether
he is hopeful that the country will
be able to achieve the target of self-
sufficiency by 1951?

8hri K. M. Munshi: We hope to
be self-sufficient and I am wure we
will be if all the hon. Members lielp
us.

RALwWAY AcomenTs
*71. Shri Raj Bahadur: Will the

Minister of Rallways be pleased to
state:

(a) the number of accidents in-
volving (i) passenger trains and (ii)
‘goods trains in the country during
the last six months ending on 30th
June, 1950;

(b) the loss of life and property re-
sulting from these accidents;

(¢) the loss suffered by the Ruail
ways; and

(d) the measures adopted or steps
taken to ninimise such accidents?

The Minister of Transport and
Railways (Shri Gapalaswami): (a)
w (¢). A statement giving the infor-
mution required is 'aid on the Table
of the MHouse. [See Appendix I,
annexruie No. 24.]

(d) More intensive patrolling of
selected lengths of the railway line
in  consultation and co'laboration
with State Governments;  provision
of certain mechanical devices in the
structure of the permanent way o
as to make tampering with the rrack
difficult; effective disciplinary action
against railway staff found respon-
sible for accidents or connected with
subversive activities; frequent and
intensive inspections of permaneut
way, rolling stock, ete; systematio
-examination of the working of
stations; and according special pri-
ority for works required to enhance
the margin of safety.

8khri Raj Bahadur: May I know
how many out of the total numnber
of accidents were due to suspected
sabotage and how many due purely
to accidental reasons? .
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wamd: The ot
muler of aoiflénts due ceriainly to
s"t}.,bdp, ge were three. The rest were
dite to other causes. o

Shri Sidhva: ‘‘Rest’’ means how
many ?

Shri Gapalaswami: Well, if we
include all major, minor and trivial
accidents.........

Shri Sidhva: No, major ones.

Shri Gopalaswami: That would be
about 12.

Shri Raj Bahadur: May I know
whether in any of the cases of sus-
pectled sabotage the culprits were
apprehended or brought to book?

Shri Gopalagswami: I don’t think
that has happened yet.

Shrimati Durgabai: Would the
hon. Minister kindly tell the Jouse
whether the enquiry into the recent
Calcutta Mail accident has concluded
and what was the amount actually
paid by way of compensation and on
what basis?

Shri Gopalaswami: Compensation
claims are being enquired into and
paid. I have not got the figures of
the amounts so far paid. I should
like to have notice of that.

Shri Sidhva: Out of those twelve
accidents to which the hon. Minister
referred, how many were due to the
mistakes of the Railway employzes?

Shri Gopalaswami: I think the
bulk of them were due to some
failure on the part of the staff in
some form or other.

Shri Raj Bahadur: May I know in
how many cases enquiry was insti-
tuted into these accidents and in bow
many cases have those enquiry
committees submitted their reports?

Shri Gopalaswami: I think aboub
fifteen cases were enquired into by
the Government Inspectorate of
Railways. The other accidents were
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al! enquired into by committzes cf
Railway officers.

Shri Karmarkar: May I know
whether the Ministry has received a
representation from a person from
Kolhapur offering to demonstrate an
instrument facilitating detection of
removal of fish plates, and if so
whether Government are considering
that representation?

Shri Gopalaswami: Very probably
I have, but I have received hundreds
of such suggestions and they have
all been remitted to my expert
advisers to investigate.

Shri Gautam: Has it been brought
to the notice of Government that
some of these accidents are due to
not keeping the tracks in order and
that the Railway Department shifts
the responsibility to sabotage?

Shri Gopalaswami: I don't think
that has happened in any case.

Shrimati Velayudhan: May I know
whether the Government have given
instructions to drivers to lessen the
speed in order to avoid accidents?

Shri Gopalaswami: On some lines
for some days we did issue instruc-
tions to slow down the speed of
trains, but that is not a permanent
instruction.

AGRARIAN REFORMS CoMMITTERE
REPORT
*72. Dr. Deshmukh: (a) Will

the Minister of Agriculture be
pleased to state whether the atten-
tion of Government has been drawn
to the BReport of the Agrarian Re-
forms Committee of which Shri J. C.
Kumarappa was the Chairman?

(b) Are Government contemplat-
ing any aclion upon it sand if so,
what and if not, why not?

The Minister of Food and
‘Agriculture (Shri K, M. Munshi): (a)
Yes.

(b) The Resolutions of the Con-
ference of Chief  Ministers and
Presidents of Provincial Congress
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‘Committees, which considered the
Report as well as a Memorandum
covering it drawn up by the Con-
gress Planning Sub-Committee, are
under the consideration of Govern-
ment in  consultation with the
Planning Commission.

Dr. Deshmukh: How long would
this consideration last and when
would any results be available ?

Shri K. M. Munshi: I think ag long
as they are able to finish the con-
sideration.

Shri Tirumala Rao: Have Govern-
ment examined whether the Govern.
ment of India are competent to im-
plerpent legislatively the recommen-
dations contained in this report ?

Shri K. M. Munshi: Many of the
proposals contained in the report are
being given effect to.

Shri Hanumanthafya: Are Govern.
ment considering legislative measures
to guarantee minimum profitable
prices for agricultural produce as re-
commended by the Committee?

Shri K. M. Munshi: There is no
such scheme.

TRrRAcTORS FrROM U.S.A.

*73. Dr. Deshmukh: (a) Wil
the Minister ¢f Agriculture be pleased
to state the expenditure incurred on
the import of tractors from U.S.A.?

(b) Have all the tractors that were
to be obtained from the international
loan arrived?

_ () What is the total expenditure
incurred by (i) the Central and (ii)
the State Governments on them?

(d) What is the total
ploughed by them ?

(e) Has the cost per acre been
worked out and if so, what is it?

The Minister of Food and Agri-
¢ulture (Shri K. M. Munshi): (a)
Rs. 1,89,96,360 has been incurred
since 1945 on the import of about 622
tractors from the U.S.A. Of these,

only 180 tractors were on the account
of the Government of India.

acreaze
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(b) No. Only 180 of the tractors
have arrived so far, out of a total
number of 375 contemplated under
the Loan Agreement.

(¢) The total expenditure incurred
by the Government of India on the
‘purchase of the 180 tractors 1s
Rs. 1,20,15,000. No expenditure has
been incurred by the State Govern-
ments on the purchase of these trac-
tors. The State Governments will,
in due course, be called upon to meet
the above purchase cost and cost of
operating these tractors by paying
reclamatior; charges on the area re-
claimed.

(d) 40,363 acres, during the season
1949-50.

(e) The cost per acre has been pro-
visionally worked out at Rs. 52 for
Kans land reclamation snd Rs. 130
for jungle iand reclamation.

Dr. Deshmukh: Is it a fact that
the hon. Minister has ordered a
thorough cnquity into this whole
matter under the chairmanship of
Mr. Kharegat?

Shri K. M. Munshi: I initiated a
departmental enquiry and sought the
assistance of Mr. Kharegat who,
when he was Secretary of the Agri-
culture Department of the Central
Government, was responsible for in-
augurating this scheme. His report
has been received and the Central
‘Tractor Organisation is practically re-
organised.

Dr. Deshmukh: What steps are
being taken to see that more satisfac-
tory results in the working of these
180 tractors ure achieved?

Shri K. M. Munshi: 1 trust the re.
organisation will bring some result.

Dr. Deshmukh: In view of the fuct
that we have not heen able to utilise
properly these tractors which we have
already got, is it contemplated that
we should not get the remaining 475
tractors and thus save our money?

8hri K. M. Munshi: Thc matter
whether the remaining tractors which
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have not been ordered out should be
ordered out or not is under considera-
tion
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[Seth Govind Das: Is it known to
Government that of the tractors be-
longing to them as also those pur-
chased by private persons some keep
lying about unused for the reason
that their spare parts are not avail-
able? What Government is doing to
procure these spare parts?]

Shri K. M. Munshi: As a matter of
fact, an arrangement has been agreed
to with the Commerce Department
that with regard to spare parts priority
should be given.

Shri Tirumala Rao: Will the hon.
Minister make a copy of Mr. Khare-
gat’s report available to us, or is it
a purely departmental document?

Shri K. M. Munghi: It was not a
Commission. I could not go to
Bhopal and I had no technical know-
ledge. So 1 wanted Mr. Kharegat to
give me the information. I do not
think it is right to place his report
at the disposal of hon. Members.

Oh. Ranbir Singh: May I know the
number of days taken to remove
these tractors from the railway sta-
tions to the farms in respect of each
consignment ?

Shri K. M. Munghi: ] should like
to have notice of this question. I
all depends upon the wagon facilities
and in regard to them questions may
be addressed to my hon. colleague the
Transport Minister.

Shri Tyagi: May I know from which
firm the tractors were purchased
and whether it is a fact that the fim
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from which these tractors were pur-
chased is represented by a person who
is a relation of one of the engineers of
the Central Tractor Organisation?

Shri K. M. Munshi: There is no
doubt that two sons, I understand,
of the Chairman of the Central Trac-
tor Organisation are employed with
the firm who have supplied the trac-
tors.

Shri Tyagi: Were these tractors
purchased from these very firms?

Shri K. M. Munshi: As a matter
of fact, the tractors are not purchas-
“ed by us but by the Industries and
Supplies Ministry.

Shri T. N. Singh: May I know how
many of these tractors are in use and
how many are not working?

Shri K. M. Munshi: T think all the
tractors are working. Of course,
there are occasional breakdowns for
two reasons. .Sometimes, there are
no spare parts available; sometimnes
the persons who are in charge of the
tractors are not accustomed to work
such high-powered mechanised ins-
truments and in order to obviate that
it is intended to open a school for this
purpose at Bhopal very shortly.

Sardar B. 8. Man: I believe all
these tractors that have arrived are
heavy tractors, and these 375 trac-
tors are also heavy tractors. In the
light of the experience gained now,
what arrangements have you made to
follow up these operations by light
tractors?

Shri K. M. Munshi: The Govern-
ment of India possess a few tractors
which are of a small size and they
will be placed at the disposal of the
States.

CoMMiTTEE FOR GROWING
Sussmiary Foop

*74. Dr. Deshmukh: (a) Will
the Minister of Food be pleased
to state whether the Committee for
encouragement for growing more
subsidiary food is still continuing to
function?

Mors
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(b) If so, what has been the ex-
penditure incurred on it since the
beginning of the present financial
year?

(¢) What acreage of uncultivated
land has this Committee been able
to bring under the cultivation of
subsidiary food ?

(d) Is it proposed to wind up this
Committee and if not, why not?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Gov-
ernment  recently reviewed the
pioneering wcrk done by Subsidiary
Food Production Committee in focus-
ing the attention on the importance
of subsidiary foods and have now de_
cided to place the work of encourag-
ing increased production and con-
sumption of all supplementary foods
on a popular basis.  Accordingly,
Government have decided to wind up
the Subsidiary Food Production Com-
mittee and its Regional Branch in
Madras.

(b) Approximately Rs. 22,000.

(¢) The Committee was asked to
undertake work of promoting increas-
ed production on an experimental
basis.  As a result of its activities,
Bombay, U.P. and Bihar have re-
ported an increase in acreage under
sweet potatoes of 17,500 acres, 11,000
acres and 5,000 acres respectively.

(d) In view of answer to (a) the
question does not arise.

Dr. Deshmukh: May T kiow if the
hon. Minister has come to know the
actual loss suffered owing to the im-
portation of some sweet potatoes from
Kanpore and Lucknow and what is
the amount of the loss?

Shri K. M. Munshi: I do not krow
about Kanpore, but I know that in
Bombay, Government suffered some
loss by growing sweet potatoes in
the hope that people will take to
them, but somehow or other it did not

_happen.

Dr. Deshmukh: What was the
amount ?

Shri K. M. Munshi: I would like
to have notice.
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Shri S\Mhva: What is the answer to
part (b)—i.c. what 1is the expen-

.

diture incurred since the begin-
ning? .

Shri X. M. Munshi: Approximate-
ly Rs. 22,000.

i+ Out of the Rs. 10 lakhs
wl::l? a:‘sanctionqd for this Sub!;
gidiary Foods Committee, how muc
was spent in actually mixing up sweet
potato flour with atta? .

Shri K. M. Munshi: I should like
to have notice.

Shri Hanumanthsiya: Is it true
that it was the hon. the Prime Minis.
ter who initiated this .Grow Aore
Subgidiary Food Campaign?

K. M. Munshi: I do not know,
bu:hfge Government did. It was the
decision of the Government.

Pr. Doshmukh: Is it not a fact
that this Committee was given Rs. 10
lakhs for expenditure?

Shri K. M, Munshi: I have no
knowledge. 1 would like to have
notice. 1 am quite new to this
business.

Short Notice Question and Aunswer

SHORT NOTICE QUESTION
AND ANSWER

A1r AcormeNT T0 ILN.A. PLANE

NEAR PATHANKOT .. Wes

Shri Sidhva: (a) Will the
Mipister of OCommunications be
pleased to state whether it is a fact
that an Indian National Airways air-
craft which left Delhi Willingdon
aerodrome on 17th July for Srinagar
at about 9 A M. crashed near Pathan-
kot ?

(b) Was air-worthy certificate giveu
when the aircraft took off?

(¢) What was the weather report
by Meteorological Department at that
time and when was this Dakota first
put on flight?

(@) What was the total weight of
the aircraft inclusive of freigat,
passengers’ weight, and petrol when
it took off and what was its carrying

oapacity ?
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(e) How much petrol is ordinarily
required for a trip from Delhi to
Srinagar and how much did thig air-
craft have when it left the airport?

(f) What is the record at the
Willingdon airport of this plane when
it took off?

(g) How old was the Dakota?

(h) How many accidents have oc-
curred on thig route since the service
was introduced?

The Depuly Minister of Communi-
cations (Shri Khurshed Lal): (a) Yes-
Indian National Airways’ Dakota air-
craft VI-ATS which left Willingdon
Airport on the 17th July at 0928
hours 1.S.T. for Srinagar non_stop
crashed approximately 16 miles
South-east of Pathankot a little after
1105 hours I.S.T. '

(b) The aircraft possessed & Current
Certificate of Airworthiness issued by
the Civil Aviation Department in De-
cember, 1949 and valid for one year
and a Daily Certificate of Safety fur
Flight was issued before the flight t.y
the Engineer of the Indian National
Airways.

(c) The weather briefing given to
the pilot stated:—

Local thundershowers upto 32
North and scattered thundershowers
beyond. Weather over Jammu and
Banihal was reported as improving.
Banihal Pass was visible from Jammu
side though not so from Srinagar.

The aircraft took off at 0928 hours
I.S.T. as stated in (a).

(d) The total weight of the aircraft
inclusive of crew passengers, freight,
petrol and oil at the time of take-off
was 26073 lbs. while its permissible
total weight, authorized by the certi-
ficate of airwcrthiness, was 26200 ]bs.

(e) 170 Imperial Gallons of petrol
would ordinarily be required for a
journey Delhi to Srinagar and a
similar quantity for the return
journey. This aircraft carried mnot
only 340 Imperial Gallons of petr:. 11 .
quired for the journey to Srinagur
and back but an additional quantity



of 110 gallons as reserve for any
emergency.

(f) The actual time of take-off has
been recorded at Willingdon Airport
as 0928 hours. The aircraft was duly
cleared and this is recorded in the
Aircraft Clearance Form.

(g) The aircraft was 7 years old,
having been manufactured in 1943.

(h) This is the second accident that
has occurred on this route to civil
aircraft. The first accident occurred
to a Dalmia Jain Dakota aireraft on
the 16th January, 1949, near Banihal
Pass at the height of approximately
10,000 feet which resulted in 23
fatalities (9 crew and 14 passengers).

I take the opportunity to announce
that in exercise of the powers con-
ferred by rule 75 of the Indian Air-
craft Rules, 1937, the Central Gov-
ernment has directed a formal inves-
tigation to be held and has appointed
Shri K. P. Lakshman Rao retired
High Court Judge of Madras, to held
the investigation. He will be assist-
ed by two assessors. Under the
rules, he shall make a report to Gov-
ernment stating his findings as to the
causes of the accident, adding any
recommendations he may consider fit
with a view to avoidance of similar
accidents in future and the taking of
any necestarv action. Government
have also secured the services of an
expert from the United Kingdom to
assist the Court with  technical
advice.

Shri Sidhva: May I know whether
the pilot was warned by any officer
before his taking off that there was
stormy weather en route?

Shri Khurshed Lal: I have already
read out, the weather briefing given
to the pilot.

Shri Sidhva: May I know whether
any officer on the ground did warn

the pilot before he took off that the
weather on the way was stormy.

The Minister of Communications
(Shri Kidwai): A weather chart was
given to.the pilot and it was on the

basis of that that the aerodrome
officer gave him permission to take
off.

Shri Sidhva: Is it not a fact that
despite this warning the pilot said
that he would be prepared to take
the risk?

Shri Kidwai: There was no risk in-
volved.

Shri Sidhva: Is there anything on
record tc show that the pilot was
warned ?

Shri Kidwai: The pilot was given
the weather chart and it was on ‘he
basis of the chart that the aerodrome
authorities gave him permission to
proceed.

Shri Sidhva: May I know whether
there was any other navigator
amongst the crew on the Dakota?

Shri Kidwai: Yes.

Shri Sidhva: Is there anything on
record tc show that there was stormy
weather, or likelihcod of storm, on
the route of the aircraft?

Shri Kidwai: The weather chart

given to the pilot has already been
read out.

Shri Sidhva: May I know at what
time the distress signal for help from
the aircraft was received at the
aerodrome ?

Shri Kidwai: There was no such
message.

Shri Sidhva: May I know whether
any preliminary enquiry was conduct-
ed by a departmental officer?

Shri Khurshed Lal: An officer of
the Civil Aviation Department pro-
ceeded to the place of the accident
next morning.

Shri Sidhva: What is his report?

Shri Khurshed Lal: Digclosure of
it would be prejudicial to the enquiry
whick is to be held.

Shri Sidhva: But what is his im-
pression?
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Shri Khurshed Lal: I submit it will
be prejudicial to the enquiry.

8hri Joachim Alva: May 1 know if
the log books both at the Delhi und
the Kashmir aerodromes have . Leen
preserved ?

Shri Khurshed Lal: The log books
are perfectly all right.

8hri Joachim Alva: May I know if
any complaints have been received
by the Ministry of Communications
from the passengers who travel bet-
ween Delhi and Kashmir about the
type of engines which are used on the
planes of thig service?

Shri Khurshed Lal: Not that T
know of.

8hri 8idhva: [ understood the hon.
Minister to say. in reply to part (b)
of my question that an engineer of
the .lndian Nationul Airways gave a
certificate of airworthiness of  this
plm)gi’ May [ know why a certificate
of uir-worthiness was not  obtained
from a Government engineer.

. Shri Khurshed Lal: As [ stated in
answer to that part of the question, o
certificute of airworthiness is granted
once a year by the Department.
Then. under the rules, every twenty-
four bours a ground engineer of the
company, who i u licensed man, has
to testify to the air-worthiness of the
uircraft.

_8hri Sidhva: 1t was stated that the
aireraft’ was seyen vears old and was
manufactured in 1943, Was it a new

plane that was purchased by the
company ? '

S8hri Khurshed Lal: [t was manu-
factured in 1943. [t wav purchased
by the Indian  National Airways
from the American Disposals.

Shri Sidhva: What is the life of
this secoud-hand aircraft?

8hri Kidwai: The Dakota was
manufactured in 1943 and the total
hours it has flown is 7,000 and odd,
while its capacity is 14,000. There-
fore, it hus hardly done more than
half its capacity.
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Shri Sidhva: May I know whether
according to international rules, the
life of a second-hand Dakota is only
four years?

Shri Kidwai: That is not “rue.
Shri Sidhva: What is the life

according to international rules?

Shri Kidwai: I just now said that
the body was capable of ilying
14,000 hours from the time of its
manufacture. It had done only
7,000 hours or so.

Shri Tyagi: How far is it true that
the parts of this Dakota were strewn
over an area of a few square 1iiles
near the place of the accident?

Shri Khurshed Lal: That again is
a matter which the investigating offi-
cer will have to enquire into.

. Shri Tyagi: But was the wreckage
found in one place, or was it strewn
over ten different places?

Shri Kidwai: So far as we ave
aware the wreckage of the plane was
Iying within an area of five hundred
square yards—not a few miles.

Shri Kamath: Is there any tcuth
in the report that the pilot, Mr.
Mehra, was at the time of his taking
off running high temperature and he
asked to be relieved but was not
relieved by the company?

Shri Kidwai: That is the news
that we have just received from the
hon. Member and we will enquire
into it.

Shri Syamnandan Sahaya: Was
the engine of this Dakota ever since

its purchase in 1943, changed?

Shri Kidwai: Engines are changed
after a fixed number of hours that
an aircraft has done: in the case of
this Dakota the engine was in an
air-worthy state.

Shri Raj Bahadur: May I ask
whether such of the passengers on the
Dakota as belonged to the civil or
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Defence services of the Government
of India are entitled to any compen-
sation under the rules and whether
they will be awarded such compensa-
tion?

Shri Khurshed Lal: I
notice of that question.

Shri Gopinath Singh: 1Is it a fact
that many of the passengers in the
aircraft were not insured under the
departmental rules?

Shri Khurshed Lal: I do not znow
of any rules under which the passen-
gers of an aireraft are required to
be insured.

require

WRITTEN ANSWERS TO
QUISTIONS

TELEPHONE FACTORY IN BANGALORE

*75, Shri Kesava Rao: (a) Will
the Minister of Communications
be pleased to  state the progress
made in the establishment c¢f the
Telephone Factory in Bangalore?

(b) At present what parts of tele-
phones are manufactured in the
country ?

(¢) When will Tudia  be able to
‘manufacture all the parts that cons-
titute the telephone?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a)
Permanent buildings for the Factory
are partly ready and partly under
construction  and  the Factory
at present is housed in temporary
aeroplane hangars. The machines
obtained from the Disposals and the
imported machines are being instal-
led as and when received. The Fac-
tory hag assembled about 22,000
telephones so far and has also now
taken up the actual manufacture of
some of the telephone parts and
tools.

(b) The parts being manufactured
at present are screws, rivets, base,
telephone ringer, bell gongs, induction
coils. switch hooks and hook springs.
A number of production tools are
also being made.
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(c¢) India will be able to manufac-
ture all parts in about three years”
time.

ELEoTRIC ENERGY

*78. Shri Kesava Rao: (a) Wil
the  Minjster of Works, Mines
and Power be pleased to state
whether it is proposed to havs a
National Grid for the distribution of
Hydvro-Electric Energy?

(b) What is the total amount of
the Electrical Energy produced in
this country from (i) Hydro-Electrical
Power and (ii) other sources?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) Govern-
nent are aware of the advantages of
inter-connections  between regional
power systems which will ultimately
lead to the formation of a national
grid in India for the distribution of
electric energyv both hyvdro and ther-
mal.  This aspect is always kept in
view. in dexigning the transmission
systems of the various hydro-electric
and thermal projects.

(b) The figures for the year 1949
were : —

(i) 2.489.865 million kilowatt-hrs.

(ii) 2,419-424 million kilowatt-hrs.

Co-OPERATIVE FARMING

*77. Lala Raj Kanwar: Wiil the
Minister of Agriculture be pleased
to state what progress has been
made in Co-operative farming s» far?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): On 20th
November, 1949 my predecessor in
office had stated in this House that
the ares under Co-operative farming
during 1948-49 was 40,065 ucres.
Complete information regarding prog-
ress of these Societies during 1949-50
is' not yet available. But information
regarding Co-operative Land Coloni-
sation Societies alone indicates that
the area farmed by them has increas-
ed to 47,140 acres.

SBRVIOR  PosTacE  STaMPS

*78. Lala Raj Kanwar: Will th;e
Minister of Oommunications he



pleased to place on the Table of the
House & list of the Semi-Govern-
mental and other specially authorised
instiutions, bodies, societies or
individuals of & non-Governmentsal
character who are entitled to use
gervice postage stamps in conaection
with their public correspondence?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): The
hon. Member’s attention is invited to
Clause 354 of the P. and T. Guide
which contains the required informa-
tion.

REGROUPING OF RAILWAYS

*79. Shri Gautam: (a) Wil
the Minister of Railways be
pleased to state whether the Rail-
way System of India is going to be
re-grouped and if so, on what basis?

(b) What will be the extra cost of
providing buildings to these offices
and residential quarters to the
members of the staff?

(¢) Are the General Mnanagers of
the different Railways and :nembers
of Railwny Bonard satisfied that this
systemn would improve the working
of the Railways and bring more con-
venience to the staff and the n»ublie?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) VYes.
Tentative proposals for the regrouping
of railwayvs into six zones have been
formulated and have been circulated
to all State Governments, various
Chambers of Commerce, Railway
Labour Organisations, ete., to elicit
their opinion. The main principles
underlying the tentative scheme
are:

(i) ‘Every railway administration
should serve as far as possible a com-
pact region.

(ii) Tt should be large enough to pro-
vide a headquarters organisation of
the highest calibre capable of follow-
ing and assimilating up to date im-
provements in railway teckniques and
equipped with adequate wcrkshop
facilities and statistioal, training and
research institutions.

(iii) The regrouping should cause
the minimum dislocation in the exist-
ing arrangements and should be so
phased as to prevent any kind of dis-
location or even temporary diminution
of the quantity or efficiency of railway
service.

(b) Whether there will be any net
extra cost and if so how mwuech, it is
yet premature to make a statement
on. The matter is under investiga-
tion.

(c) The Railway Board have been
considering the question of regrouping
for quite a long time and, after taking
into consideration a]l reievant factors
and the views of railway administra-
tions, have reached the tentative con-
clusion to regroup the railways into
8ix zones with a view to achieve maxi-
mum degree of operating efficiency
and service to public.

RESTORATION oF DISMANTLED
RAILWAY LINES

*80. Shri Jhunjhunwala: (z) Will
the Minister of Railways be
pleased to state whether any final
decision has been taken regarding
the restoration of the following dis-
mantled Branch lines:

(i) line between  Bhagalpur and
Baunsi; and
(ii) line
Tinpahar ?
(b) If the answer to part (a) ahove
be in the affirmative, when will the
restoration of these lines be com-

pleted?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) A final
decision has not yet been taken. The
matter is being referred to the Cen-
tral Board of Transport.

(b) Does not arise.
NEw Rannway LiNes

*8l. Shri Jhunfhunwala: (a) Will
the Minister of Railways be
pleased to state  whether any
representation  was received for
starting new lines on O. T. Ry.
North of Bhagalpur near Murligunj
extending about 20 miles?

between Rajmahal and
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(b) If the answer to parb (a) above
be in the affirmative, what were the
main grounds on  which the
representation was based?

(¢) Have the Government con-
sidered the question of cost for lay-
ing down this new line, and the
income that is likely to accrue
therefrom?

(d) Was there any representation
for laying down any other new lines
in North of Bhagalpur?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (1) The
hon. Member presumrably refers to
the proposal of constructing a Rail-
way line between Murliganj and
Dauram Madhepura, distance of 13
miles, for which a number of represen-
tations were received.

(b) The main reasons advanced in
the representations were that the
area had become free from the ravages
of the river Kosi, that the line would
provide much needed communication
to the Madhepura sub-division which
.gets cut off during the rains and that
it would help the development of the

area.

(c¢) Traffic and Fngineering surveys
for this project were carried out by the
old B.A. Railway in 1947. The Re-
ports revealed that the line, if con-
structed, would result in an annual
loss of 2.07 per cent. on a capital of
Rs. 13.79 lakhs. Actuelly the cost
will be higher and the loss therefore
greater, at present price levels.

(d) There have been some represen-
tations for laying another line bet-
ween Madhepura and Birpur via

Singeswarasthan, = Raghopur and

Forbesganj.

INDIAN CENTRAL TRACTOR ORGANISA-
TION

*82, Ch. Ranbir Singh: (a) Will
the Minister of Agriculture bhe
pleased to state whether any non-
official agency has scrutinised the
working of the Indian Central Tractor
Organisation?
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(b) If not, do Government propose

to appoint a Committee to
scrutinise the working of the
Organisation?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) No.
However, Shri P. M. Kharegat, then
Regional  Agricultural  Production
Commissioner, Bombay, was entrust-
ed with the work, and some officials
and non-officials were associated with
him in the work.

(b) No.
Rias ror WELL-BORING

*83. Ch. Ranbir Singh: Will the
Minister of Agriculture be pleased to

state :

(a) the total number of rigs with
the Central Government;

(b) the number of rigs working at
present:

{c) the number of tube-wells bored
with the help of these rigs since lst
April, 1950; and

(d) the capacity of the rigs for
boring wells per month?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Two
percussion rigs and one rctary rig are
under the control of the Ministry of
Agriculture.

(b) One percussion rig.
(c) Eight.

(d) The capacity would naturally
depend on the strata corditions met
with, and transport distsnces for each:
well etc. Ordinarily, it would take-
one to two months’ time to complete
a tubewel! with a percussion rig. A.
Rotary rig can be expected to do-
about three tubewells per month pro--
vided tke sites are in a compact block,.
full staff and equipment required are-
used, and all necessary stores kept
ready beforehand at the work sites.

DaAMODAR VALLEY PROJEOT

*84. Shri Shiva Rao: (a) Will
the Minister of Works, Mines aad
Power be pleased to state whether
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any cconomies have been effected -in
the working of the Damodar Valley
Project ?

(b) If so, what are the nature and
the cxtent of such economies?

t¢) Has a Chief Engineer been
appointed and if so, what are the
terms and conditions of his appoint-
ment?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) The project
has been and is being worked as econo-
mically as possible.

(b) Does not arise.
(e¢) No.

MeTERING EQUIPMENTS OF TELEPHONE
SysTEM

[ 8hri Hanumanthaiya:
*85. { Shri Ethirajulu Naidu:
| Shri Channiah:

(8) Will the Minister of Communi-
cations be pleased to state what are
the places in Tndia in  which the
metering  cquipments of the Tele-
phone Systemm have been installed?

(b) Fromm what countries  were
these equipments imported and by
whom?

(¢) What is the cost of the equip-
ments in each of the places?

(d) What are the fixing and
operating charges of these equip-
ments in each of the places?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a)
Ahmedabad, Amritsar, Bombay.
Caleutts, Delhi, Indore, Kanpur,
Madras, and Ioona.

{b) The equipment was imported
mostly from Great Britain, some also
came from Australia.

The equipment for Calcutta and
Madras was obtained by the then
Telephone Companies.

For other stations, it was obtained
by the P. and T. Department.
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(c) and (d). A statement showing
the required inforn.ation is laid on the
Table of the House. [See Appendix
I, annezure No. 25.]

HicEwAYS 1IN HmMACHAL PRADESH

*85. Dr. Parmar: Will the Minis-
ter of Transport be pleased to state:

(a) whether any new  highways
have been constructed connecting
the main centres in Himachal Pra-
desh with one another and with the
rest of India;

(b) whether the 5 mile link bet-
ween Taleri in Sirmur, and Kumhar
Hati  (Dagshai K. S. Railway),
which will connect Simla right up
to Dehra Dun has so far been con-
structed and if not, when it is pro-
posed to construct it;

(¢) whether the condition of the
existing roads is deteriorating;

(d) whether it is a fact, that no
headquarters of any District are con-
nected with other Districts by motor-
able roads in Himachal Dradesh;
and

(e) if so, how long will it take to
do it?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) No
new roads have been constructed
since the formation of Himachal Pra-
desh.

(b) No. This forms a part of a long-
term scheme to connect Dehra Dun
with Simla via Poanta and Nahan.
At present the road is being developed
from Poanta to Nahan and a little
beyond.

(c) No.

(d) No. There is more or less a
direct motorable road between Mandi
and Chamba. Circuitous motorable
roads connect other district head-
quarters.

(e) Direct connecting roads between
all the district headquarters will take
several years to materialise owing to
the hilly nature of the country and
the expense involved.
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INDO-PAKISTAN CONFERENOE ON
CANAL WATER DIsPuTES

*87. Sardar B. S. Man: Will
the Minister of Works, Mines
and Power be pleased to state
whether a conference between India
and Pakistan was convened in the
month of May, 1950 to settle the
disputes regarding canal water?

(b) If so, what were the decisions
arrived at, or the recommendations
made in the conference?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) Yes, a meet-
ing of the Negotiators cn behalf of
India and Pakistan was held on 29-31
May, 1950.

(b) There was a frank exchange of
views and various matters ccnnected
with the dispute were discussed. No
decisions were taken and it was
agreed that the negotiators on either
side should seek further instructions
from their vespective (Governments.

DesTrUcTION OF Foop CrOPS BY
MONKEYS

*88. Sardar B. S. Man: (a)
Will the Minister of Agriculture
be pleased to state whether any
statistics have been taken to find
how much food crops are eaten away
or destroyed by monkeys in Hima-

chal Pradesh and Delhi province
annually ?
(b) What steps do Government

propose to take to counter this evil?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) No
quantitative assessment of such
damage has been vndertaken. But
on the basis of estimates furnished by
some States, it appears that there are
over 2} crores of wmonkeys in this
country living outside the forests: a
similar number is estimated to be
living in forests. At a copservative
estimate the damage to foodgrains
caused by them is to the extent of
5 to 6 lakhs tons valued at Rs.
16 to 20 orores. i
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(b) Government have tuken the
following steps:

(1) Central Government have given
to the State Governments subsidies
to meet the expenditure on employ-
ment of shooting parties. During the
last three ‘years, thece subsidies have
the following steps:

(2) The Central Government have
asked the State Governments to take
the following steps:—-

(1) Sanction payment of rewarde for
destruction of monkays.

(1) Employ shooting parties in suit-
able areas.

(iif) Permit private parties to pursue
11;:1};0nkeys in forests and destroy them

ere. "

(iv) Grant licences for fire-arms $o
suitable persons on condition that they
will be used for protecting crops from
wild animals.

(v) Ask licensees to loan their sur-
plus fire-arms for destruction of
monkeys.

Some State Governments have
adopted these measures, but others
have not shown sufficicnt response
despite the damage caused by these
monkeys to food supplies.

PROOUREMENT PRICE OF PADDY IN
TRAVANCORE-COCHIN

*89. Shri Alexander: (a) Will
the Minister of Food be pleased to
state whether the cost of cultivation
is taken into account in fixing the
procurement price of paddy?

(b) Has any representation been
made, by the Travancore-Cochin
Governrient to allow them to in-
crease this price?

The Minister of Food and Agricul-
ture (8bhri K. M. Munshi): (a) No.
, (b) Incredse in price was informally
suggested but no specific propoesls
have so far been reeeived. 7 i
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TeLEPHONE SYSTEMS IN TRAVANCORE-
CooHIN

*g0. Shri N. Alexander: (a) Will
the Minister of Communications be
pleased to state whether in taking
over the telephone systems of the
State of Travancore-Cochin, there
wag a standardisation of pay of staff
of the Department?

(b) Do they get equal facilities
with the employees of Telepbone
Department in the rest of India?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a)
No. They continue to serve on
ex-State scales of pay, allowances
and conditions of service.

(b) Does not arise in view of the
answer to (a).

ALLOTMENT OF RIOE AND OTHER
Foop GRAINS TO MADRAS

*91. Shri Alagesan: Will the
Minister of ¥ood be pleased to
state what is the quantity of rice and
other food graing that has been (i)
allotted and (ii) actually supplied so
far to Madras during the current
financial year?

The Minister of Xood and
Agriculture (Shri K. M. Munshi):
The Central Government  sllots
quotas for the calendar year and not
the financial year. A ceiling import
quota of 800,000 tons was originally
fixed for Madras for the caleudar
year 1950 but it has since been raised
to 550,000 tons. The actual alloca-
tions made so far and the quantitios
supplied are shown below:

Tons.
Quantities Quantities
allotted. cnpghed
Rice . 2,19,817 1,561,785
Wheat . 88139 88,000
Other grains 53,530 18,328
3,568,476 2,285,108

Ranway Excinzxring WoRKsHOP,
ARKONAM
*9%. Shri Obaldullah: Will the
Minister of Railwaya be pleased to
state:
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(s) whether it is a fact that the
Railway Engineering workshop at
Arkonam is faced with a reduction of
work due to letting out certain works
on contract or reduction in Capital
Programme ;

(b) the aggregate value of such
contracts in the past two years;

(c) whether it is a fact that
improved machinery and operating
facilities worth over five lakhs of
Rupees were sanctioned for this
wo&-kshop in the past three years,
an -

(d) if the answer to part (c) above
be in the affirmative, whether the
question of large scale manufacture
of engineering fittings, signal parts
ete., in the workshop will be investi-
gated with a view to keep this work-
shop in full production? -

The Minister of Transport and
Railways (Shri Gopalaswami): (a)
The reduction of work is chiefly due
to the reduction in the capital prog-
ramme and not due to the giving of
works on contract.

(b) In view of the reply to part
(a), the question does not arise.

(c) Machinery and Plant estimated
to cost Rs. 4-43 lakhs were sanction-
ed for the workshop in the past 3
years. Of these over Rs. 3 lakhs
is on renewal account and the
balance for items such as road
rollers, stone crushers, air compres-
sors, concrete mixers, lorries, ete.

(d) Engineering workshops are
generally meant for the manufacture
of special equipment, reconditioning
of unserviceable and scrap items for
reuse and for the manufacture of
such other articles as are not readily
available but are urgently required.
It is not the policy to manufascture
articles in these workshops which are
readily and economically obtainable:
in the open markeb. Consistently
with this policy it is intended to
keep the Arkonam weorkshops in full
production for normal requiremants.
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DESPATCH OF TEA FROM ASSAM

*93, Shri OChaliha: Will the
Minister of Railways be pleased to
state :

(a) the quantity of tea despatched
by river routes-in the years 1946
and 1947, and after partition from
Assam to Calcutta docks;

(b) the quantity despatched during
the above periods through Parbatipur
on E. B. Railway now East
Pakistan Railway;

(c) the quantity of tea despatched
by the Assam Rail Link after the
opening of the line; and

(d) the capacity and availability of
wagons to carry tea through the
Assam Rail Link from Assam?

The Minister of Transport and
Railways (Shri Gopalaswami):

()

1946 10,17,000 mds.
1947 15,36,000 mds.
1948 18,038,000 mds.

1949 21,34,000 mds.

(b)

1946 19,98,000 mds.
1947 15,84,000 mds.
1948 12,438,000 mds.
1949 13,59,000 mds.

(c) From January to May 1950,
4,60,000 mds.

(d) Traffic in tea from Assam to
Calcutta is being fully cleared
through Rail-cum-River route, via
Dhubri, Pandu, and Dibrugarh and
is not experiencing shortage of
wagons.

It is premature io estimate the all
rail route capacity that will fall o
the share of tea when the Link route
is restored after the repair of the
breaches.

AssaM Ram Linx

*9¢ Shri Ohalitha: Will the
Minister of Railways be pleased to
state :
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() the number of breaches in the
Assam Rail Link now existing and
the number already repaired.

(b) the estimated  capacity of
Assam Rail Link to carry tea and
jute from Assam in the months of
August, September and October,

1950; and

(c) the availability of wagons for
carrying tea from Assam?

The Minister of TranSport and.
Railways (Shri Gopalaswami): (a)
There is now only one breach on the
Assar: Rail Link which is still in
the process of repairs, nine having
been repaired already.

(b) and (c¢). 1t is premature to-
estimate the all rail route capacity
of the Link that will fall to the share
of tea and jute when the Link route
is restored after the repair of the
breach. The distribution of the
capacity of the Assam Rail ILink
between different commodities, in-
cluding tea from Assam, in the
months of August, September and
October will be a matter for recom-
mendations by the Link Movement
Committee, Calcutta, who  after
consultation with the Governments
and interests concerned apportion the-
available capacity.

CARRIAGE OF TBA AOROSS MANTHIR-
GHA?P

*95. Shrli Ohaliha: (a) Will
the Minister of Transport be
pleased to state how many wagons
can be ferried across Manihirghab:
daily and how many wagons of tea
are allowed to be ferried daily across
the Ghats?

(b} What is the quantity of tea
carried this season across the ghats
from Assam?

The Minister of Transport and’
Railways (Shri Gopalaswami): tg)‘
The changeable behaviour of e
river materially affects the ferrying-
capacity at Manihari Ghat from time
to time. The actual crossings from:
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Manihari Ghat to Sakrigali Ghat
have averaged between 72 and 90
metre gauge wagon loads per day
during the period February to May,
1950, . both inclusive. Under the
most favourable conditions it may be
possible to ferry even more than 15C
metre gauge wagon loads of traftic
from Manihari Ghat to Sakrigali
Ghat on any single day. The move-
ment of Tea is planned taking into
account  the ferrying  capacity
available at Manihari Ghat, Bhagal-
pur and Mokameh Ghat. 45 metre
gauge wagons of Tea per day are at
present programmed for movement
via the three routes taken together.

(b) 2700 metre gauge wagon loads
of tea were despatched  from  the
stations on the Assam Railway via
the three routes mentioned in reply
to part (a) during the period February
to May, 19050, both inclusive.
During June and the first ten days
of July, 1950 another 1061 metre
gauge wagons of Tea were similarly
despatched. Separate figures of Tea
moved from stations situated in the
Assam State will be obtained and
placed on the Table of the House in
due course,

GraND TRUNK Roap

*98. Shri Hossain Imam: (a) Will
the Minister of Transport be pleased
to state if bridges and causewnys on
National Highways have to conform
to any standard?

(b) Do the bridges and causeways
in the Grand Trunk Road from
Caleutin to Delhi conform to this
standard and if not, how many such
bridges and causeways are below
standard and what are the reasons
for their remaining so?

The Minister of Transport and
?‘lwtya (Shri Gopalaswami): (a)
8.

(b) Generally no. Most of the
bridges on the Grand Trunk Road
fran Calcutta to Delhi are old
bridges which were constructed to
narrower widths and for much lighter
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loads than the modern hesvy
vehicles for which the present
standards are designed. :

All the newly constructed bridges
under the National Highway scheme
however comply with the standards
laid down. These bridges are:

(1) Barakar Bridge in Bihar.
(2) Poonpoon Bridge in Bihar.

(3) Malaviya Bridge over Ganga
pne:ar Banaras.

The existing old bridges and cul-
verts, which are not to the required
standard, will be replaced by new
structures when missing bridges and
road links in the National Highway
system are constructed.

RESEARCH INSTITUTES FOR ANALYSIS
AND TESTING OF SoIL

*Q7. Shri S. C. Samanta: Will the
Minister of Agriculture be pleased to
state :

(a) the names and number of
Research Institutes where there are
arrangements  for  the  chemieal
analysis and testing of soil; and

(b) which of the States of the
Indian Union and the cultivators
thereof are getting benefit of these
analyses and testing?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) The
hon. Member is presumably refer-
ring to the Central Research Insti-
tutes. Such [Institutes, where soil
testing and analysis are Jone, are the
Indian Agricultural Research Institu-
te, New Delhi, and the Central Rice
Research Institute, Cuttack.  There
are alsc other laboratories, the large
wajority of them belonging to the
State Governments and attached to
their Departments of Agriculture,
where similar work is done. A list
of such laboratories has been placed
on the Table. [See Appendix I,
annezure No. 26.]

(b) The facilities at the Central
Institutes have been availed of by
the large majority of Pars ‘G’ States
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and also by others, e.g. Orissa. The
results of the researches at the Insti-
tutes are freely available to all the
States. Based on these researches
and also on the experiments conduct-
ed in their own laboratories, a large
number of States have suggested to
the cultivators in their respective
areas various manurial practices cal-
culated to improve crop yields.

New Post OFFICES FOR VILLAGES

*98. Shri S. C. Samanta: Will

the Minister of Communications be
pleased to state:

(a) the number of rural Post
offices opened in villages having a
population of two thousand and
above from January, 1950 up to date
(State-wise); and

(b) in  how many cases the
applications for such Dost offices
have been rejected during the same
period ?

The Deputy Minister of Communij-
cations (Shri Khurshed Lal):

(a) Assam. .. 6
West Bengal. . 49
Bihar. .. 54
Orissa. .. 18
U.P. .. 8
Punjab. .. 18
Bomb.y. .. 18
Madras. .. 434

' Madhya Pradesh. .. 16
Rajasthan. .. 53
Madhya Bharat. .. 3
Vindhya Pradesh .. 1
Ajmer Merwara. .. 1

Total 679

(b) In no State were any proposals
rejected except 15 ir Madras and 1
in the Punjab.

CroP INSURANCE

*99. Shri Buragohain: Will the
Minister of Agriculture be pleased
to state whether Government have
congidered any scheme of Crop
Insurance for the country?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): Yes, Sir.
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Apvisory COMMITTEE FOR STAMPS
AND PHOLATELIO PROBLEMS

*100. Shri Jnani Ram: (a) Will
the Minister of Communications be
pleased to state whether an advisory
committee has been formed to advise
the Post and Telegraph Directorate
in matters of stamps and philatelic
problems?

(b) If so, who are the members of
the Committee?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) Yes.

(b) The Committee is composed of:

(i) Director-General, Posts

and Telegraphs . Chairman.
(ii) A Philatelist. Member.
(iii) An Artist . . . "
(iv) The Master, India Secu-

rity Press, Nasik . ”
(v) A Member of Parliament v

Mr. R. F. Stoney, President, Phi-
latelic Society of India has been
nominated as a Philatelist, and Mr.
V. N. Adarkar, Superintendent, Com-
mercial Arts Section, Sir J. J. School
of Arts, Bombay has been nominat-
ed as an Artist.

A Member of Parliament has yet

to be nominated.
AGRIMONY

#101. Shri Jnani Ram: Will the
Minister of Agriculture be pleased
to state:

(a) the names of the States where
agrimony grows or is cultivated;

(b) the quantity of anuuai produce
in different States;

(¢) the quantity used in States
and exports annually; and
(d) the steps if auy, taken by

Government to stop its growing?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Agri-
mony grows wild all over India but ig
most prolific in the North and Cen-
tral India.
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(b) and (c). The information is not
available and cannot be collected as
the seed has no marketable value and
grows wild all over.

(d) The State Governments have
been asked:

(i) to undertake legislation making
it compulsory for every cullivator to
remove this weed from his field,
either by hand or by ploughing it
up;

(ii) to undertake propaganda to ex-
plain to the cultivators the harmful
effects of this weed and the method
of its removal. Effective eradica-
tion of this weed can onlyv he done
with the full co-operation of the culti-
vator.

SurPLY oF GRAM

*102. Dr. Parmar: (a) Will
the Minister of ®ood be pleased to
state whether it is a fact that Gov-
ernment incurred a loss of Rs. 40,000
in Chamba District due to the bad
supply of gram by M/s Amar Chand
Butail & sons?

() Is it a fact that the Advisory
Council brought this matter and
other complaints concerning this
Commission Agent' before the Chief
Commissioner?

(c) Is it a fact that the Government
of Himachal Pradesh, after these
complaints, entered into an agree-
ment with M/s Amar Chand Butail
and Sons and appointed them as Com-
mission Agents for the whole of the
Btate and wholesale dealers in food
graing for District Mahasu for an
indefinite period till the control lasts
or at least for two years without
calling for any tenders?

(d) Is it & fact that other suppliers
are prepared to undertake this work
at a saving of Rs. 2 lakhs a year to
the Government?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) No. No
loss was incurred by Himachal Pra_
desh Government due to bad supply
o.féo'r;m by M/s Amar Chand Bautail

8.
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(b) The matter was discussed and
explained to the Advisory Council
of the Chief Commissioner. No other
serious complaints were made against
this firm.

(¢) No. Himachal Pradesh Govern-
ment have appointed this firm as
Procurement Agents for Mahasu Dis-
trict only. They are to continue as
Procurement Agents as long as pro-
curement work is continued in this
District.

(d) No. The aggregate amount of
money paid as commission to this
firm during the last year does not
amount to Rs. 2 lakhs. The question
of performing this work with a saving
of Rs. 2 lakhs by other firms, there-
fore, does not arise.

CoMmMrTTEE ON Vanaspats

*103. Pandit Thakur Das Bhar_
gava: (a) Will the Minister of
Agriculture be pleased to state
whether there was a proposal of late
to appoint a Committee to go into
the question of the effect of Vana-
spati (vegetable oil) on ghee industry,
cattle industry and rural economy?

(b) If so, is the proposal subsist-
ing or has it been given up?

(c) If it has been given up, the
reasons therefor?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes.

(b) It was given up during the time
of my predecessor and a depart-
mental enquiry by an expert was
instituted.

(c) it was felt that

(i) in a matter of scientific investi-
gation it was better to have the re-
port of an expert rather than that of
a committee consisting of persons
majority of whom held definite views
on the question.

(ii) in view of the decision to circu-
late for eliciting public opinion, the
hon. Member’s Bill proposing to
ban production and import of vanas-
pati enquiry by a Committee was
not advisable.



PROPAGANDA FOR Vanaspat

*104. Pandit Thakur Das Bhar-
gava: Will the Minister of Agricul-
ture be pleased to state whether
Government propose to take any
action in the matter of the propa-
ganda that the Vanaspati Manu-
facturers’ Association and other in-
terested persons, and associations are
indulging in Vanaspati using the
name of hon. Ministers of the Union
and the States for the same?

The Minister of \Food and Agricul-
ture (Shri K. M. Munshi): It is a fact
thati the Vanaspati Manufacturers’
Association and other interested per-
sons have been doing propaganda
about Vanaspati. 1 cannot say
whether this propaganda is mislead-
ing any persons.

RoAp COMMUNICATION BETWEEN
TRIPURA AND ASSAM

*105. Pandit Thakur Das Bhar-
gava: (a) Will the Minister of
Transport be pleased to state whether
there is any proposal before Govern-
ment for consideration regarding the
construction of roads and opening up
communications to Tripura from
Assam side?

(b) If so, what is the proposal and
by what time is it likely to be given
effectr to?

The Minister of Transport and Rail-
‘ways (Shri Gopalaswami): (a) Yes.

(b) The proposals are to construct
one main road from Assam bhorder
near Churaibari to Agartaia and three
link roads from this road to Khowai,
Belonia, and Sabroom.

The Churaibari-Agartala and Udai-
pur-Sabroom ioads are already under
construction «und re expected to be
-completed by the summer of 1952.
A road already exists from Agartala
to Udaipur. So the completion of
the Udaipur-Sabroom road will give
a through road from Churaibari to
SBabroom via Agartala.

Surveys are being made and esti-
mates prepared for link roads con-
necting Khowai with the Churaibari-
Agartala road at Teliamura and
Belonia with the Udaipur-Sabroom
road at Bogafa.

AXRODBROME AT AGRA

*106. Shri Iyyumni: (a) Wil
the Minister of Communications be
pleased to state whether the aero-
drome at Agra is allowed to be used
for civil purposes?

(b) If not, what is the objection
to its being so used?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) The
Indian Air Force Aerodrome at Agra
is available for Civil Aviation pur-
poses whenever required.

(b) Does not arise.

RECOMMENDATIONS OF FooD PROCURE-
MENT COMMITTEE

*107. Shri T. N. Singh: Will
the Minister of Food be pleased
to  state the action taken by
Government on the recommendations
of the Food Procurement Committee ?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): The Com-
mittee’s report is under consideration
and no decision has yet been taken.

NON-DELIVERY OF MAILS ON SUNDAYS

*108. Shri T. N. Singh: (a)
Will the Minister of Communiea-
tions be pleased to state
the effect of the closing of post
offices and postal deliveries ete.. on
Sundays on the revenue and expens-
es of the departient?

(b) Have any members of the
staff been retrenched in consequence
thereot?

The Deputy Minister of Commani-
cations (Shri Khurshed Lal): (a) It
is as yet too early to give the finan-
ciai effects of the Scheme, but it is
escimated that the scheme will not
result in any financial loss to the De-
partment.

(b) No.
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STOCKS 0F WEEAT, RICE AND OTHER

Foop GRAINS

*109. Pandit M. B. Bhar-
gava: (a) Will the Minister of
Food be pleased to state the stock

ition of wheat. rice and other
{::d grains in the country as on 30th
June, 1950?

(b) What is the total quantity and
value of wheat, rice and other food
grains imported into  TIndia from
other countries during 1949-50 and
upto end of June, 1950?

(c) What was the target of pre-
curement fixed, State by State and
what has been the actual pracure-
ment made during 1949-50?

(d) Is it o fact that the Inde-
Pakistun  talks on  wheat j.rocure-
ment have failed, and if =0, do the
Government  of  India  <till  eomn-
template to pursue the matter?

The Minister of Food and Agricul-
ture (Shri K. M, Munshi): (a)
Accurnte data about stocks of food
grains held by producers or trade ave
pot nvuilable.  The total stocks of
rice. whent and other grains held on
Government  acenunt on - 30-6-1950
are as follows:

Riee 7.01.023 tons.
\Vhent ].48,260 tons.
Other grains 3,533,365 tons

(b) The total quantity and  value

of imported food grains for the rele-
vant period is as follows:

Quantity. Value
During 1949-50 25.8 Lac Re. 107.9
(April 1949 to tons. crores
Ml:lvh 1950)
During 1950 4.7 Lac Re.18.3 crores
(April to tons. (approximately)
June 1950)

(¢) A Statement is  laid on -.l]e
Table of the House. [See Appendiz
I. annexrure No. 27.]

(d) The question of purchase of
wheat from Paskistan is still under
discussion and formal negotiations

may be resumed in the near future.
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New Looujlon FOR SUPREME COURT

*110. Shri Dwivedi: (a) Will
the Minister of Works, Mines
and Power, be pleased to state

whether the question of shifting tho
Supreme Court from its present
location to some other p'ace is under
the consideration of Government?

(b) If so, have the Government
come to a decision as to which place
the Supreme Court shall move?

(¢) What 1is the estimate of
expenditure in this connection?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) Yes.

(b) Not vet.

(¢) The estimate  of  expenditure
depends on the premises eventually
selected  for  the location of the
Supreme Court.

BoUNDARY LINE BETWEEN DISTRICTS
oF BarLia (U.P.) AND SHAHABAD
(BIHAR).

*111. Dr. R. S., Singh: Vil
the  Minister  of Agriculture be
pleased to refer to one of my supple-
mentaries to Starred Question No.
1763 put on 17th April, 1950, and
state whether the Comnmittee appoint-
ol by the Governments of Uttar
Pradesh and Bihar for settling the
dispute regarding the boundary line
between  the  districts  of Bailia
(I'. P.) and Shahabad (Bihar) has
met and whether any time it has
been fixed for settling that dispute?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): The Gov-
ernment of India propose to appoint
a Commission shortly for the purpose.

NaTIONAL HARBOUR BOARD

*112. Shri Satish Ohandra: (a)
Will the Minister of Transport be
pleased to state whether a National
Harbour Board has been constituted
by the Government of India?

(b) Tf so, what are its

functions
und composition ?
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"The Minister of Transport and
Railways (Shri Gopalaswami): (a) and
(b) The Government of India have,
in the Ministry of Transport Resolu-
tion No. 19-P(123)/49, dated the 27th
March 1950, accepted the recom-
mendation of the Wist Coast Major
Port Development Committee regard-
ing the setting up of a National
Harbour Board as un advisory Board
to ensure integrated consideration of
all important port matters, e.g., port
management and development affect-
ing 1ndu~.tn commerce, shipping,
rall\\a\ ete. The first meeting of he
Bourd is proposed to be con\ened in
the last week of August.

REPORT OF THE FrcoDGRAINS INVESTI-
GATION COMMITTEE

*113. Shri Satish Chandra: (a)
Will the Minister of Food be pleased
to-state whether the Government
have considered the report of the
Foodgrains Investigation Committee
which subniitted its report on 30th
April 19502

(b) If so, to what extent Govern-
ment have accepted the recommenda-
tions contained in the report?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) and
(b). The report is under considera-
tion and no decision  has yet  been
taken.

RICE PROCUREMENT IN SADAR MAN-
BHUM (BIHAR)

*114. Shri Kshudiram Mahata:
Will the Minister of Food be pleased
to state:
of rice procured
(Bihar) this

(a) the quantity
in Sadar Manbhum
year; and

(b) the quantity despatched so far
out of Sadar Manbhum?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) and
(b). The information has been called
for from Bihar Government and will
be laid on the Table of the House
when received. ,
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RIOE SCOARCITY IN SADAR MANBHUM
(BIHAR)

*115. Shri Kshudiram  Mahata:
Will the Minister of Food be pleased
to state whether Government are
aware of the fact that due to drought
in 1949 there is scarcity of rice in
Sadar Manbhum and procurement
has intensified this scarcity?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): The infor-
mation has been called for from Bihar
Government and will be laid on ihe
Table of the House when received.

GRANTS TO STATES FOR KILLING
MoONKEYS

*116. Shri Jagannath  Mishra:
Will the Minister of Agriculture be
pleased to state:

() what were the amounts of
grants  paid to different  State
Governments for killing monkeys in
the vears 1947-48 to 1950-51;

(b) what percentage of more food
has been grown by this step; and

(¢) whether Government propose
to continue this grant for some more
3(’4“.5.

The Minister of Food and Agricul-
ture (Shri K. M, Munshi): (a) A
statement, giving the required infor-
mation is placed on the Table. [See
Appendiz I, annexure No. 28.]

(b) On an average a monkey des-
troys 2 oz. of foodgrains per day and
on the basis of monkeys killed so far,
it is estimated that the savings
foodgraing amounted to about 3,348
tons per year.

(¢) Yes.
PropUOTION OF FOOD MATERIALS

*117. Shri Jagannath Mishra: (a.)
Will the Minister of Agriculture be
pleased to state what are the particular
food materials with the quantities of
each, which are to be produced to-
make India self-sufficient?



(b) What was the quantity of such
food materials produced in the years
1948-49 and 1949-50?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) All
foodgrains and subsidiary foods such
as potatoes, tapioca, etc., come with-
in the purview of the Grow More Food
campaign to make India self-suffici-
ent in food. As the targets of addi-
tional production have been fixed
scheme-wise and not grain-wise for
each State, it is not possible to fur-
nish figures regarding the quantities
of each food grain to be produced.
The targets of total additional pro-
duction fixed for 1950-51 and 1951-52
over 1948-49 as the base year are:

(Lakh tons)
1950-51 . 27-31*
1951-52 e e 36-38

*Excludes figures for subsidiary foods in
West Bengal and Travancore and Cochin.

(b) As stated above in  reply to
part (a) of the question, it is not
possible to give grain-wise figures of
actual production during 1948-49 and
1949-50. The additional food pro-
duction achieved during these vears
under the Grow More Food eamnpaign
is:

(Additional production in lakh tons)
1948-48 7.82 (including C.T O opera-

(over tions and 0-15 lakh
1947-48) tons of potatoes and
vegotables for West

Bongal)
1949 9-35 (including C.T O.

949-50

(over 1948-49) operations and 0.75
tons of potatoes and
vegetables for West
Bengal but excluding
figures for Madhya
Bharat, P.E.P.8.U.
and Vindhya Pra-
deeh, which are not
avai'able(’e

TARGET OF JUTE PRODUCTION

*118. Shri B. K. Das: (a) Will
the Minister of  Agriculture be
pleased to state what target has
been_fixed for production of jute in
Indie this year?

(b) What steps have been taken to
reach that target?

(c) What is the forecast of
production in different States?

The Minister of Food and Agricul-
ture (Shri K. M. Munshj): (a) 41.17
lakh bales of jute.

(b) The steps taken to achieve *he
target include removal of legislative
restrictions on cultivation of jute,
extension of acreage to waste lands
and aus paddy lands, double ecrop-
ping of jute with arian paddy lands,
use of fertilisers, subsidized distri-
bution of improved seeds, protection
of crop from pests and diseases and
excavation of retting tanks.

(c) Information from the States
has not yet been received.

GRANT OR LoOAN To AssaM GOVERN-
MENT IN CONNECTION WITH ‘“‘GROW
Morg Foob ’’ SCHEMES.

*119. Shri Buragohain: Will the
Minister of Agriculture be pleased
to state:

(a) whether the Government of
India have given any grant or loan
to the Government of Assam to meet
expenditure in the current year in
connection with Grow More Food
schemes; and

(b) the amounts of such grants or
loans, if any?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) and
(b)Y, A grant of Rs. 86,10,061 and
a loan of Rs. 386,19,000 have been
sanctioned.

IMPROVEMENT OF INDIA’S LIVESTOCK

*120. Shri Buragohain: Will the

Minister of Agriculture be pleased to
state:

(a) India’s livestock population;
aud

(b) the measures taken by Govern-
ment in connection with the . work
of livestock improvement?
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The Minister of Food and Agricul-
ture (Shri K. M, Munshi): (a) The
total livestock population on the
basis of the Census held in undivided
India in 1945 is estimated at 263-4
millions.

(b) The measures taken by Govera-
ment in connection with the work of
livestock improvement are:

(i) Research relating to the breed-
ing of pedigree stock, pre-
vention and treatment of
contagious animal diseases,
preparation of vacecines and
sera, artificial insemination,
animal nutrition and dairy-
ing, is being conducted at
the Indian Veterinary Re-
search Institute, Izatnagar
and Mukteswar, Indian Dairy
Research Institute, Banga-
lore and Cattle Breeding
Research Station at Jubbul-
pore. The results of research
are made known to the puo-
lic and to the State Govern-
ments from time to time.

(ii) Arrangements for the collec-
tion and dissémination of
timely information in regard
to outbreaks of animal dis-
eases with a view to enable
the State Governments and
the public to take steps to
control the diseases and to
prevent them spreading from
place to place.

(iii) Under the Livestock Impor-
tation Act of 1898 enacted
by the Central Government,
import of livestock is con-
trolled and measures are
taken by the State Govern-
ments to ensure that no new
di?]eiises are introduced into

(iv) A comprehensive Bill deal-
ing with preservation and
development of the bovine
cattle, preventing the
slaughter of such cattle,
and setting up of Goshalas
on modern and scientific
lines and Gosadans for use-
less cattle is under prepa-
ration.

2 AUGUST. 1950

Written answers 136

QuarTITY OF RATIONED FoODSTUYYS
PER ADULT

*121. Shri Sanjivayya: (a) Will:
the Minister of ¥ood be pleased:
to state whether the quantum of
rationed foodstuffs allowed for each.
individual adult is the same through-
out India wherever there is Statutory:
Rationing?

(b) If so, what is that quantity
and if not, why not?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes,
with very few exceptions the stand-
ard quantity of cereals admissible for:
each individual adult is the same in
areas where there is statutory ration-
ing. Heavy manual labour is -also-
allowed 4 ozs. per day extra.

(b) It is 12 oz. per adult per day
in all States except U.P., Mysore,
United States of Travancore and
Cochin. In U.P. it is 14 oz., in
Mysore and Travancore/Cochin the
daily quantum varies from 9 oz. (for
rice eaters) to 115 ozs. While the
low quantum is attributable to avail-
ability of stocks falling short of the
requirements, the position in Mysore
is that mixed grain eaters, who form
a large proportion of population, get
a ration of 11-5 ounces and it is only
rice eaters who get @ oz. In Travan-
core-Cochin the basic diet for most
of the population consists, in a large
measure, of tapioca, a ration of 104
and 10 oz. of cereals i not considered
to be a reduced ration.

LABOUR EMPLOYED ON KaNDALAPORYT
DevELOPMENT PROJEOT

*122, Prof. K. T. Shah: (a) Will
the Minister of Transport be pleased
to state the number of labour, skilled
and unskilled, employed in connection
with the development of the major
port of Kandla in Kutch, including
those working on shore to provide the
usual Port facilities?

(b) What arrangements have beens
made for the welfare of the local, or
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'imqnig'mut labour working on this

project?

(¢) Has any of this labour been
organised into a Trade Union, and
if so, has such-Trade Union been
registered?

The Minister of Transport and
Rajlways (8hri Gopalaswami): (a) No
major construction work in connee-
tion with the development of Kandla
as a major port has yet been started
and the labour forece employed now
for working the minor port is negli-
gible.

(b) Arrangements already exist for
medieal attendance and other aspeects
of lnbour welfare will he duly kept
in mind in the construction projects.

(e) No.
MuLTI-PURPOSE RIVER PROJECTS

*128. Prof. K. T. 8hah: (a) Will
the Minister of Works, Mines and
Power be pleased to state what pro-
gress has been made in the several
multi-purpose river projects which
are in process of execution, and the
amount &pent already on them?

(b) Have the estimates, originally
made, been varied since and if so, to
what extent, and for what reasons?

The Minister of Works, Mines and
Power (Bhri Gadgil): (a) Copies of
the latest available progress reports
in respect of the Bhakra-Nangal,
Damodar, Hirakud and Kakrapara
projects are laid on the Table. (Re-
viged etatement received from the
Ministry of W.M.P. placed in the
Library. See No. P. 101;50.)
Loans given or expenditure incurred
amounted to—

(i) Bhakra-Nangal—Rs.
crores, loan to
upto 81-3-50.

(ii) Damodar—Rs. 8°'76 crores.
expanditure upto 31-5-50.

(iii) Hirakud—Rs. 38-80 crores,
expenditure upto 30-8-50.

(iv) Kakrapara—Rs. 12-29 lakhs,
axpclﬁim upto 80-6-50.

12-62
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The Bhakra-Nangal projeet is in
charge of the Punjab (India) Govern-
ment. Actual figures of expenditure
are not available. Similarly with the
Tungabhadra project, which is being
constructed by the Madras and
Hyderabad Governments. Details of
Kakrapara project are being given
because the work is being done by
Central Waterpower, Irrigation and
Navigation Commission, although it
is o Bombay State Government pro-
ject solely financed by that Govern:
ment.

(b) According to the project esti-
mate, which has just been received,
the Bhakra-Nangal project is esti-
mated to cost Rs. 182.91 crores. The
latest available “estimate of the
Damodar Project suggests that the
cost has risen from Rs. 55 crores, as

‘estimated by Mr. Voorduin, to Rs.

63 crores. The estimate of the Kakra-
para Weir and Canals project has
increased froin Rs. 12.16 crores, as
the project has been enlarged from a
purely irrigation project to a multi-
purpose project. Tt is inevitable thab
the estimateés of multi-purpose pro-
jects. spread out over several years,
should vary with changed circum-
stances, e.g., devaluation, rising
prices, eto.

R1VER PROJECTS AFFECTED BY FLOODS
IN BiHAR AND BENGAL

*124. Prof. K. T. Shah: Will the
Minister of Works, Mines and Power
be pleased to state whether any of
the River projects: under the control
of the Centra! Government have been
affected in any way by the recenb
floods in Bihar and Bengal?

The Minister of Works, Mines and
Power (8hri @Gadgil): The Damodar
Valley Project has not been affected
in any way according to latest infor-
mation received from the Damodar
Valley Corporation. Other projects
like Kosi and Ganga Barrage are
under investigation and not likely to
be affected by the recent floods.
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New THRD CrAss COAGHES AND
FANsS IN TBEM

11. Sari Sidhva: Will the Minis-
ter of Railways be pleased to
state the number of new third class
coaches introduced and the fans
fitted in third class coaches so far?

The Minister of Transport and
Railways (Shri Gopalaswami): The
information desired by the hon. Mem-
ber is shown in the statement placed
on the Table of the House.

STATEMENT

(1) New Third Class Coaches constructed
and put into traffic :—

(in terms of units)
B.G. M.G. Total
(a) 1st April, 1949 to 146 167 313
- 31st March, 1950.
(b) 1st April, 1950 to 33 40 93
June, 1950.

Total  199% 207 408

* Includes 82 B.d. new type (interim
design) coaches built by Hindustan
Aircraft, Ltd., Bangalore.

(2) Total number of fans fitted
in third class coaches so far. 4,330

VANA PrREMI SANGH ORGANISATION

12. Shri Sidhva: (a) Will the
Minister of Agriculture be pleased
to state whether Government have
started an organisation called ‘‘Vana
Premi  Sangh’  (Forests Lovers
Association) ?

(b) If so, who is its patron and
bhow many members have joined?

(¢) What is the subscription?

(d) What is the composition of
‘the Sangh?

The Minister of Food and Agricul-
Ayre (Shri XK. M. Munshi): (a) Yes.

(b) The President has been pleased

to agree to be the Patron of the
Sangh. There have been numerous

-enquiries. Members will be enrolled
after the constitution has been
approved.

(c) and (d). The constitution of the
Bangh will be placed on the Table
©f the House in due course.
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Exquiry CoMMITTEES ¥O§ RAILWAY
AoCIDENTS :

13. Shri Sidhva: Will the Minister
of Railways be pleased to state:

(8) in how many cases Enquiry
Committees were appointed to
investigate the causes of railway
accidents in the financial year 1949-
1950; and

(b) in how many
have been submitted?

The Minister of Transport and
Railways (Shri Gopalaswami): (a)
1,296 cases involving trains.

(b) In 1,292 cases.

FraNKING MACHINES

14. Shri Sidhya: (a) Will the
Minister of Communications be
pleased to state how many franking
machines are being used by the
public for stamping their post?

(b) What are the rates charged for
the use of these machines?

(¢) What is the revenue derived
during the financial year 1949-50?

(d) How many Government offices
use these machines?

The Deputy Minister of Commugi-
cations (Shri Khurshed Lal): (a) 1,244.

(b) The Department does nob
charge any fees for granting licentes
for use of franking machines. The
cost of franking machines, which is
borne by the users, is Rs. 960 for a
‘“Neo Post’’ franking machine and
Rs. 1,900 for a ‘‘Universal’”’ frank-
ing machine.

(c) Rs. 88,84,793-6-7.

(d) 35.

Looust INVASIONS

15. Dr. Deshmukh: (a) Will
the Minister of Agriculture be pleas-
ed to state the normal oxpenditure

cases reports

incurred on prevention of looust
invasions ?
(b) What additional expenditure

has been incurred since the 1st of
April 1950°?

(¢) To wwhat
possibility of

extent has the
locyst invagion been
§

gontrolleg? {



141  Wrnitton ansivers

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a)
Rs. 1,50,000 per annum.

(®) Rs. 20,972.

(c) Steps have been taken on a
war emergency basis to keep down
the locust population in the breeding
preas in this country. An extensive
field organisation with 27 outposts in
the desert areas and in the States
likely to be affected has been set up.
But control can only be effective if
adequate measures are taken in
Pakistan, Iran and Arabia as pro-
vided by an TInternational Conven-
tion. In these countries locusts
breed during winter and spring and
then migrate to India.

ErLrpoTRIO SUPPLY IN DELAI

18. Dr. Deshmukh: \Will the
Minister of Works, Mines and Power
be pleased to state:

(a) the reasons for  scareity of
electrie supply in Delhi; and

(b) by what date is the supply
expected to meet the demand?

The Minister of Works, Mines and
Power (8hri Gadgil): ;1) The abnormal
rowth of the population in Delhi
uring the last three years and the
difficulty in getting quick delivery of
adequate and suitable gencrating
plant from abroad have been res-
ponsible to a great extent for the
present scarcity of electric power in
Delhi.

(b) The Delhi Central FElectric
Power Authority hope to commission
in the next four months their 35.000
KW set which will meet the present
urgent requirement of Government
and the public. Another 20,000 KWs
of power is expected to become avail-
able by the end of next year which
will greatly improve the electricity
supply position in Delhi. The de-
mands for electric power in Delhi will
be fully met when a further block of
20,000 KWs becomes available from
;lge Bhakra-Nangal Project in 1952-

NOX-DELIVERY OF MAILS ON SUNDAYS

17. Dr. Deshmukh: (a) ~ Will the
Minister of Oommunications be
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pleased to state the date from
which Sunday delivery of inails has
been discontinued?

(b) Was this proposal approved by
the Standing Advisory Committee of
the Ministry?

(¢) What is the saving that was
calculated to accrue as a result of
this proposal and what saving has
actually accrued?

The Depuly Minister of Communi-
cations (Shri Khurshed Lal): (a) 7th
May, 1950.

(b) The proposal was not placed
before the Standing Advisory Com-
mittee.

(¢) The measure was not introduced
to effect any economy. The object
was to give a weekly holiday to the
staff.

CARRIAGE OF MAIL FOR JORHAT

18. Shri Chaliha: Will the Minis-
ter of Oommunications be pleased
to state:

(a) whether Government are aware
that mail for Jorhat is carried by air
to Mohanbari (Dibrugarh) and then
sent back to Jorhat by rail (a dis-
tance of about 120 miles); and

(b) whether Government are aware
that it takes three days for a letter
to reach Jorhat from Calcutta?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) The
facts are not as stated by the hon.
Member. Mails for Jorhat were be-
ing carried by air upto Gauhati and
not to Dibrugarh. From Gauhati
they were being conveyed by train
upto Mariani Junction and from there
by motor transport to  Jorhat.
Arrangements have been made, how-
ever, with effect from the 1st Auguss,
1950 to convey First Class mails by
air to Jorhat itself.

(b) Letters posted in Calcutta were
being delivered in Jorhat on the third
day morning. TUnder the new,
arrangements, all letters will be deli-
;ered on the afternoon of the second

8y.
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PARLIAMENT OF INDIA -
Wednesday, 2nd August, 1950

The House met at a Quarter to
Eleven of the Clock

[MR. SpeakER in the Chair]

QQUESTIONS AND ANSWERS
(See Part I)

11456 A. M..

DEATH OF MR.' BHASKARRAO
V. JADHAV

M. Speaker: Before we proceed I
have again the painful duty of in-
forming hon. Members of the sad
demise of another Member of the
Central Assembly, the predecessor of
this House; Mr. Bhaskarrao V.
Jadhav. He was a very prominent
figure in the Bombay Presidency.
He died at a ripe age and was in the
forefront of public life. He went to
represent the claims of certain com-
munities before the Parliamentary
Committee in England in 1919. He
was for some time a Member of the
Bombay Legislative Counci] and
thereafter the Minister of Education
and the Minister of Agriculture in
the Presidency of Bombay. He was
a leader of the Non-Brahmin Party
in the Bombay Presidency and he
was also a Delegate to the Round
Table Conference in 1930-31. He
was a Member of the Central Legis-
lative Assembly from 1930 to 1984.

108

We regret his death and we offer our
best condolences to the family of
the deceased.” The House may stand.
in silence for a minute.

LEAVE OF ABSENCE FROM
THE HOUSE

Mr. Speaker: I would like to in-
form hon. Members that Lt.-Col.
Kanwar Dalel Singh and Thakur
Bhanu Pratap Singh have requested
for leave of absence from all meetings
during this session on account of
illness. TIs it the pleasure of the:-
House to grant them leave?

Several Hon. Members: Yes.

PAPERS LAID ON THE TABLE

DerLat Roap TRANSPORT AUTHORITY
(Moror VemicLEs INsurance Fowp)
Rures, 1950

The Minister of Transport and Rail-
ways (Shri Gopalaswami): Sir,
I beg to re-lay on the Table a copy
of the Delhi Road Transport Autho-
gt)i (M%%B Vehicles Insurance Fund)

ules, . [Placed in the ILi
See No. p-97/[501. \ ibrory.

Rerorr onN Fourtm SEssioN o¥
TRANSPORT AND CoMMUNIOATIONS
ComuMissioN

Shri Gopalaswami: I y
on the Table a copy of tb:g ]gzpf)ﬁ
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[Shri Gopalaswami]

by India’s representative on the
Fourth Session of the Transport and
-Communications Commission held in
Lake Success, New York in March-
April, 1950. TPlaced in the Library.
Bee No. 1VM6(15).]

DeLHI Roap TRANSPORT AUTHORITY
‘(MEMBERS ALLOWANCES AND FEES)
RuLes, 1950

Shri Gopalaswami: T beg also to
Jlay on the Table, in accordance with
sub-section (8) of Section 52 of the
‘Delhi Road Transport Authority Act,
1950, a copy of the Delhi Road Trans-

port  Authority (Members
12 NooN Allowances and Fees) Rules,

1950, published in the
Ministry of Transport Notification
No. 8.R.0. 210, dated the 1st July,
1950. [Placed in the Library. BSee
No. P-98/50.]

BAILWAY AcCIDENTS (COMPENSATION)
RuLes, 1950

8hri Gopalaswami: 1 beg fur-
ther to lay on the Table, in aceordance
with sub-section (8) of Section 82J
of the Indian Railways Act, a copy
-of the Railway Accidents (Compen-
sation) Rules, 1950, published in the
Ministry of Railways Notification
No. 893-T 3., dated the 27th June,
1050. [Placed in the Library. See
No. P-99/50.]

REPORT OF THE INDIAN DELEGATION
10 SECOND SESSION OF INTERNATIONAL
Rice CommissioN, FEBRUARY 1950

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): Sir, I
‘beg to lay on the Table a copy of the
Report of the Indian Delegation to
the Second Session of the Imter-
national Rice Commission held in
Rangoon in February, 1950. [Placed
in the Library. Bee No. 11-C.F.(d)
(98).]

ment Bill

REPORT ON SECOND MEETING OF
F.A.0. NvutritioN COMMITTEE FOR
Soutrn EasT Asia

Shri K. M. Munshi: I also beg to
lay on the Table a copy of the Report
of the Indian Delegate to the Second
Meeting of the Food and Agriculture
Organization Nutrition Committee for
South East Asia held in Rangoon in
February, 1950. [See Appendir I,
annexure No. 29.]

RrporT ON FIFTH ANNUAL CONFER-
ENCE OF Foop AND AGRICULTURE
ORGANISATION

Shri K. M. Munshi: | further beg
to lay on the Table a copy of the
Report (without appendices) of the
Indian Delegation to the Fifth
Annua} Conference of the Food and
Agriculture Organisation held in
Washington in Nevember-December,
1949. [Placed in the Library. See
No. 11-C.1(d)(92).]

SUPPLEMENTARY STATEMENT SHOWIXG

THE ACTION TAKEN ON ASSURANCES,

ProMisEs aAND UNDERTAKINGS GIVEN

DURING NOVEMBER-DECEMBER SESSION,
1949

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayas
Sinha): Sir, I beg to lay o the table
a supplementary statement showing
the aetion taken by the Govermment
on various assurances, promises and
undertakings given during the Nov-
ember-Deeember  Session, 1949 of
the Constituent Assembly of India

(Legislative). [See Appendix H].

MINIMUM WAGES
MENT) BILL

(AMEND-

The Minister of Labour (Shni
Jagjivan Ram): Sir, I beg to move
for leave to introduce a Bill to
amend the Minimum Wages Act,
1948.
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Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to amend the
Minimum Wages Aet, 1948."

The motion was adopted.

Shri Jagjivan Ram: I introduce
the Bill.

MOTION ON ADDRESS BY THE
PRESIDENT—concld.

Mr. Speaker: The House will now
proceed with the further considera-
tion of the motion moved yesterday
by Skri M. Tirumala Rao and
seconded by Kumari Padmaja Naidu
and the amendments in respect of
that motion.

*The Minister of Homte' Affiirs and
the States (Sarder Patel): As I was
listening yesterday to the le'tgmed’
speech of my hon. friend Pandit
Hirday Nath Kunsru with all the
attention that Tt eould comimand, my
mind went back thirty years ago
when the Legislafive Chambers of
this coutitry were dominated by the
Party to which my hen. friend had
the honour to belong and when
thousands and thousands of our
young men and old men, and women
were detained without any cause or
for the simple reason that they were
fighting for a' patriotis cause, for the
Hberty of the country. Then we
missed the eloquence and the vehe-
menoe with which my hon. frier:
pleaded the cause of civil liberty
yesterday for people whose avowed
object is-to disrupt society by violent
means: He has dealt with two
aspects, one referring to the Central
Goverhment, in which he charged'
the Central Government with im-
proper use of the powers that have
been given or ithptoper administrat
tion of the powers that have been
given to them under the Preventive
Detention Act which was passed by
this House some time ago. I wish
to take this Pouse imto oonfidenc-
that so far as the Centrally Adminis-
tered Areas are concerned there
were 177 detenus a year ago; there is
oblly one detertu today.
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That man is in detention on a
charge of espionage; on behalf of a
foreign country. Will you now, I
ask, charge the Central Government
for improper use of the powers that
have been given to them? What
else do you expect from us?

Now the other aspect is about the
administration of the Act by the
Provinces and the improper serutiny
or probably the inaccurate or insuffi-
cient serutiny by me at the time
when the Bill was passed. So far as
that criticism is concerned, I think
six months ago the House was given
the opportunity to closely scrutinize
all the sections of that small Act,
and if I have failed. I have the con-
solation that I shall share the failure
in this respect with all the Members
of this House, of which the hon.
Member is one. That Bill was pas-
sed six months ago.

Phndit Kunfru (Uttar Pradesh): I
was not prefent liere in India when
the Bill was passed.

Siardar’ Patel: 1 am sorry that the
hon. Member was not present. Time
and tide wait for no man and the
House' waits for no man however
important he may be but even after
that when he knew that the Bill was
passed, it was his duty to make
efforts to bring ah amending Bill' or
to point out t0 the Government the
improper use that was being made of
those powers.

Now I proceed to deal with the
administration of the Act by the
Provinces. His whole attack has
unfortunately been on the Bombay
Government, whose administration
in my opinion, is the best of all the -
States. When bhe said that we
ought to be grateful to the High
Court for safeguarding the liberties
of the people, I make bold to say
that this House and the millions of
people in India should be grateful to
those administrators of the Govern-
ment of Bombay, whose efficiency,
bona fides, and integrity have never
been doubted by anybody.
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He referred to classes of cases and
to the judicial pronouncements. In
one class of cases the High Court
held that while the magistrate pas-
sed orders it was found by the Court
that the magistrate had no jurisdic-
tion. There may be two opinions
about that. [f a detenu committed
a certain act in a particular area but
it affected the security of his district
or he belonged to that district and
committed those acts outside, the
magistrate thought that he had juris-
diction and therefore ordered his
detention. The High Court acquit-
ted those cases not on merits but on
the technical ground that the magis-
trate had no jurisdiction. Therefore
the Government of Bombay issued
orders on their own behalf and re-
arrested these men. That is a com-
mon procedure even followed in
ordinary criminal cases where the
accused s discharged for want of
jurisdiction, he is arrested again and
placed before a proper court having
proper jurisdiction. How can you
blame the Government of Bombay
and say that their action was mala
Aide? T think we must at least be

fair to thore people on whom we
have placed a very heavy and difficult
burden of administration of a newly
born democracy, whers all clements
combine to disrupt society.

Now what is the second class of
cases? The second class is of those
whom the High Court discharged or
acquitted on the ground that they
were in detention for two vears and
therefore, there was no reason to
belicve that they were any longer
dangerous. 1 do not want to dis-
pute the reason behind that view.
1 make bold to say that for the class
of people who have been acquitted
or discharged, the Administration had
every reason to believe that if they
are let out, they were going again to
enlist a larger number of people to
follow the same policy. What is the
policy?

After two years of hard work domne
by our administrative units and the
fresnendous efforts of the Police,
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these people have been made to con-
fess at least that a bomb or throwing

.an acid bottle or dislocation of a Rail-

way or the cutting of telegraph wires
is not the kind of revolution that can
succeed; they realized that after two
years and that if it is a bona fide
statement, but at what cost? How
many innocent lives have been lost in
the dislocation of Railways? Have
you any idea of the number of in--
nocent people travelling at night and
who—suddenly when the train slips
out because the rails have been re-
moved—have met with most violent
deaths?  Yet no word of sympathy
has been expressed on that account,

but you criticise the actions of the
Government here.

The Bombay Government has res-
pected the decision of the High Court
in spite of this difference of opinion;
and that difference is real because to.
illustrate the leader of the group
who was released immediately after
his release made a statement. I will
make a present of that statement to
you to read. In the very first inter-
view that he gave in Bombay, what
did he say? He wants an army of
liberation to liberate society by violent
means on the lines in which it is.
being done in certain districts in
Hyderabad.  You want this to be
allowed to be done in this country?
Is that the class of people for whose
civil liberty you are advocating?
believe that if the Bombay .Govern-
ment had followed a different policy,
they would have been charged as
criminals. They are responsible for
the liberty of millions of people in-
cluding the liberty of the Judges of
the High Court sitting on the Bench.
These are not people who will spare
Judges or Ministers. So, there mus$
be some limit. If there is a mistake
in individual cases, it can be correct-
ed. But, to condemn the policy .of

;vh_e Government would be highly un-
air.

There is a third class of cases in
which it is said that the grounds
given were not sufficient and there-
fore they were released. Here also
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I wish to say that the Aot makes no
provision for giving full details of
grounds.  Therefore, they honestly
believed that it was not necessary for
them to give such details to the ac-
cused. The High Court took a dif-
ferent view. We bowed to the
decision of the High Court. They
are our own High Courts. We are
proud that they have become advo-
cates of liberty. But, we are equally
proud of our Governments in view
of the difficult circumstances in which
they are working. Who would like
to become an unpopular Government
by putting people in jail, particularly
after their own personal experience of
dctention for yvears?  Thev do not
wint to do so. This is .

thing. A question has been put by
my frend; how many of you would
like to be detained for a week with-
out sufficient cause? I must, with
due respect, say that the question has
been addressed to the wrong people.

Shri Tyagi (Uttar Pradesh): We

have already had so much of it.

Sardar Patel: We have not been
detained for weeks, but years without
cause. We did not know for what
we were being detained. Several times
‘we were not allowed to know whether
our relatives were living or not. We
were not allowed to know what was
happening outside. The facilities
that have been given to these people
in jail, many people would prefer
them to the liberty outside. Those
people who have made sacrifices for
eivil liberty are not less able to ap-
preciate what civil liberty is. But,
my friend does not know or does not
appreciate that the very liberty for
which we have fought and which we
hold dear is at stake.

See what is happening all round
India! See where the world is to-
day! Debating in a House like this
where there is complete protection,
you think that it is so all round. You
$alk of civil liberty. My friends, I
would like any of you, to go to Old
Delhi where meetings are held every
day and where speeches are made
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that were never made before in the
whole history of India. The vulgar
speeches they make, the vituperative
language that they use and the vio-
lence that they preach, you should
go and hear!

There are two challenges that we
have to meet. There is a challenge
from a class of people who delight in,
and who believe it their duty to widen
the gulf between community and
community, to create hatred between
community and community. There
is another class of people who want
to disrupt the society and the demo-
cratic institutions with violence,
without any scruples. We are going
to meet both the challenges with all
our resources.

My friend referred to the case of
Mr. Bhopatkar. I know Mr. Bho-
patkar is a revered leader. 1 have
worked with him as a comrade. But,
the Hindu Mahasabha, to a certain
extent is an  organisation which
has a complex about it. You must
remewmber that when the Father of
the Nation was murdered, it was by a
group of people who belonged to
that organisation. I am resdy to
prove to anybody that there was &
group of people there who were
determined to take his life. They
were not satisfied even after taking
his life. He tells me that the Magis-
trate did not know who was the
Minister to be murdered. He wants
to know it. Well, [ shall meet his
challenge. The Minister meant was
the Prime Minister of Tndia.

What do you get by knowing that?
And the information was given bty an
associate of Mr. Bhopatkar. You
wish evervthing to be divulged! Is
it in the public interest? Can the
police toke risks? When Mahatms
Gandhi was murdered, the Ministry
was being attacked for not protecting
his life. I was not spared. @ When
we take precautions, you say civil
liberty is at stake, Where are we to
go?
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[Bardar Patel]

We do not arrest people in order
to stifle opposition. 1 challenge any-
body to show an instance in which &
single individual has been arrested
during our regime for stifling opposi-
tion. On the contrary, I have told
the communists often, and so has
our revered leader the Prime Minis-
ter, that the communists are free to
eontest the polls if they adopt the
fethod of non-violence. If they do
pot, if they persist in their methods,
they must take their chance; I can-
not help it.

What we have done up to now is
that we have given a freedom which
was never enjoyed by the country
“before. Read the newspapers 8, 9
‘or 10 which continuously incite vio-
lence. What is the meaning of your
reading a sertence from a judgment
of the Chief Justice where he says
that there should be no objection to
eriticisim of or disaffection against
Government. See the volime of
preaching of disaffection aguinst the
Government:  such as  was never
henrd of before us! Our own col-
fengues preach disaffection. We do
not mind it. Many people do it.
Everywhere vou find it. ‘

He anve that this Aet gives greater
powers and it is more severe. Has he
bhalanced the thing? In  this  Aect,
we have given power for the scrutiny
of casex of detenus by a  judicial
officer of the rank of a High Court
Judge. whose decigion is - mandatory
and we are bound to accept it. [t
war not so in the past. What is it
that vou want? T know the defects
of this Act. We know the ecir-
oumstances in  which we were
forced to bring in this Act. But, the
defects are on both sides.

1 am going  to bring in, I
promise, n well considered
measure either in the next session or
at least in the Budget session, be-
oause I think that the aim of this
Government must be clear, the
objective of this Government must be
understood properly. not only in this
House. but outside also. in the country

3 AUGUST 1080

by the President 118
a8 & whole, that no amount of
propagands however violent will

deter this Government from maintain-
ing law and order in this country.
In the whole of South East Asia,
this is the only stable country where
democracy can function. We are
still proud of the performance thaf
we have put in in the short period of
our office. We may have failed; &
beginner may make mistakes. But,
will you not appreciate and encourage
our Governments, our Units who are
functioning in very difficult circum-
stances?

Take a province like Bombay,
the centre of Communist activity
since its birth, the place of revolu-
tionaries who claim that there should
be a Hindu communal government
in this country, perhaps not ¢nly a
Hindu, but a sectional Brahminical
government of this country. If thab
is the aim and object of a set of
people, then [ tell you that we are
performing the elementry functions
of a civilized government in detain-
ing these people. \We are not keeps
ing them a day longer than is neces-
sarv. We do not take delight in it.
But we are prepared to take up any
challenge from any quarter.

T may also warn this House that
there are elements in this counwy,
who want to disrupt the very fabrie
of our society, there are people who
think that under the garb of linguis-
tic provinces they can create rondi-
tions for communal provinces ard
disturb the peace in the country,
and who ray. ‘‘Aurengzeb was nob
able to do this. then how are these
people going to do s0?’’ I say their
place is in the mad-house, the luna~
tic asylum. We shall see that this
Government functions in such @
way that no combination of any
group or of all the groups togethor
can distwb law and order in this
country. Therefore, I expect words
of appreciation rather than of dis<
paragement. I love civil liberty of
my people more than anybody: bul
I cannot sacrifice or put the civi§
liberty of millions in danger for the
liberty, for the criminal liberty, of
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a few who, to my mind, are fanati-
cal, and lunatically inclined.

The House knows that we thave
just liquidated a large number of
States. But we have yet to liqui-
date a large number of vested in-
terests. \We have yet to fight the
communal canker.

My iriend complains about the
detention of Bhopatkar. But does
he not know that we were forced to
take that action at a time when
Bengal was disrupted? 1 mean not
the partition, but the after effects
of it, when the two Bengals or at
least hundreds on either side were
being butchered mercilessly and we
were putting ourselves to disgrace
all over the world? Well, that was
not the place for communal hatred
to be spread. That was not the
oceasion for asking for the two
Bengals to unite, or for asking India
and Pakistan to unite. That is not
the method of unitv.  That is the
Korean method. But there they
have o method in  their madness.
They have prepared. They have an
army. They have ships. But here
people give speeches, excite the peo-
ple and run away the very next day.
They are not the people wvhose
liberts we should care for. because
as a result of their teachings thou-
sands are butchered and many
wonien have lost their honour. And
subsequentlv, when evervthing is
quiet. they come to the refugees and
excite them, incite them. and blame
the Government for  everything.
That haz been the fashion these
days—that is called civil liberty.
Well. that is not civil liberty.

st Ro W0 WYX : AT WL,
wgafs N A a wwwr R, 3@ &
fed g7 ¥ 9fy N Fawar sHe A
*1 yearq gufeqq fear mr @, 39
FgEeT FW U AH TG
21 39 ww I gIHAT, I I
o AR IW A A TOd gears
g magi Ny for aw
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#FN & gEal 7 wgy gy & A
TRl w3 S &

ag G931 AT, IqW T, -
YT ;. HIfEr F W & FROT
war mwr § | sRw ae
TR E TR ¥ YR IEe oy
grd i mdamsrg I@ A E e
& fagaaardt 37 e & 7 fezam.
TR 4@ mfafm dwd foi ot
ofefeafs & afr faar o1 ST &
JPT earfar g | g aevfe
g AW § 97 wWAT AT A
g i wfar oot e &
aR AT TN ¥ g it
¥ gy gt @ e fawr aifr
wqTfee & or? | ¥ wTAT aE e
sreT & a@ qfaxr wnEn e
g 3w AN af s @
M F gEat & ot wfi s A
sfaeafs frFerdt & a & M &
AT WAN ® AN X qg AT
FH Iy & 5 A T I e ag
qfe 35 A e cwamowr
YO F0 @ 5 gEr qER F mfare
onfaa @ )

tfy ofifeafe #, saw wgeq, .
T g A N T FEAAR far
§ 7 wilaw ww g 9R faw mfa
afteg & Y SEAET FT JAGT F X
g g Fug fomr e fs
7z gl & g fa aww o w0
AT AAEA, F FAeq IW FY qOA
FTAT ATMEA, 98 F HX T IO
saAFfer e e g W
§ R @ FT AW R AR X
freaa & aga w3 mar ¢ S srew
TEE, W Usula ot ¥ www &
Ty AR @ a0 fAw W &
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[ﬁiomoml

gt § s A 3z & 5 3T wew
fdwer, o w1 AT AT w9
‘(control) | FT¥ # A =Wy 7}
F1uF g wRw g & e Frwe
“afasy & w7 fion F7 fraror g1 e
I 7 T AR o€y W F g
oI

[ MB. DPUTY SPEAKER n the Chair]

JUTeT WERT , g AT AT @
Niak wer oWl NEw IR
agy from gk wawa R W
NmmeniFwaid e
s & fF A w1 oA
wifed | @ &\ faewT faweT w2 5g
@ g e @ sEEia o
W | FUT FTH CF T, W W
a1 W & A aTE ¥ 93
ot & I A fomm ww &
2, Wi aTE W% wwe ( black-
market ) & TR W g I
g ¥ A Afw @ @ @
WA d WWF o A
TR B T 7 IAW I5 W &-
QAT A & FA 9, g
o &, % Al T g e R
T g usnfa ¥ @ faww
# qF ok ff Fg3 H1AH FEr ) A
ag A Az g e anfew ag w41
@R | T FER W AT T
g T § AN AT &Y AT w @
fir ag I ¥ TR § T I J7ar
wTEeY & Y FH FTAT @ FT Feiey
1 av fox & quar g e swar @Y
XE HTATS & IATER qTFRX FE00 &
feofas & w0 98 F F@Y 1 T4,
I AEIRY, 7 q@S fF T8 oawy
fer-fer ot Y T ORI & faeTw
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1w g & wrm g @
LRCE SR Sl B O
T wifgd 1 gy e gu AR ag o
¥ for fr sl ¥ faefed & oo
T IYETE §A® @ q97 F R
qEEdl AT ¥AT § WOT AT ) A AT
M AT e T e &
39 q Qo gfawa ¥ afasw Swi &
7} q ¢ fF F3 ger fed o mw
IPAT AT & FAYE® A TF qATS
AR AW F YR [ SR FT {97 4T
frer A=t Wil A sRnafeal &
At A v A eFtaeq (Econo-
mists) T {AT #, FT AIZAARAT
T § A Ao 11 AW A P fa=
ST FeaTaY FY Ja1 F ofr Fow v
A W WA N ey woqw @
I & o A @1 ) I A F
Ya@ AN oI IF AR F, A} g
Th aEe 7 A §, 9T ¥ ug fafew
DT g F I F Afawac Sy N
mEe T EF I |
¥ wifgd | Surmw wERT, ag &
fasy =0 & AT AwEaT R 9w
% ¥a< e (Labour leaders) s

fe faarifeselt (theoretically) a7
e & qwd § T ww weh
# f5 afe ag@ o= aw A
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T § fr afex ag @ € o
W HIAS F @AT Fga ¢ faar
FETY FHAOME & R 39wt
FAITFAATATF FEA A & | AfE
Y foit T Agd @ g@d A
Ty TaT a4 T Aifw A7 9%
T FE F 9fgS 39 #T 3g T
o, faar g7 QW ¥ T aww AW #
FHE NITEFaad g ? N aFr
AT 427 FQ &, N wafa) F mfow €
AR INTEA FAE T CF @A
FEfFIURT FA T WY TR
amd ferrd dvr Y €1 it 37
fe7 gu 5 z@ a2 ¥ 39 as= (In-
dustrial areas) gefeas &1
A ™ E, a8 @A fF gk I
FREF FEaTE I RE ! ]| a9
v Sarnfaai ¥ fAs at S=|i Tew
¥ wgr fw afs oo 2w & 3g 9mn FQ@
EfFge SORT AT A FUF D
FE Y A AR ¥ frage Afad
fF @ BT A T FT &, TN FA
FTH T TAR a4 Ffsarsar oy &
4R qEE WEF fF e
WE s & oW W IR
T AR Tm owTfgm o o & 2
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f& s a3, ¥few W wPET @
F TR gw RN gud feert
Wk £3= f AT aw ot
@ T A qa TR Rt o
FF FINA AT $ IQRA & THSAl
T e gt

W F yemEr v fafes dx
(middle-men) srafa  =tarfegt #t
TG | 7 oFr O 73 & FwAT Y
1A E agaf F qwme W@
WEIARag AT R gaga I
fam s@dfs s @ o
#13 Ae 730 AT I9 F grw &
Ty S ol A A Fow & w A
fr aft ag Ao #3698 TEwdw
(Incomre-tax) Y &1 97 s& w7
T T T W7 2 AT A ITIT
a7 I A Ao AR
fFe o &A1 = & wEwdw &
T aga a2 "we e

# § 19 ST F5g7T (consu-
mers ) #, IT I Fr A
Jarfed aREl AT ITHRT A
g1 ag aw A faeeor faser &7
FREfe A o g O T
1 w1 Swr AT g SFET WY
5o & qfede & wifs 9 o @
QAT & @A fqear § 3few IR
A1 G467 § Wieu ag 3@ aWg %
AeFe & o q §0% 39 & | S
fe i g TS AW § 1 T w30
ITH TWIEY QT FIT FT g Ak
fade fomar 4t € 1 =S O & I
S F1 g & I At | 3w
37 T AREHET & fou A1 MU FRS
[ #Afqg @ Fag s EF e
THE TGI IR 1 A FRa 3 T
afz g7 Feie ger & ar e sty
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{ o o wr ¥ ]

1 Ay wgh foh ) @ aw
vy At & Afog o 5 aw i §
T o rha grzfady w1 =fge | e
qg TTwT wER T oA I Wy §)
w7 3% T o T ¢ 6 faar e
WrRTN W/ g 3
® v & fog sy A ¢ ? & g
i it 7T o fdw WA W AR
wefea e afg 3% 7O A
& & T WY Tewy & s aft Ay
M A A € A ag W
76 o Wiz fe @ a9 & SR A
X T R AWy AW g I
Inwr 7 AT (attitude) Iy
W T T ® FEE Lra fe
T HIT F A ol A g AN
A et | IfeT afe st aoft
WY qAAT WD E A H AW
g & f& vhe gy ag T faeor
e s wg @ E & aom a1 f9-
ol qradfy AT ITHT AT A ITF I
T ®H T I9AT, IOH IAHT
i WA | 9w 9% qRfagi A I
AT ATAT BN WfF a7 w AT qW
Y |TFT JYAT 9T T X & | SfEA
Tha FT e I AT 7 A @
aff w1 wwfew 9% S qE
§ 7 M{T FT AT YT AT TFQT
g 99 37 T afadt w1 9%
FATH AHTA 14T % g, o 82
W & fou oy wwqT o= &7 WA
§ FmfmAqer g f5am w2
g ¥ focm @ 21| IR IO
* o aga wgn = femr € W
aft w9 e gET E A« WA
MW WK AT IR & 2g
& ¢ qoT g Ao QI T W

2 AUGUST 1950

by the President 126

Y & o W o & I A
AR o T X @y A9 faw
Lo i

Tff feeelt R qit ae} #v e
e 1 a8 w7 & FF ar oY g oF
T F faorw & fou g s A
T FTFF AT FT ST AR
N F A arfs gw ameh &
TR F =7 q0T §% | 3fFw ag
g fr aff s &

AR E RS I G S
¥ 3¢ T g fr Ay I dfeg, 17
o Al Tfer, @ R s oad
FC 78 e 9T It S "y
T FIT § | & Fgav § 5 afy amr
N FES @A § A 9T ar
AT W TF W@ Jfae 5 am
Tt § foqy RH smE ye
AT AT AT A FW E IR fou
T & | §F A@ T fafiqq A
& 99§ AT 9T IR RS R
= AT | I9% I@TET AY I
I #X AT oifFs &8 amme
q I AT JE@ F qANES AT
FAT % | ITAY WG, T[H OF
fadiw afeer 77 gft fr s SR
AN W EHT FRNS T I &OT &
T TR 9T TIF FE & ¢
N |FFIS I T FO[T AT
ay e § @Ew faww qa wv
T R &7 & fou Wt 9= wfge @
T ATAT | ATAF NI |

IqTEATET WERA, TW@ IS A,
ST HY IdT FET 4T, IR T A
W g fm A e § 9
N & QI frae §am) 979 A
iz w1 @ 3 Hifvd | fifle F 9=
anft /Y #3915 W wrd, s &
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 AfaT | 57 F fr 3 T §
4% O v far = SrmeTeft e
F ot ofewew 98 (Estimates
Committee) # wa=qr &, 48 qF
FT TI7 AT o T anmw Y AR
Y 7w wqE # feA @ s fafer
TATAY T AT ATAT & SYHT AAE FA
§ foF v wtor @t §, wofea
Fef At frog s A
SR IS FT & AT A IF F1 A
TFT Ao qg § 5 o9 F 9w w7
IARA A0 e # 5 3@ @ A
F @ & 9O T v afew aw
ITH T@E FA & &7 sl @y
@ FW § | qg T g @ T
oA g § X fRT ot s A
X fag=er AT A #)

qT AT FIT F1 SfaF 1 F7FE
mmaw @ g F1 97 A oA
FITFT AN+ AT
< frgEor #3427 3@ & Somar
Jma =T F Hfad ) fae w7 SH
g A & I § Ak s fagaor
i ar & qga awar g fF oA
FET &Y A ! @y afs e SR
F @ F TG A A oA w7
ST ?

IRET M FRT AE 74,
HAT FY TG |

W RO W TT S
T 91 39 g AT FT AT &R
T F Y 77 G TR F 91 | ST
FIG EH F X AT AN H G
I A I wGH AT AT & W g
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¥ gz § 5 o war @3 qu
71T 741 AR & B que & IwT wRe
®?

oF A AATE ¥ A JUTAW
WEEA, W ATIWT FOE ) A RS
& feofed § &1 ®T & a9 ®°
IR & 51 qar arar ¢ o @ F I
F frawor Y AY ger faar smav Ay
g ag smar g f afs faor g@
fioqr T @Y TUET IR T Afew
o fF aga @ 9 F AW |
T & T | A G AT F F q9q
FMI QT g9 W@ IR FE, ‘&,
AR amd — R wd”
qE F1e afeq araws § fF DAt
N Fwa a3 T8 1 @Y TE TS
F I FF gfed aRws & f*
W F qW R A I aF
78 zafed W 79 o & AR
T A aE gEfed ot ¥9e S0
3| wfex ag T /W § W W
T*E ®D wwWH A G AW
AN WEIET, T FAS A gAR
AR T3 T ATHT FT gAT FT AT |
IqTeTe WA, AfE AT FY FTAT
A HE TF g W % qEed 'O
9w I8 faaw & fF ST : A
FIAT FT A TFIAT AT A TEF
A FT AT 2@ FT AT FH9A |

(English translation of the above
speech)

Shri J. R. Kapoor (Utitar Pradesh):;
Sir, [ feel highly pleased and honour-
ed in supporting the Motion of Thanks.
that has been moved to express our
heart-felt gratitude for the Address of
the Dresident. The simplicity, the
clarity and the ring of perfect truth-
fulness of the speech involuntarily
command a great respect for our
Presidert in our hearts.
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[8bri J. B. Kapoor]

The present session of Parlia-
ment has been called to consider over
-s¢he question of Korea, the question
that is responsible for the gathering
of war clouds. It is very much ap-
prehended lest it may not soon lead
to & world war. For a peace loving
country like ours it is but natural to
feel anxious in the present circum-
stances. Our President has extended
& hope in his speech that the war
may soon come to an end and through
the efforts of the peace loving cour-
tries world peace and tranquility may
~gonce again be established. It is &
very pious hope and the country as
& whole reciprocates this pious hope.
The hearts of the people also resound
with this hope and in our heart of
hearts we prav to (God to give the
warring countries a good sense so that
they also may ceaselessly try to
establish peace und tranquility
throughout the world.

Under such circumstances, Sir, the
attitude our Government have adopted
is perfectly correct. and by support-
ing the two resolutions of the TJ.N.Q.

-the Government have shown that she
is ever prepared to rise to the occasion
and do the needful. By this act of
ours the prestige of our country has
no doubt increased in the eyes of the
world.

But T have to say one thing about
the address  delivered by the Presi-
dent and it heing that the speech does
not contain any reference about the
removal of the controls. 1t also doea
not extend any hope that the con-
trols would be removed in near future
or elre this problem is receiving the
entire consideration of the Govern-
ment.

[MR. Depury-SpEAKER in the Chair|

Rir, it is a atter of great regret
-and the people of the country have
been much disappointed. Today the
eondition of the countrv is such that
the country as a whole is demanding
%he lifting of the controls. Kindly re-
move them we are thoroughly dis-
gusted with them. They are causing
wide spread corruption and bribery.
-and black marketing is flourishing all
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round resulting in the moral degrada-
tion of the country. This ig voiced
from one part of the country to the
other but it appears as if the Govern-
ment is not in the least perturbed
and that is why the Government did
not ask the President to say a single
word about it in his Address. I want
to know the reason of this state of
affairs. Ouwr Government proclaims
and does rightly do so, that it is thc
People’s Government and she is in
duty bound to act according to the
wishes and dictates of the people. Su
[ again ask as to why the Govern-
ment is not acting in accordance with
the public opinion in respect of the
controls. May 1 tell you, Sir, as to
who are against these controls. The
ovinion of the majority of the hon.
Members of this House is for the ve-
moval of these controls. Sometime
back I had sent a questionnaire to {he
hon. Members in  order to ascertain
their oninion about these controls.
The replies received by me signify
that 90 per cent. of them »re in
favour of doing away with these
controls.  Besides this the Congress
Party had also sent a questionnaire to
the important and prominent versons
of the country. This questionnaire
was sent to  the Members of the
various T.egislatures, eminent econo-
mists, labour leaders, other organisa-
tions and the leading business houses
of the country. The replies, numerous
as they are, that have been received
clearlv show that a majority of the
people are definitely of the opinion
that these controls should be done
awav with. Sir. T wish to make it
clear that these persons include labour
leaders. economists and members of
other parties also. All of them hold
the opinion that the controls should
be removed. T am prepared to sav
that the opinion of even those per-
gous. who till some time back had
favoured the idea of maintaining
controls. is now for their removal.
Only yesterday we listened to the
speech of our hon. friend Prof. K. T.
Shah. wherein he said that theoreti-
oally he was in favour nf the controls
in the sense that they should be main.
tained and worked properly, and if
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this oould be done then the conmtrols
may be kept. Even those persons also,
who were in the past fully in favour of
controls, have become so much disgus-
ted with them that they wish that
their death knell should better be
sounded soon. I am much grateful to
Prof. K. T. Shah for his opinion, be-
cause the opinion held by such a pro-
minent Socialist goes to support our
cause a good deal.

Sir, I wish to enquire that, except
the Govermmnent employees and ‘he
hon. Ministers, who accept every
thing that is presented to them by
their subordinates, who are those
persons that wish to keep these con-
trols. But if the Ministers them-
selves hold this opinion then it is
quite another matter. But it dees not
appear so because before accepting
Ministership theyv did not hold this
opinion. Except them who others in
the entire country are in the favour of
controls? The producers and the
factory owners with one voice pro-
claim that these controls lead to in-
numerable difficulties in the course of
production. Sometime back some
hon. Members of this House visited
the industrial areas in order to see
for themselves the conditions prevail-
ing there. Therc when we talked with
the industrialists, they told us
that if we wanted to make thein step
up their production, then we should
better insist upon the Government to
remove these controls because at
every step they had to face a lot of
hardships and though the Government
asked them to step up the production
and thev themselves felt that the
welfare of the country and theirs 1t
the same time lay in inercased pro-
duction vet due to these controls they
were tied hand and foot. Tf we can-
not break the shackles of these con-
trols then though we may say what-
ever we like vet we cannot Le
successful in getting increased pro-
duetion.

Apart from this vou may take the
case of the middle men, t.e., retail
traders. They have literally become
disgusted with these controls. Many
of them have lost their businesses
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altogether. They very eraphatically
agsert that their businesses would
prosper if the controls are removed.

At the same time they also asser$.
that when they would be doing their
businesses then they would be able to

pay income-tax also. But when their-
businesses have stopped and they

have no incomeg then how would you

assess them for income-tax? In this -
way there would be a good deal of

loss of income-tax as well.

Finally, you take the consumers,
the people who make use of the
things produced. Even they are .ry-
ing themselves hoarse, ‘‘We are
up with this control’’. The rich ave
also suffering on account of the con-
trol because they too experience a
lot of botheration in procuring <up-
plies. but since they have money they
can make purchases in the black
market as well. They are very much
worried all the same. You may say
vou are not very anxious to remove
their worries. Very well, let them all
be doomed. But, you should remove
the controls for those poor people
who declare that they are terribly fed
up with them. You say that if the
controls are removed the poor will
have to pay exorbitant prices for
things. Let us, in the first instance,
take the case of foodgrains which are
particularly in demand by the poor.
You want to give them foodgrains at
cheap rates. Is it not a fact that the
quantity of foodgraing which you give
to the poor as ration does not serve
their purpose? I would specially draw-
the attention of the hon. Minister of .
Agriculture to this fact, if he has the
least inclination to listen to me. If,
however. he is preoccupied with other
things and would not even like to
know what is the opinion of the
Members of this House in this respat
then it is a different matter. Such
an attitude on his part would, never-
theless. be in accord with the attitude
of the Government who do not wish
to hear any thing in respect of these
controls. But, if the Minister of
Agriculture does want to hear it lef
him know that these poor people are
crying and protesting that the quantity
of rations supplied to _them is 00
insufficient to fill their storvachs. T¢-
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might be emough to fill the stomacos
::?%%e well-hoogo who also take fruite
and milk as a supplementary diet but
that smal quantity of the rations
does not satisfy the poor mans
‘hunger. Hence, they have to supple-
_ment it by purchasing foodgrains from
-the black market. When these poor
-people whom you are anxious to_pro-
‘vide foodgrains cheaper are obliged
to have recourse to the blnck_ma'rk_eﬂ,
for whom then are you maintaining
_the controls? They get the foodgrains
-jn the black market very dear, but if
-wou were to remove the control.s they
‘would be able to get thegm ;’n tthe
more easily and at rates

:;Tre ncl::;::tthan thoseyoi the black

market.

Take the case of the tonga drivers
in Delhi. They say, ‘' Either give us
full quota of gram for the feeding of
.our horses, or allow gram to be sold
in the open market so that we may
be able to buy it easily there’’. But
you are not prepared to do that either.

Hence, I say that when the whole
.of the country is of the opinion that
you should remove the controls and
‘the people do not want them, then
why should you take the responsibility

.and osuse harassment to people..

‘Even # you must retuin the controls
in respect of foodgrains you should
“have them to a limited extent. For
fnstance, you might alow rations to
4he poor whose income may be
Rs. 150/- per mensem or below. In
‘this way you might allow them io
purchase a fixed quantity of food-
grains at a cheap contrdiled rate. For
‘the rest there should be the open
-market where they might purchase as
‘much foodgrains as they require. This
‘would have one great advantage that
-the rich people who mnow purchase
foodgraine at controlled rates would,
in case of there being an open market,
-avoid purchasing the controlled food-
grains and prefer to obtain their
requirements in the open market.
-with the result that you would need
Tess quantities of foodgrains for ration-
ing parposes. Besides, the control
Jras not helped to imerease production
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which is your raison d'etre for the
controls.

Let me cite a few instances of con-
trolled goods. Let us first take the
case of cement. Why the control of
cement is still continuing nobody is
able to follow. Everybody says that
the production of cement is not only
enough but it would soon exceed our
requirements. Similarly take salt.
The same thing applies to it as well.
I was greatly surprised to hear from
my friend. Shri Mohan Lal Gautam,
who is a member of the Estimatgs
Committee. that our Government
enmploys a host of men to destroy such
salt as is produced along the seashote
or at other various places, lest people
should remove it for consumption.
This would mean that your produc-
tion of salt is so great that it is not
only sufficient to meet your require-
ments but you have even to spend
lakhs of rupees over its destruction.
It is rather surprising, therefore, thai
vou should stil] want to retain con-
trol of salt.

Then take the case of cloth. Some
of the mills have elosed down. There
is: no shortage of either yarn or cloth.
Why is it controlled then? Also talke
sugar. What harm can there be if you
were  to remove control over mill-
madé xugar? Will people die if ther
do not get sugar to eat? No, never.

De.. Deshatukh (Madhya Pradesh):
They will never die; they would be-
come immortal.

Six{ J. R. Kapoor: When there was
no control sugar was sold at less than
a rupee a seer in the open market.
After the imposition of the control,
however, its rate in the black market
has gone up to two to two-and-a-half
rupees per seer. Under the circum-
stances I am inclined {o agk why you
still want to maintain the control on
sugar.

There is an anecdote about coal.
When it was asked  why control over
coal was not being lifted the reply
came that if the control was rernoved
its production would beeome so exees-
sive that a number of collieries would
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-close down. On hearing this I placed
my hands on my ears and exclaimed,
“‘Fine | Heads I win, tails you lose!”’.
On the one hand control is indispens-
able so that the prices of commodi-
ties should not rise, while, on the
other hand, as in the case of coal, it
is essential lest the price should come
down. The control is necessary to
check a rise in prices; it is also neces-
sary to prevent their fall. What logice
is this, after all? Quite incomprehen-
sible. This control has killed the very
soul of the country. Sir, if you per-
mit, I should be finishing in a
moment. I close by appealing fo you
to bow to public opinion, and to
follow the advice of Gandhiji and re-
move these controls.

Mr. Deputy-Speaker: Shri Rama-
lingam Chettiar. I don’t ring the
bell too prematurely. The hon. Mem-
Jber has taken more than 17 minutes.
‘There are other Members who want
‘to speak. I have already requested
yesterday that hon. Members should
.confine their speeches to ten minutes.
Fifteen minutes will be the maximum
‘that will be allowed. Nobody ought
-to put me in an embarrassing position
by having to ring the bell continu-
-ously.

Shri J. R. Kapoeer: Sir, I am soiry
but I missed the bell on the previous
occasion. I am a bit hard of hearing.
But I must submit that though fifteen
minutes maximum wag the ruling
given, yesterday I found Members
arguing for more than 17 minutes
even for 30 minutes. Of course that
is not my exvuse, and I am sorry if
I bave ir any way incenvenienced
Jyou.

Shri Ramalingam Chettiar
{Madras): T have to refer to the ques-
tion of food supply, both with refer-
ence to the present position and with
reference to the policy which the
Government is adopting. So far as
the present position is coneerned,
there are some parts of this Union
which are in a very bad condition a%
the present moment. The Govern-
ment should have foreseen, as soon
a8 the monsoon failed last year. what
the position will be. They ought t>
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have taken steps to see that the peo-
ple do not suffer. They ought to have
made arrangements for getting sup-
plies in proper time. Without their
doing all that, what we find today
in the State of Madras is that every
week we are told we have got stocks
to last only for two or three days.
Tn the villages we are told that there
18 no stock at all. Then we go nn
reducing the supply of rice—from ten
ounces to eight ounces, from eight
ounces to seven ounces; and we are
told now that before long there will
be a further reduction. That is the
state of affairs. Not only that. The
Government ought also to see that it
is not the whole population that is
dependent on the rationing of theirs.
The number of people who are
rationed is only a small fraction o’
the total population. But the ecitire
population has to be fed. In the
ordinary course, if there was a proper
monsoon this non-ration population
will get their supplies from the vil-
lages. Now when the mmonsoon has
failed and  when that supply has
ceased, it is for the Government to
see that that non-ration population
is also served. But no arrangement
hns been made in that direction.

As | said. every week we ure being
told that the supplies will last for &
day or two. The hon. Food Minister
gives ug hopes. He makes statements
here. *‘Nobody need fear, everything
will go all right, nobedy will starve’’.
But actually the position in the States
is that people are starving. T am told
on very good authority—I cun voueh
for it—that people are living on plants
and leaves in some areas, and that in
some other areas some sort of vege-
tables which are not ordinarily used
for eating purposes are béing con-
sumed. Of course the hon. Minister
says that people should learn to live
on tubers and vegetables and things
like that. Tt is very good to say that
from Delhi. from his position here.
But what will be the cost of these
vegetables, these tubers, etc.? The
people in the villages, especially the
labourers. must be in a position to
bear the cost. Even if they are pre-

pared to bear the cost, where are
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these things to be obtained? Vege-
tableg are not available in the towns;
until the rains come and we are able
to grow some of these vegetables there
will be no vegetables at all. In this
state of affairs what are we to do?
We have to depend only on the Gov-
ernment and the Government wants
to feed us with promises and not with
food grains. That is the complaint
that 1 have got about the iminediate
position. 1 do hope the hon. Food
Minister will realise the state of
affairs. He will not think that his
giving promises here and making nice
speeches in  Delhi and  elsewhere
where he is entertained with very
good dinners and very good garlands
and things like that is going to solve
the question. He will bave to see thut
action, prompt action. to meet the
emergency is  taken. and see  that
every place is properly supplied with
what is required and that a proper
organicafion comes into effect for the
purpose. 1 will give one in<tance.
Kollegal is a taluk which is far away
from the other parts of the Madras
State. There they were able to get a
orop; if that crop was left there the
people could have managed some-
how. But what was done was that as
goon ns the crop war harvested it was
sent awny elsewhere; it was taken o
other places with the result that Kol-
legal is starving at the presrent
moment. That is the sort of thing
that is going on. As regards this iden
of procurement, of course the Fond
Minister—whether it ix the present
Minister or his predecessor—has been
singing this song that if only procure-
ment ie effected properly evervthing
will be all right. But in the first
place there must be something to
procure and in the second place even
if you prmcure how are you going to
distribute it? The distribution is
much more important than procure-
ment. The question is whether Gov-
ernment. are in a position to carry -ut
the policy which they are enunciating
trom the Centre. After all, they have
come %0 the conclusion that it is not
posrible for them to feed everybody
in the Union. They eay that they will
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undertake only some responsibility
and that responsibility too only with
reference to those persons who wilt
take ration cards. For this purpose,
they are procuring grains from the-
villages, but what is to become of the
persons in the villages themselves?
Even those persong who are in the
villages to whom you are giving cards
are not supplied. For weeks togethzr
there is no stock and when there is
stock you give sometimes two ounces-
and sometimes five ounces. This sort
of thing will not do. I do not think.
that the people are in a mood to stand.
this sort of treatment for very long.
T think they are at the end of the
tether. They are not in a position to-
get on like this. If unfortunately there
is still some delay in the monsoon in
the South, 1 think things will get
very serious indeed. Already, as I
said, people are practically liviag on
nothing and if this sort of thing is.
continued. we do not know what
exactly will be the position. That is
with reference to the immediate posi-
tion. T do hope that the hon. the
Food Minister will rise to the ooeasion
and see that proper supplies are sent
to those areas which are in deficib
and which are suffering. He must also
see that the food is distributed pro-
perlyv. He may send a shipload of
wheat to Madras harbour, but that
may not reaech either the districts.
and much less the villages.

Shri B. Das (Orissa): Do you wan
the (iovernment of Tndia to take over
the Govermment of Madras?

Shri Ramalingam Ohettiar: Nob
the Government of Madras—every
Government. He has to supply first.
First the rice is not there. Then,
even if it is there. it is not released.
That ix what is  happening.  Well.
this is my first request to the Goveru-
ment.

Then, as regrads their policy with
reference to food supplv and distrl-
bution, it is a very wrong policy thal
thev are adopting. Theyr themselves
enunciated the policy that they ought
to reduce their commitments gradual-
lv, so that by the end of 1951 their
commitments will cease and they may
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not have the necessity to import
grains from abroad. How far have
they brought that pclicy into force?
Instead of withdrawing their commit-
. ments, they are undertaking more
commitments in regard to procure-
ment. They are complaining that
they have not procured everything.
They want to procure more. If they
procure more, there is always the ad-
ditional liability that they <hould feed
all those people from whom they pro-
cure. Now, this half-hearted policy has
led to this, namely, that everywhere
there is corruption; everywhere there
is mismanagement. The person who
suffers is the poor man, not the rich
man. When a poor labourer gets a
rupee and a ha'f as wages and in
the evening he takes a measure
or a measure and a half of
rice, he is proseciated if he is found
out, but there are big landholders
who are getting thousands of bags of
paddy or rice and if they sell in the
black market, no notice is taken of
it. That is only natural, because
there are avenues for corruption and
by means of corrupt'on they get away.
They are able to make money. They
are able to sell in the black market.
It is not unknown to the hor. Minis-
ter of Food that there is a black
market everywhere—I[rom the village
right up to the capital of India, Delhi.
It is not possible for him to avoid this
black market for tke very simple
reason that the pclicy which Govern-
ment are following leads to this black
market; it leads to corruption. It
is only by shutting the avenues for
corruption and black mnarketing that
you can avoid them and not merely
by saying that you are going to ro-
cure everything and that you are not
going to feed the people. If you
undertake the procurement, you
should also undertake the supply and
meet the needs of everybody. That,
you have clearly said, is not in your
power to do. You are not in a posi-
tion to meet the needs of all the
people in the Union. If that is 50,
then it is only proper for you, it is
honest on your part, to admit your
incapacity for doing that and then
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undertake what is necessary and wha#
you can undertake. A suggestion
has been made not merely by me—I1

" have been making it for the last three

years—but by the Committee appoint-
ed by Government themselves. I
am referring to the Committee ap-

‘pointed under the Chairmanship of

Mr. Maitra. That Committee has re-
commended that ths commitment of
Government so far as rural areas are
concerned should be given up and
that they should undertake to supply
only to the urban areas and labour
centres and that what is necessary,
for this purpose should be got from
surplus areas and by imports. Of
course, they have alded quite reason-
ably a rider that the Government
should, before adopting a very strict
policy of giving up control in any
area, build up a reserve stock which
will last for some time to come and
with the help of that stock whenever
and wherever there is difficulty or
failure Governmenrt will be in a posi-
tion to rush supplies and avoid cala-
mities. That is the recommendation
made by that Committee appointed
by Government themselves. Of
course, the other Committes about
which  Mr. Tirumala Rao spoke
yesterday took a different view. They
want to have control all through.
They want to strengthen the control,
but control is not strengthened nmerely
by undertaking procurement. Unless
You are in a position to carry out the
resultant commitment supply, there
18 no use your saying that you are
going to strengthen the control or
that you are going to do anything
else. So, it is high time that Gov-
ernment  reccnsidered  their own
policy. They will have to say whe-
ther they are going to undertake the
feeding of all the people in the Union
and for that purpose take certain
steps. If they say that, nobody will
object, but if they are not in 8 posi-
'fxon to undertake that responsibility
if they fe_el that they have not goii
the capscity to do that sort of thing
for the whole of India, it ig enly fair
that they should be expected to with-
draw control to the eitent to which
they cannot take responsibility ard
carry out that policy. Such a deeci-
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. sion is necessary. 1 do hcpe that
Government will consider this very
ieriously. It is not a matter for
making speeches and creating
tamashas and things like that. It
is a very serious thing, which affects
the lives of all pesple concerned. In
the old days at least, we used to have
some stock always in Madras. What
was grown in the year was not all
consumed in the same year. There
was always some stock nvailable for
the next year. All that is now gone.
8o things will becoms very serious
indeed unless some scrious steps are
taken by Government. They should
come to a definite conclusion as to
what exactly they can do and then
they should give effect {o it in all
seriousness. If that is not done, I
fear things will be very bad indeed
in the Union.

The House then adjourned for
Lunch till Half Past Tiwo of the
Clock,

The House re-assembled after
Lunch at Half Past Two of the
Clock.

[MR. SPEAKER in the Chair)

MEMBER SWORN
Rev. Jerome D'Souza (Madras)

MOTION ON ADDRESS BY THI
PRESIDENT—coneld.

Shri M. A. Ayyangar (Madras): Sir,
before coming to the major points
that arisc out of the President's
address T woull like to say a few
words in relation to the topics which
were raised in tha carlier portion of
the President’s address.

Sir, you are well awsre of the rar
liamentary practico that if o Minister
makes a statement, he must be in
his scat to hear the reply. T would
like, Sir, that the Republic of India
should implement democracy in its
real form. We have Leen copying
English practicss where inch by inch
the people withdrew the sovereignty

om - the ng They have got the
King still with his grandeur, but with.
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out powers. All the sawme, out of
respect to the King they allow him
to make a statement and ask him to
go away. But I would like that the
President should be here and hear
what the hon. Members of this House
have to say relating to the address.
I am aware that hon. Ministers will
immediately reply to rue that they
are here and they will convey the in-
formation to the President. DBut T
would like that there should be a de-
parture. The President instead of
following the King of Fngland ought
to be the peoples’ man. He should
be in his box here, noting down what
we say and finding for himself what
reactions are produced in the minds
of hon. Members here regarding his
address. That is the departure that
I would expect ard in that respect
I would like that we chould set an
example to the rest of the Republics
of the world.

The other poini that I want to
refer to is that in the President's
address he said that he did not anti-
cipate a special session of this kind.
I would urge that instead of coming
and going like this there should be a
continuous session of Purliament.
There ought to be no prorogation. I
am aware that the bureaucracy or the
Ministers, particularly under the New
Constitution who have been clothed
with the powers of passing o:dinances
will find it very difficult if there is a
continuous session of Parliament,
Parliament should only adjourn and
not prorogue, because so long as the
Parliament is in session, the power
of ordinance rule is taken away. I
find, Sir, that instead of the ordi-
nances being an exception, they seem
to be the rule nowadaxs. Ividently
the Ministers and the Government
as a whole seem 1o he waiting for
the close of a particular session and
with all the weapons in their armoury
they come forward. Trerefore, that
Practice must stop. The rower of
Issue of ordinances must be used ag
an exception. Parliament must be
In session continuously from day to
dqy, and for that hon. Meinbers
might be given a salary, however
small it might be, They must be
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given a first class or second class sil-
ver pass to go from end to end when-
ever it is necessary for them to see
things for themselves. Otherwise, I
know how it is impossible for us to
really know what is happening behind
the screens.

Shri T. Husain (Bihar): Supposing
there is no work for the Members of

Parliament, does the hon. member
expect us to meet?
Shri M. A. Ayyangar: My hon.

friend is not able to find work. A
lazy man never fuvds work. I have
found it from my experience of the
Estimates Committee, which you in-
augurated, that there is a lot of work
for every Member to do. W2 are in
fact idling away our time. We do
not know what exactly we have to
do and for want of actual experience,
we are guided by the nose by the exe-
cutive authority who are in charge
of it and who have been there for
over one hundred and fifty years. 1t
is high time that the whole thing
changed. We must become whole-
time politicians; we must sit conti-
nuously in session watching the ad-
ministration from day to day.

Dr. Deshmukh: And debate the

Address of the President for at least
a8 week.

Shri M. A, Ayyangar: If we sit
coutinuously we can do it. Then, Sir,
the President referred to the change
in the Cabinet of Ministers. Every
time the poor Prime Minister has to
make a search to find out competent
men for various jobs. I have been
repeatedly saying both in public as
well as in private  that it is
time that we found men from
our own ranks and for that
purpose we must create a secend line
for which there is no dearth of mate-
rial here. I have been carefully
watching. A number of young men
have come from varicus parts and the
services of these people can be very
easily utilised. T have to make cne
suggestion to Government. They
ought not to lose time. Let for each
Department of ihe State there be a
Deputy Minister immediately,—let
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their names be announced even to-
morrow—s0 that we need not merely
depend upon the I.C.8. men. I have
no quarrel with them. In the Esti-
mates Committee we wanted to sug-
gest some retrenchment. But these
men were saying that even the staff
they have is not enough. Then, who
is the other independent person on
whom I can rely, on whom Parlia-
ment can rely. Certainly for the
purpose of imaplementing the new
ideology, or the ideology with which
we came to this House, we can
depend upon our own men. Not that
I say that I do not depend upon
others. But as betwcen the two, I
would certainly accept the advice of
a Deputy Ministee. Thevefore, De-
puty Ministers should bLe appointed
to everyone of the Departments.

Sir, in the years to come—God
must only save us that the Korean
war does not develop into a global
war—Sardar Baldev Singh  will
not be in a position to bear
the burden of the responsi-
bilities of his  onerous Depart-
ment. I would advise that he should
have very strong lieutenants—
one in charge of the Air Force,
another in charge of the Navy
and a third one in charge
of the armed forces. T had been to
Minori the other day. The men in
charge of the Air Force ssked for a
grant of Rs. 8 crores for building up
& new station.. We went and saw
these buildings and suggested that
the present buildings could easily ba
repaired at a cost of three lakhs. We
convinced them that we are not able
to raise any money ecither by tasa-
tion or by loans. We sutisfied them
of the difficultics under which the
Government of  Tndia i3 labouring.
Their complaint was about the pro-
mixe held out by the (Government of
Indin.  They immediatelv apprecia-
ted our arguments. The whole diffi-
culty is that there is no hun:an touch
about it. We are treating them like
old mercinaries. Our own wmen should
go and infuse a scnse of confidence,
loyalty, energy and patriotism among

our countrymen. Let us open our
eyes. Let not the Prime ll’lmhtc
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think that we can wait till the ncxt
general elections. Whether it is- next
year or five years later, I want some
Members of Parliament to be asso-
esiated with Government as Deputy
Ministers or Ministers of State. I
may assure the House that I am too
old to be 8 Deputy Minister or a
Minister of State: nor amm I in the
*un for either.

I will proceed to the next voint.
Even as regards the Finance Minis-
try I heard from the remots corner
of my place that the Finance Minis-
ter said that he is not prepared to
share his responsibility with any other
'person. I do a0t know; it is only a
newspaper report. I may suggest to
him that I am not «sking him to
shure the responsibility, but I would
ask him to consiler the errning de-
partments, for instance Excise......

Dr. Deshmukh: He i merely fol-
lowing the footsteps of the other
Finance Ministers.

Shri M. A Ayyangar: This Finance
Minister is so new to us that we need
not cast any aspersicns on him be-
fore we hear him.  Ac I was saving,
there are the carning departments.
Take for instance the Income-tax de-
purtment.  Year before last we were
vold that a sum of Rs. 18 crcres has
not been collected, that Customs and
excise revenue is cvaded in various
ways. The main earning departments
must be put in charge of 5 young
man who will roam about and tichten
up the machinery. The Finance
Minister will be there, overall, watch-
ing as to what commodities will bear
additional taxation, what commodi-
ties come in or what exports go out.
The Monetary Fund is there and the
various policies are there and his
bands will be too ull. There are the
various branches of his Department,
she Financial Advisers under him
bave been sent to various Ministries
of the Government and he has to see
how far they are carrying out their

behests,

There are other Departments also,
®or instance, Industrizs. I am sure
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my hon. friend Mr. Mahtab would
aot avoid g Deputy Minister. I sug-
gested this to the Prime Minister an.d
ne said that on his part there is
absolutely no objection. He has
asked the Ministers to take Deputy
Ministers, but unfortunately the
Ministers have not chosen to do so.
We are working as a team and as one
party. Any one man is as goo_d as
any other mun. It is not my private
property that I will share it with my
con on'y and with none else. This
must be shared by everybody. The
Prime Minister must insist on the
Ministers to choose from the party
men as Deputy Ministers. If they
do not do so at the end of forty-eizht
nours the Prime Minister must force
the Deputy Ministers vpon them,

Now I come to. the third point.
Recently T went to Calecutta. I do
not want to refer to the Indo-Pakis-
tan Agreement but I would just like
‘o make a passing reference to the
manner in which men, women and
children have been huddled in Sealdah
station. In a third-class compart-
ment they have greater space to live
shan in that station where ten thcus-
and persons are huddled. I do not
know how human beings can live
there. If immediate arrangements
are not made to transport these
people elsewhere and if they have to
remain there for more than a week,
vou will have to remove rot living
beings but only carcases. T do not
want my friend Mr. Jain to live here
in Delhi: he must be constantly rol-
ling about at least for ffteen days in
& month around Calentta. Otherwise
the red-tape will go on ard if clothing
is to be given the clothing will have
to be used only to cover the carcases
and not be available to them so long
as they are alive.

In the Disposals we came to_know
that lots of clothing were available—
trousers, coats and other things—but
there is an eternal ccnflict between
the Industries Ministry and the Re.
habilitation Ministry. "We would like
to know how it has arisen. The In.
dustries Ministry says ‘take all this
cloth and give it away to your refu-
gees lock, stock and barrel”. Bug
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this cloth is strewn over five hundred
and odd places in the various depots
and the Rehabilitation Minister says,
“What is the uss of putting them in
my Department? 1 will issue per-
mits and you issue the cloth. I do
not have the administrative person-
nel”’. There is this duplication, and
in-between the cloth is allowed to
rot, it is not given to the Rehabilita-
tion Ministry or it does not reach the
refugees. For want of co-ordination
this is what is happening. I hope
the Government will pull through as
a whole and not remain each Minis-
try to itself. I also want that we
should prevent sruggling of cloth
through the land customs frontier
between Pakistan and India. I would
suggest why not the Governor of
Bengal, on the 15th of August, dis-
tribute all this clothing, dhoties,
coats, petticoats, trcusers, every-
thing to the refugees.

An Hon. Member: Petticoats?

Shri M. A Ayyangar: There must
also be a good proportion for women.
It is not as if I am making it in the
nature of a sporting ctfer, for I know
at what prices they are sold away.
Sometimes they dispose of a thousand
dhoties for half a rupee, for some-
body must remove them away. That
is how all the cloth is removed.

As regards Controls much has been
aaid. I personally feel that controls
are a necessary evil. I agree that it
is the wish of the Government to re-
move controls as soon as possible.
Control on papar has been removed,
control on kerosene has been removed,
control on petrol is being removed,
and decontrol of cement is under con
templation. I want the removal of
control in respect of salt also because
we are producing sufficiently large
quantities and there will be 1o defi-
ciency hereafter. But when you
come to food and clothing and also
iron and steel T have got my own
differences. -

Let me come to food. My friend
Mr. Sidhva wants to kill all Madrasis
by his statistics. If statistics can
tuke the place of food I have abso-
lutely no quarrel. I am not g statis-
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tician myself, but I will place before
the House the facts from which the
hon. Member can easily judge, and
if he is able to convince me that I
am wrong I am prepared to die by
starvation. In 1939 itself we were
importing 11 million tons of rice from
Burma. Now, thanks to tie Karens :
and others who are creating trouble
for that Government, not a grain is
coming from there, cr very little. In
1939 we had Sind and Punjab which
were producing 750,000 tons of wheat,
that is, three-fourth of a million
tons. After partition that has gone.
The 1} plus the three-fourth million
comes- to two and a quarter million
tons. As regards population, what-
ever Mr. Sidhva might say, there are
the existing children. How can you
kill them? Population is increased
at the rate of 1 per cent. per annum,
In 1941 we started with 320 million.
Now, if we accept the Cornumissioner’s
estimate, it is 345 or 850 million.
Therefore, we want 8} million tons
more per year. This 34 plus the other
21 million comes to 5} million tons.
By no jugglery can you bring this 5%
million tons unless you produce the
same. And unless you do it you ean-
not remove the deficiency in this
country. What my friend WMr.
Sidhva does, and what the others
also do, is they say '‘Draw from the
villages and feed the vociferous sec-
tion in the towns and declare that
after 1951 nothing will be imported’’.
I think my friends will be satisfied
when they go to the villages and find
only the cremation grourds and ncth-
ing else. In my part of the country
if a man has got ten cents of land
and if he produces something cut of
it, they will count the number of
heads and allow him a stock for three
or four months, that is till the next
season and draw the remaining
stocks. In the previous days they
could store up for one full year. But
there is ncthing now. We are doing
our best in the matter of procure-
ment. But with the vest of procure-
ment you can meraly transfer the
food from one quarts:r to another and
make the rich richer and the fat fat-
ter and the lean leaner. How can
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the deficit be made up? It can be
met by the imports that we have
been having, to the tune of 2} miillion
tons. My friend wants imports to
be stopped. I appreciate the enthu-
siasm of my friend Mr. Munshi but
I never knew that trees could pro-
duce grain. As a long-term project
I can understand it. But as a short-
term programme how does it help?
It only reminds me of what one of
my children asked me namely whe-
ther persons living in Madras City
knew whether yrain was produced
out of plants or trees a:d whether it
was not true that they thought that
it was produced in trees! I hope my
friend Mr. Munshi does not commit
that mistake.

The planting of trees does not solve
the problem today. The estimate of
officers is that with added enthusiasm
You may produce 1} million tons of
rice or wheat.  How are you going to
meet this deficit? It is not by trans-
ferring foodgrains from onc place to
another place. Kven at the risk of be-
ing the only voice in this Parliament
I would say that there is no meaning
in thir control unless we want milliong
of human beings to die of starvation
such as we had in the Pengal famine.
I want to thank on behal! of the entire
Parliament two or three persons who
have shown enormous interest in mak-
ing procurement and supplying food-
grains to the rest of the country. My
thanks are first due to Orissa. They
have made procurement cent per cent.
whatever target was fixed; they have
extended that target but unfortunate-
ly others refused to consider on  ae-
count of various considerations. (In-
terruption) Mysore also lhas mnot
Ingged bLehind. T muyst hero pay a
tribute to Mr. Hanumanthayya.
Though Mysore is a deficit State
they have made the best procure-
ment. Mine is a deficit State.
Assam has plenty of rice but they
would not move an inch.

Uttar Pradesh is a land where
Karna and Sibi cut off portions
of their muscles and gave to doves
and kites. Even if you pay the
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money you are not able to get
enough rice. Are we the inheritors
of thal ancient system? My hon.
friend Mr. Kapoor is in a surplus pro-
vince. He is getting fatter and fat-
ter and I am going leaner and leaner.
All T have to say is that T have made
the best of calculations and I am pre-
pared to spend some more time with
Mzr. Sidhva and convince him that this
jugglery would not do; ih is only
transference of poverty to poverty
and it is no good. Unless the Damo-
dar Valley Project and other valley
projects come into being as early as
possible, you cannot remove this
acute difficulty.

1 will now proceed to aconomic dep-
ression and this has a passing refer-
ence to this.  Originally when we
starled the proceedings in the Esti-
mates Committee T thought that so
far as iron and steel is concerned the
control might go but I do not know
what will happen if the control was
not good.  As regards the economic
index T find the price of cereals in
1939 was 100 and today it is 501.
Do people die just for the purpose of
mocking at Mr. Munshi? Tt is possi-
ble they might transfer from one cor-
ner to another but all the same the
prices have gone up. People do not
realize here that there are two kinds
of famines. Even if you transport
food from other areas, they have not
the wherewithal to purchase. People
do not know that mere absence of
land alone does not help to purchase.
There is also the ‘lack of sinews’ to
purchase food. Under these circum-
stances the hon. the Finance Minister
must try to find out ways and means
and throw a lot of money; he must
bring prosperity like the Ganges over
our areas; otherwise all of us will die.
With the price index at 501 how do
you expect the middle classes to
live. I know of a family where all
the members work and they get an
income of Rs. 165 but I must tell
vou that their standard of life has
not gone up. It is the richer class
of people who are rolling in Rolls
Royce and the middle class people
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with all the dearness allowances etc.
are going to the wall. I am ready
to cat vegetables but where do you
get them? After all the vegetables
do not grow on the top of my head.
Whether they are vegetables or fruits
they must grow in the same land.
Therefore there should be a central
authority of procurement. I hope my
hon. friend will make up his mind
to introduce this measure. I do not
know how to clothe the Centre with
that power buti the Centre must have
the ultimate authority of imposing
crop planning. In my part they have
converted all fields into sugar cane.
We can live without sugar but we
cannot go Wwithout cereals. Mr.
Ramalingam Chetty comes from
Coimbatore Districtr and there every
field has been converted into a cotton
growing area. They have given up
millets and my friend Mr. Chetty
wants to become richer at the cost
of others and then the other poor
fellows alone should produce the mil-
lets and then give it to him. There-
fore crop planning is also necessary
if we want to avert a famine which
will come sooner or later. Let us all
realize therefore that we must pro-
duce more. I am glad you have
been very indulgent to me. I thank
you.

Ch. Ranbir Singh (Punjab): T rige
to support the original motion of
thanks to the President moved by my
hon. friend Mr. Tirumala Rao. The
President referred in his Address to
the keenness of the Government and
the anxiety of the Government to
grow more food. Tn this connection,
I wish to say a few words and offer
a few humble suggestions which
directly or indirectly have a bearing
on the question of grow more food.
First: of all T will tuke the system of
land tenure prevailing in the country.
Even today in our country land ten-
ure system is as faulty as it was be-
fore 1947. The Jagirdari system in
Rajasthan and the Zamindari system
in the Punjab still continue, and even
today in the Punjab, Rajasthan and
Patiala Union the tenants who have
the means to cultivate and who want
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to do so are being ejected from the
land. T do realize the difficulties of
the Central Minister, the hon. Mr,
Munshi. He is not all powerful, ke is
working under some limitations which
have been placed by the Constitution
but T know that he has got a vasé
influence at his command and he can
move the Centra] Government and
the Centre can force the Provinces.
Tn this connection, I wish to * stress
thatt whatever system it may be,
whether it is land tenure or procure-
ment, it should be uniform. As long
as it is not uniform, it creates reac-
tion in the other parts of the country.
(Interruption). As long as there is
no uniformily the policies of one
State has reactions on the policies of
the other.

In this connection I would like to
say something about Zamindari abo-
lition. That is very good but as the
same steps were not being taken at
the samea time in the Punjab, Patiala
Union and Kajasthan, it has reac-
tions of that system in the areas
where no such bills are pending. An
atmosphere of distrust has been
created; the landlords in the past
although were charging an exorbitant
share from the tenants, and the
tenants were exploited up to the last
limit, but they were able to have
land for cultivation. Now the condi-
tions have changed with the result
thali the huge tracts of land which
were under. cultivation till now are
now lying fallow; while our Central
Minister is spending crores of rupees
for importing tractors to bring under
cultivation the fresh lands, the lands
which were under cultivation pre-
viously are going fallow and as agri-
cultural waste lands. I will request
my hon. friend lo exercise his influ-
ence and see that the tenants are not
ejected from their holdings in the
Punjab, the Patiala States Union and
Rajasthan.

Then. Sir, with regard to procure-
ment, I wish to make some sugges-
tions. My personal opinion in this
matter is that there should be de-
controb. But, I know that control
is an evil that we cannot avoid at the
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gresent juncture. If we cannot
avaid controls, then we have
8 PM. 4, go in for procurement.
Then the question arises what is the
best type of procurement. Whatever
1 am going to say, ib is not meant f?r
the benefit of the agriculturists in
particular; or that more grain should
be left with him; there should be
more procurement of grain and at a
lesser cost. In this connection, as
Tirumala Rao Committee has recom-
mended, I would also suggest that
the Punjab system should be adopt-
ed throughout the country.  Under
the Punjab system, the Government
does not go to the farmers; the far-
mers come of their own accord to the
mandis and sell grain. They have
created conditions under which the
farmers have realised that they can-
pot realise more price than what is
offcred by Government. I have sub-
mitted an interpellation in that con-
nection. I wish to tell you, Sir,
that today the condition in my dis-
trict is that the agriculturists are
taking wheat to the market, but
there is nobody to buy and the agri-
culturists are compelled to take back
their wheat to their home or sell it
to the baniyas at a lesser price. My
gubmission in this connection is that
the Government, whether it is the
Central Government or the Provin-
cial Governments have not been able
to control the markets or they have
not been able to over-power the
baniyas or the trading classes. For-
tunately or unfortunately, they are
exercising their power on the wrong
lines. They are trying to see that
procurement is the largest; but they
are toking steps which lead to the
opposite result. 1 have this much
to say that a unified system should
be adopted and that system should
be the Punjab system.

Regarding gram, the other day, at
the Party meeting, Mr. Munshi re.
ferred.........

Mr. Speaker: The hon. Member
need not refer to the Party meeting.
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Ch. Ranbir 8ingh: Regarding gram,
I agree with what Mr. Munshi has
said in severul places that we can-
not procure gram with these restric-
tions. My hen. friend Mr. R. K.
Sidhva has often advocated that
people are hoarding grain I wish to
pointi out that it is only gram which

can be hoarded, or kept for years
together. It is not beneficial to
the agriculturists or to any other

person to hoard wheat or rice for
more than a year or a year and a half
because that hoarding involves loss
on the hoarder and no hoarder is in-
terested in incurring a loss. It is
only gram which can be hoarded
under condiions over which we can-
not have any control. 1 can cite an
example. If gram is mixed with
fodder, that is bhoosa, it can be hoard-
ed and it is not possible to procure
that gram.  Therefore, the gram
problem ean only be solved if the
restrictions on movement and con-
trol are altogcther removed.

As regards controls in general, I
wish to submit that I am mnot for
controls. I want de-control as I
have stated earlier. I know there
are people who believe that control
on food-grains is absolutely neces-
sary. If you retain the control con
food-grains, there is a legacy to that
policy. You  cannot de-control
cement. My hon. friend Mr.
Kapoor has jush said that there is
sufficient cement or that there is
going to be sufficient production of
cement. I come from the rural
areas, and I know the conditions.
Even today, they are not able to get
the cement.

Shri J. R. Kapoor:

controls.

Ch. Ranbir Singh: No; I do nos
agree that they are not able to get
cement because of controls. If con-
trol is removed, prices will again go
high. The same is the case with
coal and iron. If we have to keep
the controls on food-grains, as a
legacy, we will have to retain con-
trols on all other articles which the
agriculturiste use.

Because of
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I have to make a suggestion with
regard to another aspect of the Grow
More Food campaign, that is the
Central Tractor Organisation. I
have often passed through the
Lal Kuan station. Near that rail-
way stmtion, heavy tractors are lying
for months together, in a season
which is the best suited for work.
Now the rainy season has set in and
this is not the working season for
the tractors, The tractors have
reached their destination months
earlier, bull they have not so far
reached the farms where they are to
work.  One day I was travelling
in a train. In that train, two officers
of the Central Tractor Organisation
were also travelling and they were
talking to each other. One of them
was saying thal he has been posted
to an appointment which requires
experience of a particular type of
tractor and that he has not got that
experience. I can say this much
that a huge amount of Government
money has been invested and I do
not think that that money will pro-
duce the result that it should have
produced if that expenditure had
been controlled in an efficient man-
ner. Today in the question hour,
several friends wanted to know whatl
is the capacity per hour of a tractor
and what is the work which is put
in by a tractor per hour. I wish to
refer to a personal experience, in
this connection. I am developing
some agricultural waste lands in the
the U.P. We requested the U.P.
Tractor Organisation to help us and
we have deposited the necessary
amounts.  The tractor man came
after a year but went away again
leaving the tractor on my field, be-
cause he demanded some extra money
and that extra money was not given
to him.

Shri Bharati (Madras):
money for himself?

Oh. Ranbir Singh: For the driver.

Shri Syamnandan Sahaya (Bihar):
You have paid only for the tractor.

Mr. Speaker: Order, order. Let
him proceed.

Extra
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Ch. Ranbir Singh: There are
many other bad examples.  Under
these conditions, they are not pro-
ducing the results which they should.

There is another point and that is-
about the price levels of agricultural
products.  These levels fluctuate
very much. In U.P. Khandsari
sugar is being sold, I am told, at
Rs. 40 per maund, while in Bombay
the price is something like Rs. 90
per maund, and in Calcutta it is
Rs. 70 per maund. Take the case
of gur. While in the producing
season, gur was being sold at about
Rs. 18 to Rs. 22 per maund, now gur
is being sold at Rs. 40 per maund.
May 1 know, when we are not able
to control the markets, how we can
expect the agriculturist or the far-
mer, who fortunately or unfortunate-

-ly has gained some retaining power,

not to retain his produce? If you
want that the entire produce should
come into the market, it is absolute-
ly necessary that you should create
conditions favourable for that, that
is the prices of agricultural products
should remain uniform throughout
the year and at all places as far as
possible.  If these conditions are
fulfilled, T am sure a great deal can
be done.

1 do not want to take up more of
the time of the House, especially as
I know there are several other Mem-
bers who may be giving better sug-
gestions than myself.

Mr. Speaker: I presume that we
are intent upon bringing this debate
to a close at least to-day by 5 ».m.
That means I must first give the
chance to the hon. Food Minister,
and then the only other Minister
who wishes to reply may be the
hon, TFinshce Minister. I shall
be calling the hon. Finance Minister
at about 4.30 p.m. for replying, and
the hon. Food Minister may give hia
reply row.

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): I um much
obliged to the Members of this House .
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-‘who have spoken on the food problem,
for it will give me an opportunity to
Pplace before the House at the earliest
moment the Government side of ihe
Pproblem as it is today, its difficulties
and its complications. I want that
the food problem of the country
should be raised beyond all contro-
versy in this country. It is not a
political problem, it is a problem of
life and death, and I wish we all
help to raise it to a pedestal which

is beyond party controversy, beyond.

-election campaigns and beyond power
politics. In my humble opinion, you
cannot solve this problem without
doing that.

I confess 1 am ignorant of agricul-
ture. Two months ago 1 knew next
to nothing about it, and therefore you
must be prepared to extend the indul-
gence which my friend Mr. Sidhva
was pleased to extend to me for a
couple of months. My friend Mr.
Sidhva told me, of course in his very
inspiring manner, that I should bring
energy and swiftness to the activi-
ties of thig Department. I confess 1
am not as energetic and as swift as
my friend would wish me to lLe. I
would only request him to be with
me for seven days from morning till
night. T would like him to scan the
daily decisions of the new committee
which has been co-ordinating all the
activities of the Agricultural Depart-
ment and see how they are imple-
mented, and I am sure 1 shall be
deeply indebted to him for any assist-
ance that he may render to add greater
speed to the machine as he wants e
to. If T may very humbly say so,
Guru Dattatraya learned many things
from the humble bee, the lowlv ant
and the insignificant worm. If he
came to the Agricultural Department
he would perhaps learn somathing of
the energy and speed of that Depart-
ment.

v 8hri Syamnandan Sahaya: Who is
Guru Dattatraya here?

8hri KX, M. Munshi: He is Guru

Dattatraya, no doubt about that.

My friend Mr. Sidhva like Dick of
Dicken’s novel referred to that Charles
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the First’s head of his—statistics. I
want to bury this Charles’ head once
and for all. I am quite prepared to
admit here and now that there cannot
possibly be any accurate and exact
statistics with regard to food produc-
tion or with regard to deficiency or
sufficiency. Our estimates of the
number of people to be fed at the
end of 1951 is bound to be hypotheti-
cal. Our figures of increased produc-
tion are equally bound to be hypothe-
tical. There are non-ryotwari lands
all over the country for which there
are no records as regards the area
under cultivation. That is also a
matter of hypothesis. Then, the
figures of yield are not exact. They
are not taken from actual crop cutting
experiments. They are only eye-

estimates and are bound to be
inaccurate. Then, there is another
thing. There is a tendency in tha
surplus States to minimise the surplus
and there is also the tendency in the
deficit States to maximise the deficit.
How on earth can you get correct
fizures? All that can be done is to
decide the order of magnitude, and
that is done in this way. If every-
one in India in the villages—about 70
per cent.—of the total population is
given 16 oz. and everyone in the
urban areas is given 12 oz. per day
and if the adult population is taken
at 86 per cent. then there will be four
or five million tons of deficit in this
country. If that is made up we will
be self-sufficient. That is all the
claim that we are putting forward.
My learned friend asks why 86 per
cent? He also asks who is an adult?
Well, adult has one meaning in law,
another under the Mujority Act but
a third for food consumption. An
adult with regard to food is a child
which at a particular age requires
12 oz. of food. That is sometimes
taken at the age of 10 and sometimes
at the age of 12 according to the
opinion of the State Governments.
Therefore ‘adult’ in terms of food
statistics is not the adult in the senss
in which my learned friend is. That
is the reason of difference between him
and myself, between his 71 per cent.
and my 86 per cent. I have tried to
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follow the voluminous correspondence
he carried on with my distinguished
predecessor, and I may assure him
that I am not going to contest either
in this House or any other place that
the statistics are only hypothetical.

T feel, and I agree with my hon.
friend, Mr. Sidhva, that there is seif-
sufficiency in this country so far as
food is concerned, but it is so if cer-
tain conditions are fulfilled. The
average of 16 oz. for the villages and
12 oz. for the urban areas should be
consumed by the whole population.
U.P, for instance today gives 14 oz.
Secondly there should be a rigorous
scheme of unified procurement
throughout the whole country which
does not allow any surplus to be
hoarded or kept away. And lastly
there should be no transport difficul-
ties. Few people realise how the
difficulties which have been so often
described in this House arose from
the fact—and that is nobody’s fault—
that there is scarcity of transport at a
given moment in some definite area
in some part of the country. How
can you say there is self-sufficiency
in the practical sense? Theoretically
it may be. I can conceive of self-
sufficiency in a small country like
England or Scotland where you can
distribute food through the whole
country speedily. When we have to
deal with a vast country of 850 million
people governed by States with differ-
ing administrations and with differen
levels of agricultural produectivity
how is it possible to claim that it is
self-suflicient ?

Something was <aid ahout decontrol.
My hon. friend the Deputy-Speaker
has replied to it. How can we de-
2ontrol, I ask? There is, as I said,
no self-sufficiency except in the bare
sense that if all the theoretical zon-
siderations which I mentioned are
valid, there is enough food to go
round. Can you decontrol? If as a
result prices go up what will happea?

It could have been done under two
contingencies. Firstly, that there is
a certain amount of surplus which
would provide for the additional off-
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take which people will take, in casa
there is decontrol. For instance, to-
day in many of the cities parties are
restricted to 24 persons but the
moment there is decontrol there will
be caste-dinners of 2,000 people.
Therefore there must be sufficient
surplus in our hands to go round.
Secondly, there should be a large
reserve available to the Government
of India, so that if there is scarcily
in any area food may be rushed to
that spot. So long as these two con-
ditions are not fulfilled it is inconceiv-
able that there can be decontrol.

In this country there are people of
two minds—people whom I call zon-
trol-minded and others who are Je-
control-minded. ~ They will never
agree. I started as a decontrol-minded
person and after two and half months
I am convinced that nothing could
bring a graver danger to the country
than to decontrol just now . . .

Some Hon. Members: No, no.
Some Hon, Members: Hear, hear.

Pandit Thakur Das Bhargava:
(Punjab): In two months you have
changed so much.

Babu Ramnarayan Singh (Bihar):
That is the opinion of the Depart-

ment.

Shri K. M. Munshi: T was one of
you till yesterday and I am one of
vou even today. But I am speaking
with a full sense of my responsibility.

Now there is an additional factor,
namely the Korean War. The Jay
the war was declared prices shot up
and at such a time are you going to
decontrol?

Pandit Thakur Das Bhargava: Are
the controls to remain for all time?

Shri K. M, Munshj: The Korean
war today lays the ghost of decontrol
in my humble opinion. If, for in-
stance, the war is over and the world
returns to peace and plenty when we
are able to get wheat and rice from
outside—it is very difficult to get thera
now—decontrol can be thought <.
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But today I cannot see how we can
conceive of a situation in which we
can think of decontrol. :

Another charge levelled against ne
was of complacency. I think I am
charged with making too many state-
‘ments during the short time that I
have been a Minister. But hon.
Members would have seen that I hav-
established personal contact with th:
_deficit States, Madras, Travancore,
Mysore, Bihar, Saurashtra and Bom-
bay by visits to most States and con-
ferring with the Ministers. As regards
what has been done as a result of
those conferences T will presentiy
mention to you. Howerver, it is difi-
cult for me to understand how any-

one could say that I am complacent
in this matter.

Agitation has been set up about
food scarcity and we should try to
snalyse it. I want you, Sir, and the
House to follow me in this, because
1 feel that unless the Members of this
House support the Government in
creating n psychological stability in
which the scare-mongering that is
going on is put an end to, food or no
food, we are heading towards a cats-
trophe. By the very condition of
Eamc.whlch wo create we encourage

oarding and profiteering and thus
create the very conditions which we
want to avoid. Therefore T want all
the Members of the House strongly to
support the (overnment in its
attempt to lay the ghost of this
famine scare, which has unfortu-
nately been started.

Babu Ramnarayan 8Singh: Dd the
Government support us?
Mr. 8Speaker: Let the hon. Minister
proceed.
8hri X. M. Munshi: July. August
and September are lean months every
ear—it is not so this year only—
use it is the fag end of the kharif
erop which accounts for two-thirds of
our total food production. This year
rice rose in price and there is the diffi-
culty of transport. Rain came with
much greater intensity than before in
parts of the oountry. Refugees poured
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into Bengal and Assam. There was a
cyclone. There was failure of the
North East monsoon in certain pars
of the country. There was a delay in
the onset of the Southwest monsoon
in the central and Southern districts
of Madras and there were heavy rains
and floods in Bihar. Therefore at the
very time when we required stable
conditions nature was cruel to us and
we had to face a very difficult situa-
tion.

My friends tell me about the scarz
of starvation deaths in certain parts.
[t is a very curious thing that if a
Minister goes to the spot, looks into
the condition in the villages, talks to
the villagers and thus examines the so
called starvation deaths and then
comes to a conclusion, then he is
wrong, he must be wrong or, at any
rate he ought to be wrong. Why
should it be Government’s business to
conceal anything in this important
matter? Tf there are starvation
deaths, it is all the more necessary
that the public should know about
them so that drastic steps may be
taken.

T will give vou a few facts. There
is no doubt that this scare started in
North Bihar. Unfortunately the rains
came on the 15th June, a fortnight
carlier. The result was that the
inaize crop was destroyved to the extent
of 60 per cent. Naturally that led to
scarcity there.  The procurement
svstem followed was also such as not
to provide sufficient stock at ull places.
The Centre had seen to it that there
is enough stock at the disposal of she
State  Governments in order to dis-
tribute it if thev chose to. What
happened was that about a month
azo there was agitation in the different
districts and somehow or other suffi-
cient attention was not paid to it.
Then on the Tth July 1950 the scare
of starvation deaths started. Paper
after paper took the lead. My friend
Pandit Lakshmi Kanta Maitra who is
always full as the fire of generous im-
pulseg saw the nightmare of the
famine of 1948 in Bengal. The con-
versations which he had with the
Chief Minister of Bengal, he should
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have kept it to himself; but he chose
to give it to the press. Even the
Chief Minister had requested him not
to publish it but in glaring headlines
be told the world that Bengal was
facing the famine of 1943. As a
result of the statement the whole
country went into hysterics, even ia
a far away place like Bombay. Was
it right and was it fair? He could
have written to me. I am a friend of
his. He could have run up to Delhi
and told me about it. Is it neces-
sary to publish it in the Calcutta
papers? At the time when this took
place the West Bengal Government
had 149.000 tons of rice in their pos-
session, whereas their monthly con-
sumption was 45,000 tons. They had
three months’ stock with them. Was
there any fault of mine?

The story of the starvation deaths
went on from paper to paper. I want
the House to realise that there suve
parties in this country who -are
manoeuvring for an advantage at the
next election. This gives them « very
good handle to hit the Congress Party,
Unfortunately I find some of my Con-
gress friends also thinking that stheyv
should take part in this campaign. I
am not blaming thein. The Presidens
of the Bhagalpore District Congress
Committee—one of the finest Con-
gressmen I met, I may tell you by
the way—told me, ‘““We had to go to
the Press because had we not gone
you would not have come here and
our difficulties would not have bezn
solved. It was an unfortunate thing
that it should have heen done’’. He
realised the tremendous repercussions
and said, ‘I am very sorry I have
created a situation in which the reper-
cussions were India-wide and which
created all these complications.”

Ag regards the position with regard
to the deaths which have been men-
tioned again and again in spite of my
contradiction, I have an analysis here.
I did not know there were 77 deaths
—the number 77 sprang up in the last
two days. There were only 33
reported cases when T went to Bhagal-
pur on the 29th. I went into them
meticulously. In the five villages
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which I visited and from where people
came to me, I was pointed out only
three people in whose houses these
deaths occurred. I examined them.
In none of these cases, was there un-
impeachable testimony; people had
worked themselves upto describing
every death as starvation death. On
account of the floods no doubt there
was cholera or malarig or some other
disease. No doubt thers is mal-
nutrition. T visited the people and
saw that their condition was very
precarious; it is very precarious still
—I don’t deny that fact. One danger
is enough—scarcity. Let us not, J
beseech you, convert it into a famine
and starvation. Tt only gives a handle
to the political enemics nf the Con-
gress in order to create a siluation in
which it is made to appear to the
country that we have failed altogether.

What is the position in Bihar? I
don’t want to take hon. Members
through details, but out of the 33
deaths which I investigated only one
was a case of starvation in a beggar’s
family. There were eight cases of
malaria, cholera, ete. ‘where T am
preparved to give the benefit of doubt
and say that malnutrition was a con-
tributory cause. Four have still to
be investigated. Twenty deaths were
entirely untrue. One person whosa
name was given in the village died
twenty years ago. Another died two
years ago. A third was ailing of
asthma for some years; six or seven
others whose deaths were reported
were not in the villages indicated and
in some cases the local villagers said
that for the last few months there
had been no deaths in their villages,
Is this the kind of propaganda of
which we should become victims? I
can understand otliers who want %o
hurt us or bring discredit upon us
may do it, but should we not stand up
to it to say that we are discharging
our duties to the best of our ability?

I will mention certain facts
which will heip the House in under-
About
the 12th, as soon as I read of these
roports of deaths, I immediately gave
instructions that 18,000 tons, of whea$
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should be moved into Bihar; though
at that time, on that date, Bihar had
enough to feed itself for a month and
a half or two months. 8till as &
matter of precaution 18,000 tons were
moved. 1 went to Madras. I even
went to a couple of villages in Madras.
1 met all the officers, I spent two days
with them. What did I find? I
found that there was no scarcity of
available commodity with the Govern-
ment. The difficulty arose from the
fact thall whereas the scarcity was in
the central and southern districts, the.
stocks were lying in East Godavari
and West Godavari and transport was
pot available at the time. Even
'gtarvation deaths’’ scare had been
started in Madras. In The Hindu 1
read an officer contradicting that no
such starvation deaths took place.
I had the Food Secretary of Madras
yesterday with me and he assured me
that there was not a single starvation
death in Madras uptodate. The whole
story is the outcome of panic, of
rumour and of interested parties try-
ing to bring discredit to the Congress
administration. Apart from that,
as a matter of precaution 20,000 tons
of wheat and 18,000 tons of milo were
immediately despatched.
transport difficulties. ~ The Food
Secretary ran up to Bombay, he saw
the Railway Board; and immediately
arranged for as much railway move-
ment as was possible under the diffi-
cult transport conditions of the coun-

try.

1 may give the hon. Members cer-
tain fgures to satisly them. There
is no scarcity of food in the country.
There may be difficulty about disiri
pution, there may be difficuliy aris-
ing from administrative  incMciency.
but so far as the Centre is concerncd
—and the Centre is only an importing
agency—we have secn to it that there
is no ~arcity, I will give you a few
figures although it may tire some
Members. 1 am doing it for this
reason. I want hon. Members to
reslise that the Government of India
is doing the utmost that could possi-
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bly be done under the present condi-
tions, to see that the country is pro-
vided for under any contingency.

The stock with the States was
19,87,000 tons on the 1lst of July.
The procurement from July to Octo-
ber, on a very conservative basis, is
6,30,000 tons, and the Government
of India’s supplies are 10,14,000 tons.
Therefore, the total availability up
to October is 36,31,000 tons as
against our requirement of about
6,00,000 tons per month for our
rationing commitments.

Shri Sidhva (Madhya Pradesh): Six

thousand tons?

Shri K. M. Munshi: The margin
is so large that even if any portion of
the country collapses it is enough to
go round.

1 put it as 31st October for this
tcason. The new crop begins to
come from the 31st October. When
the new crop comes into the market,
old hoards also are emptied into the
market. As from the 15th October,
as usual, there is always an easy
market. Therefore, the total avail-
ability as T said was 86,31,000 tons
and the offtake from July to October
is 206.43,000 tons. Therefore, our
stocks would on the 1st of November
be 9,88,000 {ons. The stocks of the
Government of India with the States
will be 1,09,000 tons. So we have got
11,00,000 tons. Then what about Nov-
ember and December? We will have,
between procurement and imports and
this carryover stock of 9,838,000 tons,
up to December 18,61,000 tons of food
grains whereas the expected offtake
is  12,00,000 tons.  Immediately,
therefore, whatever strain s there,
we will have at all times sowething
I'ke 10.00,000 tons at our disposal to
throw in wherever required. And
that  is  not all.  What we
expect i3 that on the 1st January
there will be this eight lakhs and
61 thousand tons, butif still we
do not reach our target of two million
tons. we can get more, if need be.
January stocks are coming and if
there is a famine, I will come to
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the House and say, ‘‘All right. Two
million tons are not enough. Give
me another 100 thousand tons more.”’
T would not be ashamed of it. 'But
to say that the country has not got
food sufficient to go round, I submit,
is not warranted by the facts and by
the stocks in the possession of Gov-
ernment.

Then with regard to Bihar, gertain
regions in Bihar, as I saw for myself,
are in an unfortunate state of things.
The crop was lost; floods came; and
the landless labour was without work.
There was dislocation of all traffic and
the result was naturally that the
landless worker who lives on the last
margin of subsistence could not get
enough, though T must say that I
found that the well-to-do villager in
each village is still maintaining him-
self with whatever liftle stock he
possesses. When I went there, we
had a conference and we tock
certain decisions and I am glad to
announce that the Bihar Govern-
ment has promptly taken the steps
agreed upon and the result will be
that in the ordinary course, except
for propaganda, you will not hear of
the stories which are reported in the
papers about deaths. I have just
got a telephonic message from
there, which says that the decisions
.that we had come to have been
implemented. Inter alia, it says:

““Orders have been issued for
the immediate supply of 5,000
tons of atta for distribution in
these areas.

A levy order has been promul-
gated for the procurement of rice
and paddy in these areas.”

I assure you that there is any
amount of rice and paddy hoarded in
the very area, but nothing was done.
Then—

““Movement ban has been
placed restricting the movement
of rice and paddy, wheat and
maize, from one district to an-
other.”’

And this is perhaps the most im-

nt—
“The rice stocks with big
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growers and rice millers and
hullers have been frozen and will
be procured by levy.”

I do not know what stock bas been
frozen, but in the very area in whish
people were suffering, there were
more than 150 thousand maunds of
rice and this has been frozen as a
result of the decision that we took.
Then the message says that Fair
Price Shops have been and are being
opened throughout the distressed areas
and these Shops will make supplies...
(Interruption).

.

Babu Ramnarayan Singh: How did
you get these figures?

Shri K. M. Munshi: I was told so
by those in authority—the merchants
and the Government.

Seed is being supplied for the sow-
ing of the next crop and road making
will soon commence as soon as the
floods disappear in’ order to give work
to the landless labour and pay them
some wages which will carry them
over to the next season, and the nex§
season will commence by the middle
of October or November. Therefore,
immediate steps have been taken both
by us and the Bihar Government.
The Bihar Government has done its
best. The Government of India has
done its best, and I am sure the
House will feel convinced that every-
thing is being done which should be
done.

+~ Shri Syamnandan Sahaya: On this

question of freezing of stocks, did
Government ascertain the stocks he-
fore ordering the freezing or they
ordered freezing so that everything
may go underground and be frozen
there permanently?

Shri K. M. Munshi: There was 10
intention on the part of Government
that it should go undergrovnd. It is
not that with a desire to enable pec
ple to hoard the freezing order vas
made. ’

Shri 8 Sahaya: No.
But if' they did not ascertain the
stocks' first, the result would be the

" same a8 the one I have described.
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{Mz. Derury-SPEAKER in the Chair]

As to what has been collared, I do
not know. It all depends upon the
aldgcrity of the officers and the clever-
ness of the hoarders. Thesa are all
uncertain eleménts about which I
cannot say anything. But, anyway,
as I said, 18,000 tons have already
been sent and with this stock there
will be no difficulty at all.

Then, you must realize that ths
rice eating areas are in a really
difficult position. There is 1o rice in
this country. Assam, U.P. and C.P.
which had promised to give thousands
of tons of rice have not been able to
implement their promises.

Seth Govind Das (Madhya DPra-
desh): But T think C.P. has done it.

Shri K. M, Munshi: C.P. has nct
done it to the extent of the Basic
Plan. They have done something.
They have released only 8047 tons as
8 result of my request to Shuklaji
and I am much obliged to him for
that, but the Basic Plan on which the
supply wag based has not been ‘m-
plemented,—I do not say purposely
not implemented,—but not imple-
mented because their means were in-
sufficient. Therefore, there is scarcity
of rice. Since last month, I have
been frantically trying in different
foreign countries to secure rice. It
any is secured, it will he made avail-
able, but in Madras, as T have said
already, we shall see that wheat is
sold at a cheaper price than rice.
What more could be done? Milo will
be supplied to them. Stocks are
actually moving to them and within
& short time. there will be quite a
Jarge quantity of milo and wheat. But
it is not correct that the people are
not given their proper ration of seven
ounces. What really happened was
4his. In certain districts, there _was
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a scarcity; in certain others, the

_stocks were lying idle, and it was im-

possible for the Madras Governmant
to move the surplus stocks from cne
district to the other. To say that this
was something of a grave ‘breach cf
duty’ or ‘neglect of the people’ or
‘inducing starvation’ or anything of
that kind—I submit that all those
words are entirely unjustified. That
disposes of the position in regard to
scarcity and I can assure you that we
have got enough resources at our dis-
posal to see that there is no question
of starvation and no question of
famine at all. I wish and pray
that Members of this House will
rather help in creating an atmosphere
in which this panic comes to an and.

Pandit Maitra (West Bengal): The
whole trouble is that the whole ration-
ed population is suffering becauze
Government are unable to fulfil their
ration commitments. What is the
percentage of population throughout
India that is rationed and what is the
percentage that is unrationed? Have
vou taken care of that?

Shri K. M. Munshi: It has be:n
taken care of. I have been saying the
very same thing. My friend came In
just now perhaps. I have been say-
ing that these are the commitments
of Government and that there is 2
sufficient margin and even if there is
an increase in certain areas or where
there is no commitment at present a
commitment has to be undertaken,
that extra requirement would be forth-
coming. I have already stated that.
Now, that disposes of this question of
searcity in the country.

Shri Chattopadhyay (West Bengal):
Is there any prospect of prices coming
down?

Shri K. M. Munshi: Well, I can
tell you this, that the prices have
risen largely because of the fear of
scarcity and because of panic. We are
doixgl our best to maintain the prices
by throwing in fresh stocks in p’-ces
where there is scarcity. One can try,
but I cannot guarantee anything. To-
morrow, another panicky istatement
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‘by another half a dozen Members (f
this House or by our opponents might
raise the scare to an even higher
degree and it may become worse. But
I am sure about it that if this House
makes up its mind to help the Gov-
ernment by creating the necessary
atmosphere, Government also will try
its utmost to see that the food goss
round and that there is no famine or
scarcity anywhere.

Pandit Maitra: Who is the Member
here who is interested in famine and
is not willing to co-operate with you
in regard to fighting the famine?

‘Shri K. M, Munshi: I am very glad
that my learned friend is rising up to
the reputation which I ascribed to
him. T just now said......

An Hon. Member: But he was
absent then.

Shri K, M. Munshi: Was he? His
heart is full of the flame of the
passion of generous impulses and he
cannot restrain himself. The next
point is......

Shri J. R. Kapoor: At this stage,
may I put one question? After the
Government has procured all that it
wants, if there is some grain left with
an agriculturist, is there any objec-
tion to the agriculturist being permit-
ted to go to the urban area and sell
thc extra grain in the open market at
a competitive price?

Shri K. M. Munshi: Now, my hon.
friend ought to realise that the essence
of procurement is that the procure-
ment takes place not at competitive
prices but at prices fixed by Govern-
ment. If a free market is allowed as
my hon. friend suggests, the result
will be that the agriculturist will sell
at a competitive high price in the
market in the urban area and will not
sell to Government at the procure-
ment price, with the result that your
procurement stock will be completely
gone. Competitive prices will dig the
grave of controls. '

I want to say only one word with
regard to sugar. I do not want to tire
th._e House. But as I have already
said this morning, if this House sup-
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poris me in having a- uniform. system:.
throughout the country, if this House
supports me in getting round ° the-
State Governments to have a uniform.
system with regard to sugarcane ahd:
the supply of sugar, I can assure the-
House that there is no scarcity. But
for that purpose somebody must be
there with an elbow much stronger-
and much more powerful than mine.

Shri J. R.-Kapoor: But please tell

us how we can help you.

Shri K. M. Munshi: I come to one-
or two other miscellaneous matters
which have been mentioned. One is
with regard to the C.T.O. I am pot
trying to defend anything that the-
C.T.O. may have done in the past.
All I can assure you is that whatever
can be done would be done. If a
mistake has been made, if proper men
are not trained, it is not the fault of
anybody. It is the fault of those who
inaugurated this organisation.

Shri Sidhva: But what action has-
been taken against them ?

Shri K. M. Munshi: If my friend
can come with me, I will give him an-
idea of the action which has been
taken. Action is being taken day
after day. I do not think in the few
minutes at my disposal I can give
him an idea as to what has been done
or what could be done.

My friend Pandit Kunzru asked a
certain question with regard to the
integrated programme. Immediatelv
on my taking office, T felt that ere
emphasis on the ‘‘grow more food’”
side would only complicate affairs.
We must have cotton, we must have
jute, we must have other oil-seeds.
Therefore, the best course was to have
an integrated programme which would
stimulate production in all the
different varieties which are required
by the country. Now that can only
be done by intensive cultivation. It
cannot be done by having more and
more acreage, because there is rot
sufficient acreage. As a result of the
Central Tractor Organisation activi-
ties there might be at the end of
seven years about three million acres
more added, but that is 2 long way
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off. In the meantime what has beem

. done is to have as much of intensive
- cultivation as is possible.

A Malwa
Board has been formed in order 1o
co-ordinate the ‘Grow more food’
activities of Rajasthan, Madhya
Bharat. PEPSU and Vindhya Pra-
desh. The Centre and the States will
all co-ordinate their efforts in order to

-stirnulate intensive cultivation in thas

area where there is much vacant land,
where there are water resources and
which is today a fertile region. I have
no doubt that if every effort is being
made possibly we may have some
more substantial results.

With regard to South India, I am
trying to formulate a scheme by which
the delta areas of the South could be
so intensively cultivated that the rice

- deficit in the South could at least be

substantially met by internal produc-
tion. For that purpose T have already
suggested to the different States that
a South India Development Board
may be formed by the States in co-
ordination with the Centre to under-
take an intensive and swift programme
of cultivating those nreas where water
is available. Similarly we have also a
scheme in Orissa for the intensive
cultivation of rice and potatoes. There
is also a scheme in Bombay for *he
intensive  cultivation  of cotton in
certain arens. The schemes have been
formulated,  preliminary  investiga-

“ tions have taken place and by October

or November T hope we will be able
to do something.

There are only one or two points
left. Some heat was genernted about
the two rival  committees—one pre-
sided over by my  hon. friend Mr.
Tirumala Rao and the other presided
over by Pandit Maitra. T tried, with
my very limited eapacity for reading
English  to see whether the terms
of reference to the two committees
were the same. Somehow or other I
remained unconvinced that they are
overlapping. The Maitra Committee
was intended to examine the arrange-
ments with regard to procurement,
‘that is godown arrangements, com-
mission paid and so on.
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Shri Sidava: And also procure-
ment.

Shri K. M. Munshi: That is my
reading. My hon. friend will excuse
me. I have applied to it, as I said,
whatever little knowledge of English
I have. I am speaking for myself.
My hon. friend is at perfect liberty to
read the terms of reference in his own
way.

My hon. friend Pandit Maitra’s
Committee has followed the adage cf
wise judges. In courts, it is said that
he is a wise judge who extends his
jurisdiction. The Maitra Committee
not only went about taking evidence
on matters referred to it but also with
regard to the systems of procure-
ment$.

The system of procurement is a
technical affair. It is a matter on
which certain official experience has
to be applied. Therefore. the besé
officers available to us were brought
on the Committee in order to study
the system. My hon. friend Mr. Tiru-
mala Rao was put at the head of it in
order to see that the official mind
does not run away with ved-tapism.
The report of that committee has not
been published, but it will be publish-
ed after Government have taken
decisions. But T must record my
deep appreciation for the work done
bv both the committees. With regard
to Tirumala Rao Committee. T should
sav that the analysis of each procure-
ment system in the provinces and the
methods thev have suggested are
some of the most valuable contribu-
tions to the literature on the present
procurement systems in this country.

Dr. Deshmukh: Is it a fact that
Mr. Tirumala Rao was a member cof
the Maitra Committee originally?

Mr. Deputy-Speaker: We are not
concerned with the membership of the
committees: we are only concerned
with their recommendations. The
bon. Minister need not answer that
question.

Shri Satish Chandra (Uttar
desh): Were not the arrangements
for procurement and distribution
eavered by the terms of reference of
the Maitra Committee?

Pra-
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Mr. Deputy-Speaker: Some hon.
‘members of Parliament have made
gsome recommendations. It is for the
Parliament to accept or reject them.

Shri Sidhva: Pandit Maitra has
stated that by the appointment of the
other committee, confusion has arisen.

Mr. Deputy-Speaker: Hon. mem-
bers are taking sides, as in a court
of law, on the terms of reference to
the committees. Fs it at .all pertinent
to this issue? The hon. Minister need
not address himself to this matter.

Shri R. Khan (Bombay): We have
not got the reports with us and we
are discussing them.

Mr. Deputy-Speaker: That is an-
other reason why we need not discuss
it now.

Shri K. M. Munshi: Then my hon.
friend said something about vege-
tables, my activities with regard to
food habits and to the monkey busi-
ness. So far as vegetables are con-
cerned, I have here the figures of all
countries and it is curious that more
vegetables are consumed in other
eountries compared to cereals than in
India. In India today there are mil-
lions of people who either on account
of ekadeshi or poornima or some such
reason give up cereals on one day or
another. Naturally, therefore, the
question was one of concentrating the
attention of the public on the neces-
sity of having one day as the non-
cereal day. It is not going to hunt
anyone, or impose any difficulty.

The whole point is this. You want
to reduce consumption. You want to
make the country self-sufficient. If
anybody suggests an idea, all that
you present him with is the state-
ment that it is impossible . . .

Shri Sidhva: Where are the vegeta-
bles?

Shri K. M. Munshi: Mr. Sidhva re-
ferred to my statements. T am sure
he has not read all of them, because
I made it amply clear that vegetables
are more costlv than cereals. I had
been to Bombay for that very pur-
pose. A pilot scheme has been
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started and & few hundred acres of
land are proposed to be placed under
- vegetable cultivation in order

"™ to supply that city. In the
hotels special effort is going to be
made to supply ocheap vegetable
luncheons..

I do not want to take the time of
the House—I have ualready teken
much time. If on any effort that Gov-
ernment makes in order to minimise
difticulties, Members turn round and
try to ridicule it, how are you going
to succeed in anything? My hon.
friend referred to monkevs. I have
here an international authority which
says that in the world twenty per
cent. of the food grown is destroyed
by pests, disease and infestation. If
these are the figures for the world,
our figures are bound to be higher. T
have said something about the
monkey. T assure my hon. friend
that I have the highest respect for it.
My hon. friend said they are in the
Heuse!  Whether they are in our out-
side the House—I do not yield to
him in my respect for them for. I
have no doubt that in some geological
period his ancestors and mine were
swinging from tree to tree by their
tails. I cannot therefore be guilty of
such disrespect for our common
ancestors. The point todayv is this,
and let us solemnly look at it, that
we have no food to go round, we have
no foreign exchange to pay food with
Are you going to allow the pests, the
parrots, crows, monkeys and nilgais
to destroy twenty per cent. or more
of our grains? If you want them to
live, then do not come here and usk
the House or my hon. colleague to
provide more funds for purchasing
food. Then you give up growing more
food. T shall be quite willing. But
T am sure T am not quite wrong that
the number of monkeys and persons
above fifty-five in this country is
roughly the same,—there may be a
mistake by a few lakhs. Whether to
kill the one or the other, T leave it
to my friend.

I have only one more word to say.
This debate to my mind is a little un-
real. The attack on the Government
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ot India can ouly be made with regard
to those matters in respect of which
it has the power to do something.
In this case, so far as food is con-
cerned, the Government of India is
an 1mporting agency subject to the
exigencies of finance. It is a subsi-
dising agency for grow more food,
subject to this limitation that it dare
not ask anybody as to how the money
is spent. And it is a whipping boy:
every blame is to be attached to it
if anything happened in the country,
without its having the power to cor-
rect the same. Few members here
realize that the Ministry of Agricul-
ture was not intended to be an execu-
tive office so far as the Grow More
Food carpaign and the other things
relating to food are concerned. This
has come to it as a matter of historical
accident. Today it is impossible for
the Ministry of Agriculture to pull ap
any State with regard to its procure-
ment policy. Tt cannot say a word
as to why it did not fulfil its expecta-
tions for giving food grains to another
Province. Tt cannot prescribe as to
how the Grow More Tood campaign
is to be made. Not onlv that. Tt is
the most surprising thing which T have
learnt only during the last ten months
—that it is impossible for the Ministry
of Agriculture to engace the most
efficient officer, because there is a
rule which limits ihe am: mnt of saluary
to be paid. My hon. friend Seth
Govind Das talked about Hindi. For
a month and a half T tried to cet a
Hindi and Devanagri knowinz eclerk
on my personal staff, because lot of
letters come in, and it took me a
month and a half and any amount of
red-tapism in order to secure him. And
you will be surprised to know that 1
cannot even cashier or dismiss a ser-
vant agninst whom charges of cor-
ruption sare levelled and who says
“Please don't enquire into thom dis-
miss me'. I have tried to dismiss
him, but not succeeded.

Shri Hanumanthaiya (Mysore): Tt
is vour fault to have made provision
in the Constitution which makes the
dismissal of Government servants
extremely difficult.

2 AUGUST 1950

l;y ﬁ;e I-Zfesjd‘ent 178

sa#i K. M. Munshi: Tt is not 1ay
fault. I have the maximum of res-
ponsibility and also the maximum of
impotency !

Shri J. R. Kapoor: Cannot some-
thing be done to remove this im-
potency ?

Shri K. M. Munshi: That is in the
hands of the House, not in my hands.
1 showed the man the charges against
him, and he said ‘‘Please don’t en-
quire into anything; let me go; dis-
miss me’’. 1 am irying to dismiss
him for a month and a half. He is
drawing his salary. I have not been
able to succeed. Therefore, when you
attack this Ministry you must alse-
realise that it has got its limitations.
But I tell you one thing. Whatever
the reports may be, the food situation
is not an easy one. It will require
the strenuous effort not only of ths
Government of India but of every-
one in this country before it can bz
satisfuctorily solved. If I may permit-
myself to make the last appeal it is
this that you select the best man that
vou can think of for this job, a man
in whom you have the largest con-
fidence.” Ask the hon. Prime Minister
to take charge of it. After you do
that, vou give him all the necessary
power to carry out his responsibility
You give him all the power to see
that the schemes made by the Gov-
ernment of India and discussed and
passed by this House are implement-
ed. This is not merely a local affair.
T have found after two months of
study that it is a  matter of real
national emergeney. If yvou fail to
do that, then T tell you no man will
be able to save the situation next
vear. I am not pessimistic. T have
started with an optimistic note. T wm
an optimist all my life. In this
matter, vou find out the best man in
the country and put him there, hut
for Heaven’s sake give him power to
implement the decisions which vou
make. This is the only submission T
have to make. T am only pointing
out to vou the real difficulty in the
matter. If you do that, he may fail
or falter: he may not succeed. But
then kuman effort would -have been at
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ite best. But this kind of discussion
of what I may call an unreal type
only creates an unfortunete impres-
sion in the country which gives a
handle to our crities and does no good
to anybody.

I thank the House for the patience
with which it has heard me.

qfeq s @ WA : AT ST .

JFaT faeeT qR & o gt @
g IFAT q4T I A S FT AT
AR JFEET T WHW A AT
T IFAX FT ed FA@ IH ST
¥ ot Far 4ar X a9 W ag

A

Shri B. Das: Let the hon. Member
speak either in Hindi or English. 1
cannot understand Persian.

Mr, Deputy-Speaker: T am afraid
the hon. Member is appealing to a
wrong quarter. I myself am not able
to decide whether it is Hindi or
Urdu.

qfeq s am wimw: 49 3@

It fFar 5 a9 S aFaR fawx

o=t F a7 g af awdE, oAy

ATHS I AGY 9, A T ACHN

§ I8 |agear q& Ao S fawmx

TR A AR ¥ g, & A
92> HY @ ST F &r d9v
A Fa ¥z I@ATE (F IR faex

#RIT 3@ TAHER A %3 (Agricul-
ture and Food) ¥ =% AT

W AT T N F1E @ @aw q

AT FT IE FT AR TR FC faqr

ara afes =12 G afaqz(Cadinet)

F 3w AR TR @A N
Fad2ez fawsw (concentrated
wisdom) 3@ SWg d31 & I@ gt
firer g 33 guE @@ A =g
wgor g g @l g wFar )
T THFIEE, R IWEHF &,
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™ AR 9% ATy /1 freex TAIw-

T, S AT AW F I TR
§ WA W g @k
SR 3 frEgEa wifsest ¥ s
foan, ot st @@ ¥ I fe,
ST o FmAT adi g A F
AT F fex Wi &Y freg
q W a5 AEmAE foEr g d
frex e TR FmaE
T N T el aEdw I
F oA, F AR AN Fad e=R
WA AW FE AR ST
Eff m #ver @ W@ aw
HifF IAT @A AW A s
AT AT T Y F FEAR AT I
T3 feevifafafedt (responsibility)
AR q16 3fsar (Government
of India) ¥ & fF g o= st
F AT W, & TF ARH FT 92
WMGaF ] FH 7@ e 3w
FUF F R®RT FH F, 9
4@ $ NFR (procure) FH

& W e s sy S

gRiT 1 S ag fadard o R
T ae A W AW aAR
% @ faew (system) &, o
et quet § framw FrEw wwS
T FAT AvAGHT §199
fet & sax oF f9™ & fr s
TF QT d1 I F FF F;T R
'inz%'é fe S@ AF 9w dar @
g Sy W fafeex (Minister)
s sfafars gadqza( Provinsial
Governments) # # a7 NATH<
(procurement) #q& awW ¥
gzx@T (interested) ¢t &1 aw
N oo 5 FETE AR
gfadw & I § & frlt e
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[ dfex sz @ wwia ]
% Hifoy o 78 & of A 5 o=
¥ om ag AggE < fv e s
2w § s e G wT §
wfezdzT (Cultivator) 1, Fas<
®, 9ar T a1 f§F IJ|W & Fw

% (Grow Moro Food)
T |

Tz F A § W0 ag
T & fF W F ST FTRY § )
§ it ov fame ¥ fod A1 3@
g o AgR A O W O/ R
T AT FT FHT & 1 [ F FA
® T ox A FT ATEHIOEN
(Psychology) & &1 #7 & w
§ sredm  (Production) &
fogg & ®E F0 A E)
W & s A e W R
¥ wriieT @FdY & AR I TN
(Control) # T Tfw (ration-
ing) & S & fou sH SR T
ar 81 § g ¥ AT AR
g f5 99 g=t age @ qEew

(figures) & =g @Y & & @
fex frm dfew  (basis) W @
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y 3

@t ( overall ). Aax s #Y
qefem (Position) #1 F*av
IaH F15 FAT T F | 77 TR AR AEAS
1 1 F4Y § 9% foq W 3w fae-
e & fF g7 72 Fud d3r FT A
g sord F Srr 723 FTAa A%
ST HT qTF Y FAT @A T IT T
F A= AT IR ITRET AT
frar & & 9 o7 wr9= @@ I
FG A TAAT FoArw 7 Iy
AR a@vfaat qgr F¢ &1 § W T
I IT AT & qAZ AT AT TS
T F = I mafaal ¥ faR g
2@ ar ATHT AT TFF TV
qTEw EEY | F AF AT 9@ g F
I W A AT F FAT foge A
g

qE T & fr e et A
¥t Tg# T2 FET (conditions)
¥ gg  Fgdw ar F fear
freT q=ft sond & fF 3w 3w &
3g faw ¥ ( decontrol )
A I AT IZ FTEREE A
ARG | 87 # OF FERA § TR



183 Motion on Address

HR TEEE 7Y | T e
g TN TR T TN
FR g N T § ¥, w7
WA @@ F 99 SN 99RT & I,
IR T ary A dar & 9 av fee
IA ATAST AT AT &Y T &1 JET |
wied 1@ 9wt § f  fawex =iy
M FEE IR FEE F AW ¥
IE AR SART Ja59g a7 | W A
W F A AITHA qadS A § )
T FE AT FIL ATIHT 0 FH
&g g IS & FW H, AT
e 59 3BT =& (vested
interest) & mm & ST F #A
qH FT OFET IT 9L A T AT I
T W 3@ oawg ¥ A5 foed
TP IE VA I § f5 Q1 W F
37 A8 TW T T 0GH AW fF R
I T W H I Y faegs FA
TE % AR T q9q o7 4T R e
%2 F1 FFESG FI I | AT T T
F HIZd TG &, STAEATST 7 TR
wE A fAae W @ adenr d,
fF zn & faae & a9 W 97 Y
gifr werw & o 7 av w7 W [
H F97 g1 3@ 2w & gaR oo a¢
@ wifasr (surplus provinces)
g 931 ¥ 3™ T gAY | A geod
w2 § I %9 § 5 foaer o |x-
wH 9% 919 g 99 FI 98 % q
g AT 9T SR #Y §R @i
9gard | 3fF 7w @I ;0 g fen
feare & &1 a@ §@ IR I qar
g | TR 9 § g Y arR
®: &A1 W 99 & fgqa ¥ 9@ qw
faar mm, geifs 9 T oot &
¥R W A AT AR W HRX F-
FI A NG T W F e A
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T fawar av 1 g dNmE TEAHE
F qF W, I TAHAE ITE gfewAr
F a9 A, g T B F o ey
TE AAG I I TR F 9GT
T3 g FEAr FAHY § A gAR gAR
T F @ faw 9 1 e @ Sw_
faer ? W arw gfvear F Tl
FAE AIT LN I | GSATH TAEAE F
AT FaL 7T G AT | TAY Far
T fF o dro TEHE TE AT §,
FHH 9 AT 3 AW I AT AGT
T AT | qgT @ LT qEAHvel
(States Governments) Y gardr
T s TaEETE F qIE ¥ SfearT
fa g & fr =g o g & ag -
T A F I s
FL FHfFHT (communication) -
IR FI ], TF AT $T TF g § g@A
Mg A F AT X AT ST AR FL ) I
Freetiggm  (Constitution) aw
¥ IFT A 99O I gAT A AT A9
IR ¥ 3 fFm fF s@ g A=
UF & O T q 7 W ¥ A 7 g
wgfoaa g aifed ik ey mfawwr
#1 gax wfawm & faors  fdr
¥R & Wewma (restrictions)
2 B - (S S 113
Tifed | 3T SH g @ g9 Fr
frdl T e fomr @ AR A
maaezg (Local Governments)
# FBA F$ TN & fF
ag femm &0 9% | Jr g a@
a8, freraa wifas == 4w,
IR Twre age frex qRi v
g fF W srx Anfamm TRwd
(maximum impotency) & T AT
Fa¢ dfmw fanfafafedt (maxi-
mum respon:ibility) §1 >fer &
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[4few z1gT a0 wvfa]
oz ¥ o FE I § B wwd-
[T ¥ =T AR % gfeear

1 X s ot & fs s

“wmfedl®  ( essential commo-
-dities) ¥ aR F T|@ AN QR FX
| gAR A FrEdegEe T R § gad
3%Q TH FT & ¥ TaHE AT gfvean
%1 7g 99 aferaroa oifas § | o
| & a78 a% 7g 9 29 ( step )
g 3 X AN Aferaa AR IES
TR $1 3 ) 9 fAEEe 9ew ¥ o
‘®TAT WA g 7 osm w9 w1 oag
mc’:,ﬁmﬁ%gﬁ?!{o‘ﬂo
TARE § 99 9 T ALY F AEA
g, @ v /g w9w I ufearoa
T FEIS AE ¥ TG A TR
g 1 § § gfas & 1 e
mﬁagﬁﬁ'Qo‘ﬂoﬂﬁﬁ'@W
IOTE I AT A AT IF IF JHA F
o A QT T AT TE TAAHE
g wgy ¥ & queet & TR A

Tt g T ag A AN AT Ao

¥ § 5 wrw 3z w7 wfemarma
FW § &9 qEq | ST AT I8 FH
T w7 2 Fr®) ST S £ B Ad
gar & wwwar g fF o AT oAy
ATHT T TAATS AT £74 § | § AT
g f& s<Rand & WA q€ A
ama gifas & v AT THET eEd-
e w@T qfeq |

M g A
ITATY FRAT yaeq # e §
g e amor faes =i 7 @ A
1 e w< fom §, SR &g A
wee 7 g faar & f 35 wal &
Tz & 7 g g f g e
‘qy o gg fewwls @i @ar
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™ IF FEw A FEEE
FHE TN g fr e
arq & @w dwex  (Centre) *
g F &Y A dveg Y 77 Ig*y Aifa-
¥ A | T aF nfady T T
f§ ag smmgeT (unpopular) &,
ag T ARY 5 S $X 1 ag
T A T | Y O groa § F e
g F I e gied TERRe
( Unitary Government ) £ ar
N FREEgIE § e stfera
Zifas & s o faReT ¥ 5§
AT T 1 7o@T 3 5 ag ey
F F7T I qANGH 9 FL | GF 307
w+ foa faeiere € i 39 3 & @i
N FAF gH FAE @ F A FE@T
e g fF smat w3 foa a7 afe-
qTA W AFa gfas FET AR )

Shri K. M. Munshi : Give me fagat.

qfteq sT T wnfa:  AmOE
armea ZfES FAF WV ATTRT  TEHY
gifas ST ZRO | AT # wEEY
AT I § IET AT gHET A
T & | F 9T F T g fF e
FRETT F A7 9 79 AfeTar-
T gifee & 1 3 4fe o due
AN FAEA FB 2, wied, &
g & [fas F& gAT J1Ear | @
T8 W o F &, S 3% AG
Fae ¥ wE, I9 FAE K O F
W A TR 99 78 | AT 7
faw @ od wwar § & o fow
dfew 9T 729 & f5 99 @ FAA
wq §, @ I T aas & fEm,
fog a2 & wf= @

AT #F T § OF aEN F
a4 T e § | o I g qT
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7 4 f5 arfaa) N qus fFee
frar smaT 41, A1 rF AR B W
T & fasar 9t 3fF = gw
T, A BRI AR T AFT AT,
IR & IR IR yafgdzw (Bar
Association) & ¥¥aT I ¥R
95 T W FgH w1 F oaw Ry
- TAARYZ FT FIAT &, AT A I8 AMAA
F1 ff T FRIS FAT & | Ag g
‘Fg = fF A F1 7@ ST qag qK
T TETF AWM FT A9 FT AT 37 T
g &, 9 fam & savar fat w1 wfea-
AR A & % foq TEH AN T
# 93 97T ¥ 9AT FrEar g fF qar a7
IETET F FE AG qUW T IV ?
qT Fg3 & fr #geqw (cereals)
s g, INETs  (vegetables) @rd,
T AT 93T 3T A A1 A d=T T e
FCT 9T § 5 arecsfrfredsa
(maladministration) Fw=1s Y
98 § FTEl 99 ToHT 931 gear @Al
£ 1 9T #2 JEE F AW 57 g
Te F AFIE FIA § qH 971 T8I Ig
fra foew & A € 9 fag @71 A
¥, 747 93 3oE AET fF TaTAE a7 q-
AT § FF F@ A9 9W AR R
qT AT AT FFC & AN F ALY AT
arag €z A% owad  (state of
affairs) 73 a5 HF T& Zrw 9T
a5 5 < geaft R aferaraa gy
Fag3 f&¥ w7 & wwEar g fe
fraa sfeqaraa asd &, @ =
g& faeq  wfed fa=q 73 9ra &1
qra Jorefafaeda @ 21 ar ay
TR ITFT 9730 ® AHMFT  FH
FX 1 I Ffegrad dF F<
qugm TEHAAR JTT AR S I F
A7 qg> W I fear a1 = JERE
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& i T ATTHT T &, T T I
¥z ¢ wriw fafaee oW
MR ie W Emi
facaw #1 adts FT & WA T A
2 arwa & foad Iw Y word F
fodt ag FIW @7 qH A FW T T8
AT =T T F+a QT a7 A I
q% Frad Q1 FEET & ISTAT AT AR |

(English translation of the above
speech)

Pandit Thakur Das Bhargava: Some
two years back I had submitted be-
fore this House in nearly these very
words the gist of the speech delivered
today by Shri Munshi. T still con-
tend that............

Shri B. Das: Let the hon. Membet
speak cither in Hindi or English. 1
cannot understand Persian.

Mr. Deputy-Speaker: I am afraid
tne hon. Member is appealing to a
wrong quearter. | myself am  not
able to decide whether it is Hindi or

Trdu.

Pandit Thakur Das Bhargava: I
submitted that the speech that I
delivered  two years back in this
House. though it did not contain these
very words and expressions and was
not so cloquent and beautiful,  yet
was nearly similar to the one deli-
vered by Shri Munshi today before
the House, T do assert and contend
that may Shri Munshi remain the
Minister incharge of this Agriculture
and Food Ministry, or some Dbetter
man he appointed in his place or the
entire Cabinet as a whoele or the entire
concentrated wisdom of the whole
country e substituted for Shri
Munshi vet still the problem cannot
be solved. Dr. Rajendra Prasad, the
jewel of our country, once graced this
post.  Shri Jairamdas, who is now a
Governor. remained incharge of this
Ministry and though be worked with
utmost zeal and strove hard yet ne
did not succeed. and T know for cer-
tain that Shri Munshi is also destined
to face the same doom. Shri Munshi
will rever be successful. He deli-
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[Pandit Thakur Das Bhargava]

vered a long speech lasting for over
two hours and. mentioned therein so
many things but I know that this pro-
blem cannot be solved in this way
because he talks of chalk and hears
of cheese. It is the responsibility of
the Governiment of India to feed cach
and every- person and to see that
there is no shortage of food. Then in
order to meet these ends the Govern-
ment will have to take upon itself the
responsibility of producing more food-
grains and the procurement of the
gsame. When the Government shifts
these responsibilities to other agen-
cies then this system results in such
a state of affairs that it becomes in-
possible to resolve it. As the Hindi
proverb goes the (Gjovernment wants
to gnther thistles and expects pickles.
The existing Ministers of the Provin-
cial Governments are not interested
in the procurement of foodgrains. It
is a fact that till some time back no
efforts whatsoever were made in vhe
various districts of the provinces to
make the people feel that they have
to grow more food for the country and
thus no additional foodgrains  were
produced. The cultivators are  not
aware of the problems that are facing
the country. T amn telling vou con-
crete fact. A hundred 1niles awayv
from here lies the small  district of
Hissar, the district T belong to. There
the cultivators are of such a nature
that if they were to know of the con-
ditions prevailing in the country then
they are ready to put in their bess
possible efforts.  But till last vear the
Deputy Commissioner had not even
convened a meeting to lay stress upon
the importance of the Grow More
Food Cumpaign.

As regards procurement T do assert
that there ave enough foodgrains in
the country. T am unot even for n
minute prepared to accept that there
is a shortage of foodgrains in our
eountry.  This shortage is more due
6o psychological effects rather than to
fack or paucity of production. The
shortage of foodgrains can be ack-
nowledged in a way that enough pro-
curement is not made to meet ths
needs of _control and rationing. I

2 AUGUST: 1950

by the President 190

very humbly beg to:ask that when
Shri Munshi acknowledges that the
figures and statistics that are at his
disposal are not correct then on what
basis does he assert that there is &
shortage of foodgrains in the country.
Some time back we came to lmow
through the official records of ‘he
Government of India that the statis-
tics computed by the Government
conld be wrong to the extent of 30
per cent. If 30 per cent. of the
statistics are wrong and unreliable
then on what basis the Government
asserts that there is shortage of some
five to seven per cent. There is 10t
the slightest shortage of foodgrains in
this country. T do accept that there
can be some shortage of rice. T ack-
nowledge that some shortage of wheat
mayv be there. But if the Govern-
ment were to see the overall position
of the fondgrains then it would be
found that there is no shortage at all
Tor the shortage of rice and wheab
also we ourselves are responsible. We
have created this shortage. At those
places where people generally took
Bajra and Jowar we have compelled
them to eat rice and wheat. As @
result of rationing and control we have
aiven rise to a lot of difficulties and
if ofter all these distortions we were:
to look at the overall picture then a
very hideous spectacle would mee8
our eves. So T beg to submit that
there is no shortage of foodgrains in
our country.

T am glad to note that Shri Munshi
hax also acknowledged this fact with
certain conditions.  Shri Munshi has
said that the dav the conditions would
be fulfilled the foondgrains would ba
decontrolled.  One of the conditions is -
that of production and the other is of
procurement. Tn Hindi there goes an
old proverb ‘Tf the sky falls we shall
gather larks’. If these conrditions
were fulfilled. if all the people of our
country were to become rich. if e
were to produce evervthing that we
needed then the entire problem would
automatically be solved. Therefore I
hope that Shri Munshi would pay
more attention towards the question-
of control and decontrol. Some change

Jhas taken place in him during the last

two months. But let not the removak
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of the 67 thousand people employed
in the various controls and who have
created vested interests in the same
affect him and put obstacles in his
way. I know that after two months
he will also arrive at this very con-
clusion that there is really no shortage
of foodgrains in the country and so
a time has now come that the food-
grains be decontrolled. I do nét mean
to say, you yeurself, Sir, had given
out this thing while quoting the
example of Madras, that even for a
minute we wish that foodgrains mayv
not be sent to Madras or any part of
the country where a shortage arises.
The surplus States are in duty hound
to send their surplus stocks to the
deficit areas at cheapest possible rates.
But what we see instead? Some
two vears back huge quantities of
gram were produced in the Hissar
distict. The cultivators of that dis-
trict were paid at the rate of Rs. 6/8
per maund, although gram was selling
at Rs. 10 per maund in Delhi and at
Rs. 20 per maund in Madras and
Calcutta. We at first approached the
Government of Punjab in this con-

nection and later on the Government
of India.

We tried a great deal so that the
gram available in our area could ba
taken to those areas where it was in
short supply and also that we might
gel the value for it. But. what was
the response? The (fovernment of
India did not help us at all. The
Punjab Government did not help us
at all. We were told. ““The TU.P.
Government does not agree to it.
They do not want to allow us to take
the cram’’. Our Central Government
has given such powers to most of tha
State Governments whereby they are
competent even to stop communica-
tions hetween two of their own dis-
tricts, to stop transport of goods from
one into the other and to act in any
manner they like. When this ques-
tion had come up for discussion at the
time when we were framing the Con-
stitution T had submitted very om-
phatically that since our country was
one and common there should be the
fullest facilities for the movement of
food and no province should be allowed
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to apply restrictions against the other
Provinces. But the question was
shelved at the time and the local
Governments were left with some sort
of power to apply such restrietions.
Today, our very learned and talented
lawyer, Mr. Munshi, says he has the-
‘maximum impotency’ and is burden--
ed with the ‘maximum responsibility’.
But I submit very respectfully that
according to the Article 369 of the
Constitution the Government of Indis
has full powers to take whatever-
action it likes in regard to essentiaf
commodities. ' The Constitution that
we have passed gives them all those
powers. For a period of five years
they are competent to take whatever
steps they like and to delegate what-
ever powers they like to local Gov-
ernments. T beg to submit most res-
pectfully that if you are convinced, as-
vou allege, that you cannot make the
U.P. Government do this for vou
then you are evidently not exercising
the powers that vest in you under the
Constitution. If, for instance, youw
want the U.P. Government to have
sugar-cane grown in some area but it.
refuses to do so, or if you ask the
Madras Government to grow rice-
instead of groundnuts but it declines,
vou should then, in that case, exer-
cise all those powers which you have.
Tf vou intentionally forbear to do what-
vou know to be right and proper I’
am of the opinion that you are no#
using vour powers which you should
use.

v voice is weak no doubt but T
know that Mr. Munghi has admitted
today and has so stated in his owms.
words that with a few reservations he
himself is in favour of decontrol.
Until this decontrol comes, in order
to make a success of the control it is
necessary that it should be entirely:
in the hands of the Centre snd that-
the Provinces should do the bidding-
of the Centre. At this time, the-
Provinces dc not want to become wn--
popular; they do not want to do the-
procurement. They will not do it.
Under the circumstances; if it is a
unitary system of government, you
should withdraw from the Provinces
the powers which vest in you undep
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the Constitution and compel the Pro-
winces to act as directed by the
Centre. Since you are responsible for
the supply of food to the people of
this land I wish to submit that you
will have to use all sorts of powers
and prerogatives to that end.

8hri K. M. Munsthi: Give me iagat.

Pandit Thakur Das Bhargava: You
-will have to acquire power; you will
have to seek courage. The power and
.oourage are there in you but you are
not conscious of them. My submis-
‘gion is, you have all those powers
under the Constitution. As +he
-Central Enquiry Committee is already
considering that subject [ do not want
to enter into the pros and cons. What-
. ever we the members of the said cora-
mittee will huve to say, we will state
in the course of that cammittee’s
report. I must say, however, that
you should, if you retain the controls,
.do so on such a basis ag might lead
to penceful conditions in the country.

With vour permission, Sir, T shall
relate au incident. Herctofore we had
been hearing about the food for men
being controlled, cight chhatals or six
chhataks per head being ullowed.
But a week back 1 happened to go to
%emzepnre. All the wembers of the

ar Associntion crowded round me.
They said, *See what vour Gavern-
ment has started doing now; they are
-now controlling  the  rations  for
animals  too'.  They  told e
that a  butfalo was  allowed ten
. ohhataks of gram in the worning and
a similar quantity in the evening and
that nobody was competent to draw
more than a week's ration at a time
for them. Very respeetfully T ask.
will a buffalo. fed on one nand a quarter
aeer of gram, yield full supply of milk.
You say we should eat cereals sparing-
ly and use vegetahles and milk instead
but you are at the same time limit-
tl:lgl the production of milk. Let me

you that lacs of maunds of food-
grains are rotting simply because of
maladministrafion of control. You
-have named a few animals that lay
-waste to crops but T do not know to
<whom to apportion the blame. Is it
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not a fact that due to the slack-
ness on the part of the Government
several lakh maunds of gram in
Hissar became rotten and could not
be utilized ‘as food. Now, such a
state of affairs will not improve until
Munshiji is invested with all the
powers which he desires. I want that
he should be given all necessary
powers 30 that all this maladministra-
tion could be ended. Either the Pro-
vinces should act according to his
directions or the Centre should take
away and assume their powers for
itself. Previously too I had told Shri
Jairamdas that the fault did not ie
with him for he lacked proper autho-
rity. Hence 1 make a request to the
Cabinet and to the Prime Minister,
who is present here. that this system
should be changed. Let the Centre
have full powers so that it may be in
a better position to take proper action
in the interests of the people and the
Provinces may not be able to place
impediments in its way and thereby
render itg action less effective.

Shri Goenka (Madras): T am sorry
to see that enough time has not been
uiven to this House to express itself
upon the achievements of Governmeng
and also over their acts of cormmis-
sion and omission. We have found
that whenever an opportunity comes,
there are half a dozen members in
this House—T amn ecasting no reflec-
tion—T must be excused for that

Dr. Deshmukh: He is also one of
themn.

Shri Goenka: I may be one of them;
but there is a general dissatisfaction
and [ wanted to  bring that to
the notice of the House and of the
Leader of the House this afternoon.

Having said that.—I have only a
few minutes at my disposal—I shall
immediately come to the point. The
President in his address has admitted
that the cconomic position in  this
country is far from satisfactory and
far from being happy. That is ~n
admitted fact. T would only try to
go into the facts and prove to you
that this House has not been taken
into confidence by the Executive in
their various projects,
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Dr. Desh:ﬂuh‘, And mismanage-
ments.

Shri €beaka: The last occasion
when a special session of this Parlia-
ment was called was to discuss the
question of the devaluation of the
rupee. 1t was an international matter
concerning finance and economics and
a special session was called. We have
another special session now to dis-
¢uss the Korean situation, an inter-
national political situation. What
happened in the last session? What
happened in the last session was that
we were confronted with o fait
accompli by the Governmenr, and the
House had to give its seal of approval
to devaluation. There was the ques-
tion of consultations with Pakistan,
ete. But since the House was faced
with a fait accompli, what did this
House do? This House went into-the
matter and finding that no useful
purpose will be served in changing
the position which the Government
had taken, and in the view of many
including myself, very rightly taken,
we said that further matters in rela-
tion to and the consequences of de-
valuation should be examined by an
ad hoc committee of this Touse.
Assurances to that effeet were given
by the hon. Finance Minister and an
ad hoc committee was appointed
accordingly.  Only yesterday the hon.
Minister of State for TParliamentary
Affairs laid on the Table of the House
a statement showing the action taken
I).\' Govornment on \'m'imm assurances
and promises given by them during
the October 1949 session.  That state-
ment <hows that the promise made
by Government was in the following
terms:

““Assured that :n «d hoe Com-
mittee will be appointed to iook
into all the problems created by
devaluation and watch the eight
point policy announced hy the
hon. Finance Minister.”’

That was the promise made; that
was the assurance given. This is how
it hax been fulfilled!

““An ad hoc Committes on de-
valuation has been appointed and
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is watching the progress of action

taken on the eight point pro-

gramme.”’

1 say this is a perversion of truth. .
I am a Member of that Committee. -
I will go into facts and figures and T
will tell you presently what has beer: .
done. ’

Shri B. Dag: That Committee has -
met, four times. .

Shri Goenka: This Committee has -
et twice, on the 15th of November -
and 5th of December, 1949. The last
meeting was o6n 5th December, 1949.
Now, it is eight months since the 5th
December, 1949. What has hap-
pened during these eight months? We
have not met; we have not made any
review, nor gone into the matter;
nor even known whether such a com-
mittee has been in existence or not.

Shri Sidhva: What happened in
these two sittings?

Shri Goenka: I am coming to that;:
that is the main object of my speech
this afternoon. At the first meeting,
on the 15th of November the general
sibuation was reviewed and the eight
point programme was discussed. We -
decided to meet again. We met
again on the 5th of December, 1949.
Now, this meeting of the 5th Decem-
ber is really a very important one.
Four subjects came up before uhe
Committee.  The first point was
about the voluntary settlement of
taxes, one of the points in the eight
point programme. This matter was
gone into and discussions took place.
The assurance given to the Commit-
tee was—you, Sir, were also a mem- -
ber at that committee and were
present at the meeting—that ‘‘a
detailed note on the subject will
be cirenlated”’.  No such detail-
ed note has been circulated for
the last eight months. The
second point was trade with
Pakistan. In that connection also,
the Chairman desired and an assur-
ance was given that ‘‘a note on that
question should be circulated to the
Devaluation Committee’’. No suck
note has been circulated so far, mor
has the Committee met. Then came
the question in regard to jute. In~
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the course of his last Budget speech,
the hon. Finance Minister made a
reference that so far as the 1931 de-
valuation was concerned, the dollsr
prices of the commodities came down
to the level of the sterling prices but
80 far as the 1949 devaluation is con-
cerped, it is the sterling price which
"has gone up to meet the dollar price.
namely, that the price of the com-
anodity in the sterling area went up 12
the extent of 44 per cent. to meet the
-price in the dollar areas. I need not
.quote the speech.  Therefore, the
question naturally arose: are we going
to export 44 per cent. more of the
commodities which we export or are
we raising our prices to the level of
‘the devaluntion to keep up our
exports?

As you may remember, Sir, there
.arose the question of the export price
of jute. The position was that in
Americn the price of a  particular
quality of jute manufacture before
devaluation was, say, about 17 dollars,
-and the corresponding price in rupee
was nbout Rs. 33.  After devaluation,
while the American price remained at
17 dollars and when obviously the
price in Indin should be about Rs. 78,
the Government of India fixed the
price at Rs. 33, the ceiling price
bevond which nobody could sell. The
result was that this difference went
into the black market, and T can say
without fenr of contradiction hat
millions and millions of dollars went
into what might be ealled the black
market—you may call it any market—
and it went into pockets of people

rvhom the hon. Finance Minister could
a0t reach with his taxes.  You know
the majority of the jute interests are
Furopeans and when they export to
America, all the extra money which
they get from Ameriea  go  straight
from Ameriea to England. That s
the case even to-day and that is well
known to the Reserve Bank and 1
have discussed it with several persons
in Caleutta and in Bombay. They
all know that there is a big doliar
black-market going on in this country
and tens of crores of rupees have
gone into this black-market and are
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going into it even to-day. The ceiling
price is Rs. 55 and the price at which
America purchases to-day is about
Rs. 72 and the result is that of the
Rs. 200 crores worth of jute export,
a minimum of about Rs. 30 crores ;0
into this black-market.

What did the Government of India
do in this respect? They raised the
export duty on jute goods by 15 per
cent. when the prices went up by
44 per cent. Where did the balance
of 29 per cent. go? It went in the
direction in which I have mentioned
to you just now. This was a point
raised before the Committee and the
hon. Minister of Commerce had agreed
that the matter would be examined
and a note circulated before the next
meeting.  Eight months have passed
and this promise also has met with
the same fate.

Then again, there was the question
of tea. That is the third largest ex-
portable commodity and we make
about Rs. 60 crores from the export
of tea. The question raised was that
while we had bargained  with *he
United Kingdom to sell  abous 3350
million pounds of tea at about
R=. 1 8'- per pound. the 1arket
price at that time was Rs. 2/14,- and
there  was thus a difference of
Rs. 176/~ and could not some of this
difference between the  loeal  wnd
foreign prices be taxed? Discussion
cnsued and the hon. Commerce Minis-
ter  promised to look into the
matter.  These  are the various
aspects of  the question for
which  the  Devaluation Committee
was appointed. These were discussed,
but with what result? 1 have placed
the results before vou. A< T have
been trving to show the [fouse, this
House has been treated  with scant
courtesy at the hands of the Execu-
tive.

1 mav refer to the speech of *he
hon. Minister of Finance—Dr. John
Matthai—after he quitted office with
regard to the Standing Finance Com-
mittee and the various subjects com-
ing up before that Committee. T am
not in complete agreement with him,
because every subject that came up
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* before it came with his approval but
all the same we were only a sort of
post-mortem examination coin-
mittee. Rs. two crores were given to
Scindias for construction of three
steamers, though as you know, Sir,
the Standing Finance Committee
practically unanimously rejected it,
and the payment was made before we
came to a decision. Then again, this
was done in spite of the fact that
even the Industries Standing Com-
mittee, was also equally divided on
the matter. There are so mnany things
I have to refer to, but I find the time
before me is so short. If, Sir, you
would permit me, [ would like to take
another ten or tifteen minutes.

Mr. Deputy-Speaker: The hon.
Member expects the hon. Finance
Minister to reply, but he was not then
in office.

Shri Goenka: Yes, Sir, and | was
not going to finish my remarks with-
out paying the highest tribute to the
present Finance Minister. I have no
grievances against  him; my  griev-
ances are with the Finance Depart-
ment, the Commerce Department and
the Industries Department.  All the
Ministers in charge of these portfolios
are new Ministers and [ wish them
all the best of luck. The hon. Finance
Minister has taken up office at a time
when the economie situation of the
country is far from satisfactory, and
therefore T take him to be a very bold
man and I particularly wish him good
Juek. What I say is only by way of
guidance to the hon. Finance Minis-
ter. This House has not heen taken
into confidence, and not only has the
House not been taken into confidence,
but even the promises given to the
House by the Members of the Treasury
Benches have not been earried out in
ANy cases,

It vou will permit me, Sir, [ will
refer just to three or four more cases.

Mr. Deputy-Speaker: No, no.
8hri Goenka: Then T have nothing

more to say. T only want to draw the
attention of the hon. Finance Minis-
ter, the hon. Coinmerce Minjster and
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the hon. Minister of Industries to the
fact that the cconomic condition of
the country is in a bad state for the
time being and if they really want to
do something with regard to this
matter, I think they ought to take
this House into their confidence, into
their complete confidence and not
come forward at the Budget Session
saying that their expectations were
not realised, that their expectations
had gone wrong here and there and
so there is a deficit of, say, Rs. 250
crores and face us with a fait accompli
again. I know.our position to-day is
far from satisfactory. Our income i3
going down and our expenditure is
going up. There is a deficit and an
examination of the position will show
that none of the expectations of ‘he
Budget hax been realised in the last
3 months for which accounts are now
available. Therefore I would request
the hon. Finance Minister at the
earliest opportunity to take this House
into confidence and say which way
the wind blows with regard to +4he
future economic position of the coun-
try. Unless this is done, the House
will have a perpetual grievance against
the Executive for presenting it with
a fait accompli again.

The Minister of Finance (Shri C. D.
Deshmukh): The President’s Address
drew attention to the difficulties of
the economic  situation and their
aggravation by the recent inter-
national developments. Tt referred to
the necessity for constant vigilance,
especially in respect of the price levels
and the need for the greatest possible
economy in Government expenditure
and  restraint in spending by  the
public.

According  to  Prof. K. T. Shah
Government have utterly failed to deal
with the situation, notwithstapding
the appointrient of the Planning
Commission or the improvement in
the country’s balance of trade. Pandit
Hirday Nath Kunzru regretted that
no indication has been givon of the
steps that Government propose to
take to deal in the immediate future
with what he, in common with Prof.
Shah, characterises as the fast
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deteriorating economic situation. He
also expressed disappointment
with the Planning Commission’s giv-
i no assistance in the matter.
Mr. Mahavir Tyagi compleined that
Government’s planning has neglected
the rural areas and he was confident
that by dint of effort an economy of
8 hundred crores could be effected in
government expenditure. Mr. Goenka
has just expressed several grievances
in regard to the Devaluation Coin-
mittee. Well, apart from Mr. Goenka’s
speech with which I shall have to deal
separately, I listened carefully to the
speeches, but 1 failed to find in them
any significant evidence in support of
the basic assertion that the économic
situation has deteriorated seriously.
Prof. Shah was candid «nough to
concede that he was not sure of the
facts regarding the food situation.

Pandit Kunzru referred to the spurt
in the price index of foodgrains
between the 6th June and the Sth
July us also to the phenomenal rise
in the prices of oilseeds and hoth ne
and Prof. Shah referred to ‘he
deficient industrial production.

T submit that the cvidenee adduced
does not prove that
situation is fast deteriorating or that
the blame, if any, is to be laid
entirely ut the door of Government.
I am free to confess that the econo-
mic situation is. in my opinion.
difficult but T do not regard it s
desperate. Nor do T admit that the
Government have been supine :nd
apathetic or that Government policy
in this regard has been vacillating or
unco-ordinated. I see no reason why
we should take such a lurid view of
the position or fail to notice the bright
spots that relieve the gloom. An
ounce of fact is worth a ton of theory.
Let us examine some of the facts of
the situation.

The index number of wholesale
prices show verv near the pre-devalua-
tion level throughout the first half of
the year. The House will be interested
to know that the rise in the price in-
dex in India from December 1940 to

.June 1950 was 87 per cent. The
corresponding figure for U.K. was 7-2
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per cent. and that for the U.S.A. was.
152 per cent.

I should like to take you through.
some of the detailed figures in this
connection. I have here a statement
which gives the price indices since
decontrol, the index being the weekly
index of wholesale prices and the
source being the Economic Adviser’s
Office. Under cereals in January 1950
the index was 454 and on the 10th
June 1930 it was 455. Under food
articles in January 1950 the index was
383-3 and on the 10th June 399-6.
Under industrial raw materials the
index was 490-3 in January and on
the 10th June 493-5. Under semi-
manufactures  as against 337-3 in
January it was 335.8 in June. Under
manufactured articles against 3565-4 in
January it was 848.1. Under miscel-
laneous, on the other hand, the com-
position of which covers a very wide
range, the index rose from 619 to-
699-3 and for all commodities the in-
dex rose from 388 to 395-4.

Tt ix true that for the firs§ three
weeks of July 1950 there was a rise
of 2.5 points over the figure for the
week ending the 24th June but T
think that can fairly be attributed to
the reasons which my hon. colleague
mentioned as  well as to hoarding.
speculation and profiteering. Thesa
are with us. persistent and provoking
problems and we may fail to solve
them at our peril. Tt is surely expect-
ing too much to demand that they
be solved in a week or in a fort-
night......

Shri B. Das: After two and a half

vears of our Government!

Shri C. D. Deshmukh: T do nob
know whether that statement is justi-
fied after a consideration of the figures
that T have just read. I will say that
the Ministers are only workers and
not wonder-workers. We recogniser
that perhaps a grave situation may
develop, largely through factors out-
side our control and grave evils might
need grave remedies. But it would
surely be unreasonable to deny Gov-
ernment a little more time in which
to devise suitable corrective measures.
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1% may be that Government will need
special emergency powers to enable
them to cope with the situation.

It should also be borne in mind thab
in certain vital fields the appropriate
action lies within the jurisdiction of
State Governments and certain
measures in consultation with themn
require a little time.

So far as the monetary field is
concerned I think any dispassionate
observer of economic trends would
find that there has been a distinet
improvement and that there are signs
of returning confidence. I refer to the
response that was made to the first
loan that was floated by the Central
Government this year. I think for the
firgt time we secured something net
in cash...

Shri B. Das: Was it all in cash?

Shri 0. D. Deshmukh: I said some-
thing net in cash. The loan was a
conversion loan and not a regular loan
and considering that the fact that we
secured 7} crores in cash might be
regarded as satisfactory.

Then, Members must have read
reports that the Provincial loans which
were floated the other day were well
subscribed. That, again, is in distinct
contrast to what happened last year,
when only one Province was able to
raise some loans. These, I think, are
relieving features.

Prof. Shah has referred to food, the
king-pin of Indian economy. On this
matter it is not necessary for me now
to say anything except that I am
sometimes amazed at the defeatism
that is shown in certain quarters. It
may be that we experience difficultics
in procurement; as long as human
nature is there these difficulties I
suppose will continue to be experienc-
ed. But I believe that if we were to
reform the administrative machine—
and that is a matter which I know has
the closest attention of my hon.
colleague—it should not be difficult
to raise the production of food to a
stage where perhaps we might be able
to do - without conirols in a reason-
able period of time, All I need say
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in this connection is -thay the ‘only
thing that my hon. colleague does pot
promote is the growth of grass under

" his feet.

In regard to industrial production,
there are scores of factors that might
account for a shortfall from installed
capacity, and I can assure you that
measures are already in train for in-
vestigating the causes, and machinery
for the purpose is being organised in
close consultation with the Planning
Commission. The process, however,
is bound to be long and iniricate and
at every step the co-operation of em-
ployers and workers will be essential
not to speak of the adequate provision
of finance. The other day a most use-
ful consultation in regard to.this and
connected problems was held: with &
number of leading industrialists. I
myself am in consultation with the
Reserve Bank in regard to the pos-
sibilities of augmenting facilities for
firance—I mean industrial -finance.
Something is also being attempted,
as you are aware, in order to improve
the working conditions for labour.
These are all measures that take time
to fructify and it would be sometime
before we get the right amalgam of
brain, brass and brawn for mcrea.smg
industrial producblon

From the fiscal and monetary angle
the end of the first quarter of the
vear is a somewhat difficult time for
answering charges of ineptitude. The
ink has hardly dried on the record of
the full-dress debates regarding the
economic and other policies of Goveru-
ment that characterised the Budget
session, and for lack of fresh charges
there is a temptation to Government’s
critics to resort to accusations which
could have been made and answered
then. For instance, Prof. Shah refer-
red to failure to implement - the
Economy Committee’s Report. The
circumstances in which the recom-
mendations contained in that report
were overlaid by emergent retrench-
ment measures could have been as-
certained in the Budget session.
Actually, for the information of the
Houge, the Economy Committee’s
recommendations, if fully carried out,
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‘Would have resulted in a waving of
roughly Rs. 4} erores for a whole
year. In view of the financial crisis,
however, a percenfage cuy vag im-
posed on, the sanctioned budget vsti-
mates of all the Ministries at a ilat
xgte and this was theoretically esti-
amated to yield an aunual rate of
saving of more than Rs. 6} crores.
Unfortunately theé accounts are not
hand and we have not been able to
ancertain whether the whole or any
part of this hus been saved because
.pari passu new expenditure proposals
for services which were deemed to be
necessary were entertained and it is
possible that mueh of the saving
simed at has not materialised. How-
.ever, I can assure the House that it
‘is wmy intention to hBave this mattor
thoroughly gone into. I have had a
review ‘made of the outturn of the
Budget for the first quarter and the
srends thet I have noticed convince
‘me. that redoubled efforts. are called
for in the interest of avoidance of
wente. and effectimg retrenchment. 1
am nob sure if these efforts will reach
the heroic heights of renunciation
envisaged by Shri Mahavir Tyagi. It
whould also be remembered that. by
and large retrenchment means throw-
ing out men temporarily at least and
adding to unemployment. Therefore,
‘the humun aspects of this process
eould not be ignored. But I hope that
I shall not be regarded as being
eallous when 1 express my view that
after an initially painful readjustinent
the results must benefit the com-
mumity by replacing waste, by gain-
ful employment. 1 have explained the
budgetéry situation to the Standing
Pinance Committee, and from my

experience with them T anticipate
& great deal of assistance from them.
JFhave also had reports of the thorough
investigation which has been conduct-
ed into_the Ministries they have looked
into, by the HEstimates Committee,
and 60 these also I shall look for
assistance.

‘Well, apart from retrenchment and
wmuhn; of waste theh onligzt or
means ‘of improving the bu ry
situabion s by trying to increase one's
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vesourees, It i here. that 1 should
feél that-it would be premature fo
expect Government to meke any
nouncement. Usually this is a
matter that comes up sometime to-
wards the end of the year. I am,
however. free to. say this, that T have
been paying very close attention to
the progress, or perhaps the lack of it,
in the National Savings movement.
T find that it has not progressed as
well as it should have, owing 10
vertain  organisational deficiencies,
but we have tuken steps to correct
these und an officer with a great deal
of experience in banking and money
matters has been appointed as the
National Savings Commissioner. He
has been round some of the States
and in a few months time 1 hope that
T shall be in a position to call a con-
ference of the States in order to enlist
their support for this movement.
I am quite convinced that the ‘solu-
tion of some of our rural problems
depends upon the success with which
we tap savings in certain strata of
the rural field and that, incidentally,
perhaps furnishes an answer to the
points which Shri Mabavir Tyagi and
the hon. the Deputy-Bpeaker made.

The hon. the Deputy-Speuker refer-
red to the increase in the index for
cereal prices from 100 to 500—it is
455 actually—since 1939. Now, that
is an indication of the manner in

5 which purchasing power

*  bas dispersed from its
usual receptacles in the urban areas
to the rural areas. Tt is  true that
much of it is lying idle or is not per-
hape applied to the best possible uses,
and that is the problem which <he
Central Government will have to solve
in consultation with the State Govern-
ments. At the moment.. there is a
tendency on the part of State Govern-
ments to look to the Centire for
assistance for earrving out schemes of
development, whereas the Centre is
less and less able to raise rxmeys in
the money market. The reason I think
is that some of this money is right
under the noses of the State Govern-
ments and if only they will make
effomte~I1 do not mean by way of
taxation neceesarily—but if they will
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only make efforts to wean these sav-
ings for constructive uses, both the
problems of rural development and
the problems of finding employment
for some of our agricultural labour
will be solved.

Now, apart from resources and the
sound manageinent of the Budget
which is calculated to ensure that no
fresh intlation is generated, the custo-
mary method of dealing with scar-
eities of goods and thereby influencing
the price level is finding exchange for
imports. The House is aware that
here Nasik does not furnish a solu-
tion, and one is limited by the
amount of foreign exchange that one
can earn. From the figures given in
the Address. the House will have
formed some idea of the improvement
that has taken place in our balancs
of trade. It is quite true, as Prof.
Shah o' erved.  that this improve-
ment may ot be enduring and that
the yosition would have to be wateh-
ed. Tndeed. in considering this matter
we have made allowance for this and
all that we claim is not the net im-
provement in the balance of trade
but the increase in exports that is
noticeable over the first xix months
of the year. That azain will be re-
duced very considerably during the
next six months, but it will be re-
duced for a good purpose.

Shri Himatsingka (West Bengal):
On this point I think the hon. #he
Finance Minister ought to correct a
mistake in paragraph 14 of the
Address. The last line reads:

“Our exporta during this year
have been double those of the
corresponding period in the pre-
vious year.'’

Tt is very likely that it refers to a
particular item of export. Tt cannot
be that the total expat has been
dmble this year. T think it refers to
export  of textiles.  or some othar
dnmiilar eonmiodity.

Shri C. D. Deshimukh: I shall take
note of the point. although it is not
for me to correct the Address; but
T shall see that the statistics are righ.
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As | was going to say, we hawe
mmade good use of the temporsry re-
spite that we have received. The
recent improvement in our balanee of
trade has enabled us to make larger
allocations of foreign exchange for
the importation of essential gcods,
and in fixing these allocations we.
have followed the usual plan of giving
ihe highes( consideration to 30058 1a-
quired for industrial and develop-
ment purposes. The allocations for
commercial imports have been made
after aking reasonable provision
for the import of foodgrains, of Gov-
ernment stores required for Defenca
and Railways.and for other purposes.
The House will be interested to know.
that of the allocations made for com-
mercial imports only a small propor-
tion which does not cxceed four per
cent of the total import allocatious
is  for consumer goods, and the
balance of the allocations ik entirdly
for indtistrisl raw materialk and semi-
manufactured goods as  well a8 for
plant and machinery. The consuméy
goods include largely sueh essemtial
articles as infant milk food, powdered
and condensed milk. drugs: and medi-
cines: and certain other articlezs such
as betel nuts. on which revenue is
collected in the shape of revenue duty.
But the major part of the sllocations
is, as I have said, for plant 4&nd
machinery, petrolsum products, stéel,
non-ferrous metils, cottom, chemicals,
machine tools, newaprink, pepar..

Shri Goenka: I have heard you.

Bhit 0. D, Deshmukh: Sincs: Shri
(Goenka has heard me, T might as well
denl with the pnints that he mads in
regatd to the DNevaluation Cominittes.
T am sorry I shall not be able to denl
exhaustively with them, as I have not
heen familiar with the papers cor-
cerning this Committee. He was pood
enaurh tn warmm me vesterdnv and T
have ohtained some information. Tt
is true that only two meetings of the
a1 hoc Committéee oti Devaluation
wera held during the Novembdr-
Drremher Session of Parliament and
nra'lenis arising from the eight point
Feonomic Plan were discussed. Now.
the discussions that took place during

thése two meetings and the. sugges-
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tions made were examined by Gov-
ernment, and such of these as conld
b2 adopted were implemented. Then,

as 8hri Goenka has gaid, this matter
came up at the time of the Budget.
discussions and I am informed that
the specific question of imposing an
export duty on jute and tea was raised
during the debate on the Commerce
Mimstry 8 Demand and Government's
views on this suggestion were fully
exlﬁmned by the Commerce Minister.

A decision was then taken not to
convene a meeting of the committee.

gk the views of the members of the
eommittee as well as of other mem-

bers were known dnuring the parlia-
mentary debates. Whether this was
a_good reason or not it is not for me
to say.

.8hr{ Goonln The parlmmenfary
debate was three months after the
meeting. The meeting was on the 5th
of December; , the debate was in
March. :

" 8hri O, D. Deshmukh: T am refer-
ring to the decision taken after +he
debnte. All' that T am saving ia that
the decision taken waa not arbitrary.
Thé reason may not be regarded us
valid by some.

: Shri B. Das: None of us were in-
formed of that deecision. But iz the
aommittee still alive?

8hri 0. D. Deshmukh: T think <o.
The ‘Committee is still alive. Anvway
the position now is this that after a
tapse of reveral months. the specific
ecortomic  problem that arose im-
mediatele after devaluation now forms
natt of the general econnmie situa-
tion and it is not easv to reparate
them. Apart from anvthing else.
‘Devaluation Committee’ seems rather
an ominous name. Anvwav now that
tha matter has been mentioned. it is
mv intention to convene a meeting
of the committee in order to review
‘the whole position.

.Well, during the debate several
references were made to the Planning
Commmslon Ever since the Planmng

’Qmmission - was .established I, have
inwv‘élléd at the carping and cavilling
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criticism that has been directed
agaipnst the Commission. This has
emerged not only from those who ure
not in the habit of devoting much
thought to economic matters, but
also from those who ought to know
better. In part, the critics belong to
the ranks of those who do not believe
in-planning. This is hardly the place
or occasion to join issue. I must,
however, deal with one aspect of the
criticism in this regard and that is
that it is no use planning when our
resources are so low and our aspira-
tions so high. T should have thought
that this is precisely the conjunction
of circnmstances in  which planning
becomes imperative with a view to
the most fruitful and balanced utilisa-
tion of our meagre resources, for in
the ahsence of planning there is risk
of misugse and misapplication.

The other class of critics, which
include Prof. Shah and Pandit Kunzri
expressed  disappointment at the
results achieved by the Commission.
T cannot help feeling that this sort
of eriticism emanates from a mis-
conception about the functions of the
Planning Commission and the tech-
nique and implications of planning.
Prof. Shah <aid that he did not know
what the role of the Planning Com-
mission was and Pandit Kunzru is
disappointed tha$ the Planning Com-
mission has done nothing to cure the
current economic malaise. T cannot
help wondering at Prof Shah’s state-
ment, because the terms of reference
to the Commission were published
and are pretty elaborate, or T can onlv
infer that he could not have read
them recently or very carefully. Pan-
dit Kunzru seems to me to have read
a wrong causal relation between the
appointment of the Commission und
the difficult economic situation as
referred to in  paragraph 11 of the
Precident’s Address. T do nof went
at this late stage to take the time of
the House in reading out the terms
nf reference to the Commission. But
I wish to say this that the tasks of
reviewing the economic background.
defining objectives, scrutinising pro-
duction in scores of different fields,
rurveying resources, especially finan-
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cial, and drawing up realistic plans,
are tasks of great complexity. They
require for their accomplishment a
wide range of statistical data, the
collection of which takes time and
calls for expert assistance.

Pandit Kunzru (Uttar Pradesh):
That is exactly what I said.

Shri C. D. Deshmukh: T must have
misheard my hon friend. That these
tacks are being attended to by rhe
Commission with zest and diligence,
i as a Member of the Planning Cown-
mission as well as Minister of Finanae
can bear ample testimony, because I
have to devote a great deal of time.
I appeal to the Commission’s eritics
to give it a fair chance. If they ‘eel
like it, they can forward any con-
structive suggestions that they may
have and I am sure that this kind of
positive assistance will be gratefully
welcomed by the Commission. At
any rate, they could assist negatively
by showing forbearance, patience and
understanding.

Pandit Kunzru: What T said with
regard to the Planning Commission
was that its recommendations were
not likely to be useful to Government
in dealing with the emergency with
which it was faced and it was for
Government to deal with it without
waiting for the Commission’s repor*.

Shri C. D. Deshmukh: Tt is not a
fact that (Government is waiting for
the Planning Commission’s report.
TFor that purpose it is only waiting for
their plans.

I was saying that they o::ght to let
the Planning Commission get on with
its job in an atmosphere free from
popnlar prejudice. because any plans
that the Planning Commission mav
be able to evolve will be condemned
to futility in advance if the public is
taught to believe that thev will mean
nothing to them. .

The major ohjectives of Govern-
ment’s economic policy may be
defined as these:

(i) To ensure that no fresh inflation
is generated and to that end to follow
sound fiscal and monetary policy;

(ii) In particular,
the pursuit of economy;
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(i) To endeavour to remove or
minimise the strain on our economy
attributable to our political and eco-
nomic relations with our neighbour
countries ;

(iv) To press forward purposefully
with plans to attain self-sufficiency
in food, cotton and jute.

(v) To make sustained efforts to
establish conditions in which indus-
trial production can be maximised;

(vi) To assist, as far as possible, in
alleviating rural under-employment;

(vii) To watch the price level vigi-
iantly and take measures within its
constitutional and administrative
resources to hold it in check; and

(viii) To plan the utilisation of the
country’s.limited resources in the
most advantageous manner possible.

. I submit that Government are
addressing  themselves to these tasks
with energv and earnestness of pur-
pose and are entitled to receive
from all cections of the community
an understanding support and not
petulant criticism.

Shri Naziruddin Ahmad (West
Bengal): Sir, I rise on a point of
order. The motion which is before
the House is very comprehensive as
it accepts the President’s Address in
toto. But tomorrow we have a se-
parate motion for Korea and two or
three days hence we have another
motion regarding East Bengal. If we
nass the motion today—the compre-
hensive motion accepting the speech
in toto—then the other motions, or
rather the amendments fo this
motion. would be jeopardised. Under
the procedural rules we accept the
speech containine statements as to
Korea and East Bengal; that would
facilitate the easv passage of the
motions tomorrow. But the amend-
ments. T think, would be seriously
prejudiced. So the motion should be
so worded as to read: ‘‘subject o
what mav be decided later on with
reeard to Korea and East Bengal’’.

Mr. Deputy-Speaker: T has sl-

_Ieady been made clear by the hon.

the Speaker that so far as Korea and
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Indo-Pakistan Relations are concern-
ed, thre are two different motions
separately tabled which will come up
for discussion in the course of the
next three days. It is not as if
every word of the Address is accept-
ed by this House. The motion is that
we express our gratitude to the
President for the Address which he
has been pleased to deliver to the
House. Therefore there is no neces-
sity to say ‘‘subject to all that may
be said hereafter’’ for we have not
committed ourselves completely to
every statement. We have to meet
many times and we might go beyond
what has been said by the President.
Therefore there is no point of order in
this and I rule it out.

I will now put the amendments to
the House.

The first is Sardar Hukam Singh's
amendment. Does he want fo press
it? He is not in his seat and there-
fore T am bound to put it.

The question is:

““That at the end of the motion
the following be added:

‘but regret—

(i) that the Government has
failed to take effective steps to
rehabilitate the refugees who are
undergoing extreme privations
and untold sufferings;

(ii) that no progress has so far
been made towards the solution
of the evacuee property problem
vexing the minds of the unfor-
tunate refugees from Western
Pakistan; and

(iii) that the address omits to
make mention of any progress
made in the recovery of Hindu
and Sikh abducted women which
should Kave received top priority
in the Government of Indis
activities.’ '

The motion was negatived.
Mr. Deputy-SBpeaker: Then comes

Prof. Shah's amendment.
The queation is:

‘‘that at the end. of the motion

.the following be added:
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‘but regret that government
have proved utterly unable to
deal with the steadily worsening
economic situation in the coun-
try, particularly in regard to food
and  clothing, notwithstanding
the appointment of a Planning
(‘ommission, or the improvement
in the country’s balance of
trade.” "

The motion was negatived.

Mr. Deputy-Speaker: The next is
Pandit Kunzru’s amendment.

The question is:

““That at the end of the motion
the following be added:

‘but regret that notwithstand-
ing the declared policy of the
Government with regard to the
inaintenance of the civil liberties
of the people, they have recently
been severely curtailed.”

The motion was negatived.
Mr. Deputy-Speaker: With regard

to the next amendment of Pandit
Kunzru, though the wording is differ-
ent—it refers to the fast deteriorating
economic situation and the failure of
the Government to undertake drastic
steps—it is ruled out by the decision
of the House on the amendment pro-
posed by Prof. Shah which was put
to the House and negatived. So it is
barred.

The next amendment is that of Mr.
Jaipal Singh and he has already said
that he wants to withdraw it.

The amendment was by lcave,

withdrawn.

Mr. Deputy-8peaker: I shall now
put the motion to the House,

The question is:

*‘That the Members oi Darlia-
ment assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he

has been pleased to deliver to the
House.” "’

The motion was adopted.

The House then adjourndd till a
Quarter to Elsven of the Clock on
Thursday, the 3rd August, 1350.

neu———



